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 ̂ r CORRIGENDA

In the Parliamentary Debates (Part I—Questions and Answers), First Session,
1950­

In Vglume I,—
1. No. S, dated the 3rd February, 1950,—

(i) Page 55, line 8, for "Shiromoni”  read "Shiromani” ;
(ii) Page 68, line 18 from bottom, for "S eht”  read

2. No. *, dated the 6th February, 1950,—
(i) Pagp 70, l i^ ,1 9  from bottom, after “ W ill”  insert " th e " ;
(ii) Page 82, omit line 10; •

8. No. 5, dated the 7th February, 1950,—
(i) Page 98, line 4 from bottom, for “ or”  read “ o f” ;

(ii) Page 112, line 9, /or “ fields”  read “ oil-fields” ;

4. No. 6, dated the 8th Februnry, 1950,—
(i) Page 186, last line, for “ does not go”  read “ goea” ;
(ii) Page 189, line 21 from bottom, for “ SMiUr”  read “ fltn lir” ;

(iii) Page 140, line 11 from bottom, for “ peased”  read “ pleaaed” ;
(iv) Page 348, line 11 from bottom, for “ delaying”  read “ defying’ *;

5. No. 7, dated the 9th February, 1950,—
Page 174, last line, for “ (52)”  read “ (25)” ;

6. No. 8, dated the 10th February, 1950,—
(i) Page 196, line 11, for “ completed”  read “ complete” ;

. (ii) Page 204, line 4, for “ lakhs”  read “ lakh” ;
7. No. 9, dated the 13th February, 1950,—

Page 208, line 8, after “ in”  insert “ a” ;
8. No. 11, dated the 16th February, 1950,—

(i) Page 280, line 8, after “ apart”  in$ert “ from'*;
(ii) Page 281, insert “ Improvbmbnt op Tobacco Cui.tivation”  as

heading to Starred Question No. 270;
9. No. 18, dated the 20th February, 1950,—

(i^Page 827, line 2, for “ WU”  read “ Will” ;
(ii) Page 836, lines 2 and 8, for "hydronieteorologica”  read "hydro­

meteorological”  ;
(iii) Page 848, line 18, for "N o. P-65/50”  read "N o. P -64/50";

10. No. 14, dated the 21st February, 1950,—
(i) Page 886, line 8 from bottom, before “ Will”  insert “ (a)” ;
(ii) Page 888, in beading to Unatarred Questioa No. 40, for “ AUD**

read “ AND” ;



11. No. 15, dftied the 22nd Febninry, 1950,—
Page 415, line 10 from bottom, for **Appendix V  read Appendix

l ir^ ; ^
12. No. 16, dated the 28rd Febniary, 1950,—

(i) Page 428, line 8, for “ Eailway”  read
(li) Page 424, line 12, after “ Railway”  imert “ survey”  and line 27, 

for “ have’ ’ reod “ baa” ;
(iii) Page 444, line 9 from bottom, for ‘ *Sum”  read “ S un '';

13. No. 17, dated the 24th Fetw’uairy, 1950,—
(i) Pnge 471, Hiae 4 fi’oin ^bottom, for “ catting’ ' rMfd “ calling” ;
(ii) Page 472, line 19, for “ Government”  read “ Governments” ;

14 No. 18, dated the 27th February, 1950,—̂
(i) Page 490, Jine 2, for “ had”  read **hard” ;
(ii) Page 500, for existing heading to Starred Question No. 580, read

“ Export of M ica” ; ^
15. No. 19, dated the 28th FeJ)ruary, 1950,—

(i) Page 516, line 1, for “ remiasi of th”  reo'd “ remission of the” ;
(ii) Page 522, line 1, for “ lik”  r&ad “ likely” ;
(iii) Pqige 526. line 8 from bottom, before “ diwQntinue”  insert “ to”

and for “ telegram”  read “ telegrams” ;

16. No. 20, dated the 1st March, 1950,—
(i) P ^ e  553, last line, omit “ the”  before “ so-called”•;
(ii) Page 554, line 17, for “ Gove nment”  read “ G«vernment” ;

(iii) Page 560, line 10, for “ re-introduction”  read “ re-introduced” ;
17. No. 21, dated the 2nd March, 1950,—
- (i) Page 567, line 14 from bottom, after “ put”  insert “ up” ; /

(ii) Page 578, line 2 from bottom, after “ that”  imert “ may” ;
(iii) Page 585, in heading to Starred Question No. 609, for

“ PpERSONS” rend “ l^ s o K s " ’ ;
18. No. 22, dated the 6th March, 1950,—

Page 616, line 1, before “ limits”  insert “ age” ;
19. No. 23, dated the 7th March, 1950,—

Page 640, lines 1 and 2, for “ Infomation”  read “ Information” ;
20. No. 24, dated the 8th March, 1950,

Page 658, line 8, for “ ot”  read “ to” ;
21. No. 26, dated the 10th March, 1950,— ,

Page 717, line 14, for “ not”  read “ note” ;
22. No. 27, dated the 11th March, 1950,— >

(i) Page 749, line 10, for “ pudchase”  read “ purchase” ;
(ii) Page 755, line 2 from bottom, for “ corruption”  read *«eon8ump-

* tion” ;
2ft. No. 28, dated the IBlh March, 1950,—

(i) Page 787, line 8, for “ outpt”  read “ output” ;
(ii/ Page 788, line 17, for “ is”  occurring after “ There”  read “ are” ;



In Volume IT,—
24. No. 1, dated the 14th March, 1950,—

(5) Page 825, Hue 0 from bottom, for *‘P’erbuorj*’ read ‘ Tebruary*';
(ii) Page 833, Hue 16 from bottom, for “ Far’ ' read “ far” ;

25. No. 2, dated the 15th Murch, 1950,—
Page 857, line 16, for “ Boy«’ ' read “ B oy” ;

26. No. 4, dated the 17th March. 1950,—  ^
(i) Page 899, for line 22, read **that if he was invited he would be

prepared to come again, and, if so, is thftre’ *;
(ii) Page 901, omit line 9 from bottom;
(iii) Page 918, in heading to Starred Question No. 944, for “ CoM-

MUNicATN*' read “ Communication^”  ;

27. No. 5, dated the 20th March, 1950,-­
Page 927, line 11 from bottom, for “ instalments”  r&ad “ instal- 

mental” :

28. No. 6, dated the 21st March, 1950,—
Page 989, for existing last two lines read 8« P. Mookerjee: 

I  think tihai question will arise after th^ Institute comes into 
existence” ; ’

29. No. 8, dated the 2Brd March, 1960,—
Page 1020, line 14 from bottom, for “ moring”  read “ morning” ;

30. No. 9, dated the 24th March, IWO,—
Page 10.59, line 21, for “ pltased”  read “ pleased” ;

31. No. 10, dated the 27tli March, 1950,—
(i) Page 1075, line 5 from bottom, for “ go”  road “ got” ;
(ii) Page 1082, line 3 from bottom, after “ of”  insert “ the” ;

(iii) Page 1101, last line, for “ strinency”  read “ srtringency” ;

82. No. 11, dkt^d the 29th Mar«h, 1950,—
(i) Page 1125, omit line 5 from bottom and after line 3 from bottom,

insert **Appendix VI, Aunexurc No. 6**;
(ii) Page 1131, line 1, after ” blocJt”  insert “ grant” ;

(iii) Page 1138, line 20, for “ Cindhya”  read “ Vindhya*” ;

83. No, 12, dated the 30th March, 1950,—
(i) Page omit line l(i and in line 17, for “ 1848-* read “ 1948” ;
(ii) Page 1177, in heading to Starred Question No. 1252, for ‘ ' I mmi­

g r an t s”  read “ I nsu r g en ts” ;

84. No. 13, dated the 31st March, 1950,—
Page 1213, line 23, for “ 1:74 and 1 :17”  read *‘ 1*74 and 1 1 7 ” ;

35. No. 14, dated, the 1st April, 1950,—
' Page 12i42, line 13 from, bottom, for read “ lTt86*'.



•6. No. 15, dated the 8rd April. 1950,—
(i) Page 1254, Une 1, /or “ Dr. P. B. Mbokerlee”  read “ Dr. 8. Tj 

Hbokerlee” ;
(li) Page 1268, line 16 from bottom, for **rehhiwala8*  ̂ read **Rdhn- 

waXo8*\
(iii) Page 1271, line 9 from bottom, for ‘ 'Ministry’ ' read “ Minister’ *;

37. No. 16, dated the 4th April, 1950,—
(i) Page 1282, line 2 from bottom, for ‘ ‘happend”  read “ happened" 

and line 1 from bottom, omit “ here” ;
(H) Page 1291, line 5 from bottom, after 'H h a f' insert “ may be” ;

38 No. 18, dated the 6th April, 1950,—
(i) Page 1858, in heading to Starred Question No. 1467, for 

“ E x p e r ts”  read “ E x p o r ts”  ; line 21, for “ 4”  read “ 41”  and 
line 6 from bottom, for “ spending”  read “ sending” ;

(li) Page 1364, line 4, for “ hunred”  read “ hundred” ;
(iii) Page 1372, line 1, for “ (i)”  read “ (ii)” ;

39. No. 19, dated the 8th April, 1950,—
(i) Page 1879, line 16, after “ fact’ ' insert “ that*';
(ii) Page 1888, line 5, for “ ond”  read “ and’ ' and line 15, /or “ held’ *

reod “ help” ;

40. No. 20, dated the 10th April. 1950,—  ‘
Page 1438, last line, for “ of broadcasting is completed”  read 

“ devolved upon the Government of India?” ;

41. No. 21, dated the 11th April, 1950,—
Page 1460, line 11, for “ No. I I ”  read “ No. 11” ;

42. No. 22, dated the 12th April, 1950,—
(i) Page 1486, lines 2 and 1 from bottom, for '*’intstituted”  read 

“ instituted” ;
(li) Page 1496, between lines 12 and 13 from bottom, insert 

“ Statement by M inister  op State foe T ransport re 
E xpenditure in  A ssa m ” ;

(Hi) Page 1499, in heading to Starred Question No. 1664, for 
“ ndorb”  read “ I ndore” ;

(iv) Page 1601, line 9 from bottom, for “ Telgu’ ' read “ Telugu” ;
48. No. 23, dated the 14th April, 1950,—

Page 1605, line 8, for “ Homea'* read “ Home” ;

44. No. 25, dated the 17th April, 1950,—
(i) Page 1572, line 8, for “ acrerage”  read “ acreage” ;
(ii) Page 1594, line 5, for “ Project’ * read “ Projects” ;

(iii) Page 1597, line 3 from bottom, Offter **to** insert “ a” ;
(iv) Page 1598, line 20 from bottom, for “ 1773”  read “ 1788” ;
(v) Page 1608, in heading to Starred Question No. 1794, for “ Se e d s”  

rmd “ Sbbds";



Ill Volume 111,^
45. No. 1, dated the 18th April, 1950,—

(i) Page 1622, line 2 from bottom, for ‘ ^28,78’ ' read **28,739'*;
(ii) Page 1634, m heading to Starred Question No. 1795, for

“ I ncume-t a x ' '  read ‘ ' I ncome-t a x ’ *;

(iii) Page 1636, in heading to Starred Question No. 1827, for “ K am -
pu r”  read ‘̂ K am alpur ’ * ;

46. No. .2, dated the 19th April, 1950,—
(i) Page 1657, line 3 from hottom, for ‘ Uoging** read “ losing’ *; and
(ii) Page 1670, line 9, fpr hutch*' read ^'Kutcha'\

In Volume 1,—
1. No. 9, dated the 18th Februai’y, 1950,—

(i) TO  ̂ ^  qj I
îi) ^ ^  3?TC apt  ̂«Tc  ̂ vr t qf i

(iii) K qrr ^  qf i
2. No. 11, dated the 16th February, 1950.—

^  qr ^  «Tf‘ I
3. No. 12, dated the I7th February, 1950,—

(i) <TftF5T CR “  5 ”  T't anr? " 5T " w  I
(ii) <l'!5 <T.TRT n  Tt ‘ ”  Jift ant? *' I

(iii) fss trfw qr “ ar̂nsT ” "  awf? ” qf i
(iv) <T<!5 % sPT’r «ift V (re " 'j,a*n ”  anr? “ [̂W7 i
(v) 755 itSpt k t». " jftf^  ’* vr anr?" "  qf i -
(vi) t,«5 qFw t trr ‘ 4  ̂ ” ?m "  wnw ” VI nnn

“  ”  i f  I
(vii) i«5 <Tfw Tc "  ftref ’’ ar»T?“ fii5rf "q f  i
(viii) <j«5 «fl^ TT" I "  ainf "  ? "  qf i

(ix) f«5 «trf?r qr ■' apTf » i

4. No. 14, dated the 21 »t February, 195(J,— '

(i) fS5 ^\o, «frw T< “ «Pt#?T " ^  •
(ii) qfiRr 5̂ v tTT“ 53PT? “ ” «r|' I

5. No. 16, dated the 23rd February, 1950,—

(i) 1«5 TT •' qifT ”  ^  apr? “  T f r " q f  I
(ii) i<ss #»?r ?o «n: “ ?»r#f ’’ ar»rf "  irraft ”  qf i



(iii) n  "K " ’fw ^  ’’ qf i
(iv) 755 v̂ <J, <Tft?r*fpir vc  "  “ tm*rvr» ”

V f I
( t )  ^  «rtw  ?TT HT"  ^  apnr"  ’ * «t| 1

6. No. 17, dated the 24th February, 1950,—
•jss v\9t, «TpRt % ®qr n  " 3r«r|" i{f5T«r%#r ”
qf I

7 . No. ao, dfl4wd tt»e 1st March, I960,—
«j53 <rft?r n  ‘ flf^^psr ”  ‘  1

8. No. 23, dated the 7th March, 1950,—
«Tr«RT <TT'' >nr4>i5 ”  # j p n i  '* >rw5f ê ” «w i

9. No. 26, dated the 10th March, 1950,—
<j«5 »̂ v», «T^ It K TT " ^  anT5 “  asnft ”  <i« ,i

In Volume II,—
10. No. 2, dated the 15th March, 1950,—

(i) 'j«5 "ifiw % STC ^  aftr  ̂ T< “ ”  vY annr
‘‘ >ftf5|55 ’ ’ I

(ii) «j«5<:yo, 3ftr(» <tt " ̂  ">TTf'«r’ 'q f  i
(iii) <J«5 <iW «Tfw ITT " ^  ”  Tf I

11. No. 6, dated the 21st March, 1950,—
(i) V \ o ,  % 3W?: Y 'R “ t » ” apT? “  ! »  ” q fi

(ii) i«5 «rft{T \ 6  qr “  'Vfinr Ttr " “  ftfrr <Tf i
12. No. 15, dated, tjie 3rd April 1950,—

t W ,  'T.ftW  ̂ ^  am? " t ” Til
18. No. 17, dated the 6th April, I960,—

TO \\\\, <rpRr 'Tt, “  jnpr” f̂t “  iijer ’ ’ q f  i

14. No. 18, dated the 6th April, I960,—
^  <Tfw ^̂ <TT "ftRpn̂ T ani?" ftRPrr ” q? I

15. No. 24. dated the 15th April, 1950,—
(i) ' { ^  UY?, <ifiRT “ sft̂  " anr? "ift? ” # »

(ii) U  "T? " ^  ^  “ ar̂ i#w-f " qf I:
16. No. 25, dated the 17th April, I960,—

(i) V ITT " 3Rf ” ar»T5 “ 3fKip ” qf i
(ii) 7^ qftw  ̂ qr “ jttjht ” am? " «ftapn ” qf i

Xu Volume III,—
17. No. 1, dated the 18th April, 1950,—

q^ \ \ X \ ,  •' ”  ^api? “ v̂ !*r ”  q f i



In Volume I—
1. No. 7, dnted the Dth February, 1950.

(t i .  «  »» - II ^  4is -  16V *aaA^

2. No. 9, eluted the 13th February, 1950.
. »» i_i<f »» £  tt t-ii «  - r  >lk«. ^  - f I ♦ 11)
’ L>**W ** ** ^  -  I I )fa«. -  r I I  ̂f )

8. No. 12, dated the 17th February, 19r)0.
• « *uf u £  « a!| M . 11 ^  - r I r

4. No. 14, dated tht* 21st February, 1950.

t^X « ^ 1  » . 11 ^ -• rvv (')
u>**X «« L̂j M £ ft II - 1II .-rvA isaJ^ (r)

5. No. 17, dated the 24th February, 1950.

L>**X ft H »  l̂ap< £ ft iS II - r• ■■ no (1)
»» UJy- )) £ ff U9  ̂II - r ^ •-n y i r )
ff <dlf it i (( !UJ| II - r 4fef ■ rvi (r)

f). No. 20, dated the 1st March, 1950.

l>**K ♦f j|5? £ tt 4>|)f II - IV -s? oor (0
t^K ” uJSŴ ** i - - oir X.er\Â (r)

7. No. 21, dated the 2nd March, 1950.

o**w «  i.»*> M i (f II - lA ^ - OAV
8. No. 23, dated the 7th March, 1950.

U 2^  i  « ** - IV >la- - in  (I)
«  v , ^  »» i  »i ^  ^  ^  -  i r v  (r )

i  »* » » -  V >i»- 4-  -  i r v  *»A-» ( r )
9. No. 2fi, dated the lOth March, 1950.

0 * ^ } i  ** £  »» -  V >1»- -  V f 0 < » /U  ( I )

,£ «  M -  A )la«. -  vro  :̂aaA-» ( r )
*» i  « -  0 ^ 1 " t j *-«  -  0 )i»«. - vrV teu-» (r )

■ u**J< ”
i } **K « « f^ ) » » i  «  ( * - i ) »» -  !♦  r*»- -* '»'♦  (f ')
t>**K «» * * ^ -  r >«I»- - v r A i « » l # ( 9 )

»« *.UJ *» Jlqpi< ^  »» UU.» »i -  J8 ^  -  VrA to»<u (1 )
tHk*X «  - |0 >la«, ^  VfA  < * 0 -*  (v )

♦« ****^ «  i  «  »» - 1 - vr* tofc- (a)
u * »je  ** urtf^y I  » » « - v >u. «  v r*  <«»*-» (^)

<« A.)W »» J. **- ir  v r *  ( !♦ )
M itlyii it t, fifil *» -  1 * jlâ  ^  -  fre ■ual* (I I )
«  l)f)J »» ^  ^  -  vr© *«»*-» ( Ir)



10. No. 27, dated the 11th Maroli, 19f)0.
-  «  ») ))l *» 2 - ^  i  ««»> ))(»»  -  r  ^  -  VO I *»*-»

lu  Volume II—
1. No. 2, dated the lotJi March,

“  '♦ f '-  ** ft ♦ »» -  9 >tu, ^  -  Aor ( I )
" t>**K ”  i. «  - h >ia“ - ver (r)

2. No. 6, dated the 2()th IMiirch, 19')0.
-  *< i !  «  ‘i f ) t »» “ r  >i«- <*• 9r^

s. No. 11, dated the 20th Mnreli, 10.50.
-  «< )<5j< )) i_ <( y^ fj »» -  r  )Ja- ^  m3^  • I • V ( I 1

- »» J. « - ) yb«, - I I 10 &3aA-» (r)

-  » » w - 1r  >ia-> <- -  h r *  *»*-» ( r )
4. No. 20, dated the lOth April, 1950.

■ L>**K ”  «̂ >»» X «  «̂ ) «  - |A - |r*A *aoi-<» (I)
** ** ^ ** ** " M “ irff *3ii< (r)

5. No. 23, dated the Mtli April, I9'.().

■ ** Lf^S^ “  ** '  f f Of -  10 ' ♦ fcoArf ( ) )
-  ♦« VJJy.* i i  X  ** t^Vf^ it -  V )Jo- -  ) 0 • f * aai^  ( r )

- « £)S )) ̂ ipu! X f( iyS it - r jja* ^ - 101 r *«>»<<» (r)
“ '* T)»* ** 1 »» M - r )fa- “ |0M (r)

« vvr* i. •« vv i*  »* ir > t > - I o n  (o)

“ L>**K ** Wj#*> *» UJjJo )* - r  - 10 M <laxA-» (1 )
" » » i! « - r >ia~ ^ - loro (v)

6. No. 24, dated the 15th April, 1950.
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Thursdayf 9fh February^ 1950

PARIJAMENTARY DEBATES

(P art  I — Q u estio n s  and  A n s w e r s )

The House met at a Quarter to Eleven oj the Clock,

[M r .  S p e a k e r  in the Chatr\

ORAL ANSWERS TO QtJESTIONS

P e o d u o t io n  o f  A t o m ic  E n b r o y

*168. Shri Sldhva: (a) Will the Prime Mtnister be pleased to state 
whether it is a fact that the Director of Scientific liesearob^ 
Government of India, stated at a meeting on the 25th November, 1949 that 
India would be able to produce atomic energy within one year if her scientistfi 
werj given full freedom and proper opportunity?

(b) What is the present position of producing atomic energy in India?
(c) To what extent has the work progresf^ed and is there any impediment isi 

its progress?
The Depuly Minister of Zxtemal AiXairs (Dr. Ketfcar): (a) Yes. Not in

one year, but in a reasonable time.
(b) Steps have b(.*eu taken to process atomic energy raw miiterials and oon- 

sorve them, for Indian use. It is planned to set up a small pile within a few 
years.

(c) Steps liave ahencly been taken to set up a factory for processing raw 
materials and tlie factory will be in full operation within one year. A nucleus 
ot workers covering the different techniques required for this work has already 
been trained. Other personnel required for this work and for other olomic 
work is under trainhig.

Shri Sidhva: The Director of Scientific and Industrial Research stated that 
if he is allowed full freedom to work, ho will b̂ * able to produce wonders. May 
I know if there is any obstacle in the working of this by the Director?

nie Prime Minifltoi (Shri Jawaharlal V^ini): Is the hon. Member referring
to pome speech?

Shri Sidhya: Yes.
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Shrl Jawaluilal Vehrn: A number of rather general statements are made in 
the apeech. There is no obstacle i)i the work. He works directly with me 
but it is not a question of freedom but numerous complicationtt in such work. 
There have been the States and others concerned and we have to bring them 
all together to co-operate.

Shiri Sidhva: May I know whether the Prime Minister’s attention has been 
drawn to the statement of the Director that the lack of freedom and the 
■county H eoouomic situation are responsible for their inability to do anything 
in this direction? May I know whether that is correct, and if so, whether he 
has taken any steps in this direction?

Shri Jawabarlal Nehru: There is no question of any interference on the part 
of Government. I can assure you that nothing on the part of Government is 
impeding this work. The lack of freedom comes from circumstances not in 
the control of Government.

Sadrdar B. S. Man: May I know i f thi* funds placed at the disy)Osal of the 
Scientific ResearcJi Department are adequate foi the production of atomic 
energy?

Shrl Jawaharlal Nehru: It is rather difficult to Jneasure adequateness. It 
depends on your objective. Obviously we are not functioning in the way—let 
us say— that a great country like the United States, functions with enormous 
funds but tlie real difficulty is not funds, at any rate, at the present moment 
but adequate trained personnel. At the present moment, as the answer stated, 
one monozite factory is going to be set up. Next is research workers and 
competent personnel to do the research.
V

. iShri Haaumailthaiya: Has the Governmi.'nt of India <i])proac‘hed tlie Govern- 
rnent of Great Britain for ass'stanee in the matter of teclniical personnel and 
in other directions?

Shrl Jawaharlal Nehru: We have bet*n in touch with numerous scientists 
and atomic energy commissioners in other countries. Some of our own men 
havt* lieen sent for training there. I do ii<>t think it is desirable normally 
speaking, for us i{) bring people for this kind of work fmm outside but we are 
in tonclK In fact only last month we had some very eminent atomic eutrgv 
scientists from abroad who came to India to attend the Science Congress. We 
f».onferred with them on this subject.

Shri Brajeshwar Prasad: How much money has . been sanctioned for this
work ?

Shrl jawaharlal Nehru: I cannot give that figure straight off.
Shrl Oautam: Has the Government of India got all the information that is

available with the Government of U.K. according to the understanding that we
have got while we remain in the Commonwealth?

Shrl Jawaharlal Nehru: No Government has got all the information avail­
able to anotlier Government and there is no such understanding either within 
the Commonwealth or outside. Certain other members of the Commonwealth 
do not get all the information either.

^hrl Kamath: How far have India’s efforts in the Atomic Energy Com­
mission to ban the use of atomic energy for destructive purposes succeeded?

Shrl JawahAirlal Nehru: Inside or outside?
Shri Kamath: Outside: in the Commission of which Mr. B. N. Eau was 

Chairman.
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Shrl Jawaharlal Kehru: We cannot control outside eventfi very much as the 
hon. Member imagines. Inside the Commission, those efforts have not 
6Uoceeded at all. T W e  is a deadlock.

B e f b r b n d u h  IK F rbkoh  I n d ia

^164. Shrl Sidhva: (a) Will the Ptime Minister be pleased to state 
whether uuy negotiation is going on between the French (Govern­
ment and the Government of India regarding tlie referendum to be held in 
French India and if so, what is the present position^

(b) Has any electoral roll been prepared and if so, is .it on the basis of 
adult franchise or any other basis?

The Prime HinMer (Shil Jawaharlal Nehru): (a) The Government of India 
have been negotiating with the French Government regarding the \arious 
arrftugementfl in coimeetiou with the forthcoming referendum dn the French 
Fistablishments. Certain differences have arisen between the two Governments 
regarding the modalities and the preparation of the electoral roll. The Govern­
ment of India are anxious that all thee*e prooesscH should be so devised an4 
worked as to ensure complete freedom of vote to the electors and impartiality 
in the conduct of tlie elections. These matters are under discussion now and 
the Government of Indin earnestly hope that' they will be satisfactorily settled.

(b) An electoral roll, it is understood, has been inider prep.oi'ation since the 
20th December 1940, French nationalfl aged over 21 and resident \n the terri­
tory for more than 6 nioiiths are uiidei’stood to be eligibk* to vote.

Shri Sidhva: May I know whether the Prime Minister s attention las been 
<liawn to a statement that appeared day bt*Eore yesterday that the Fiench 
Chamber of Deput îes or the Frerich National Assembly stated that it would 
dislike the idea of n referenduiiT to settle the question. Is that correct?

Shri Jawaharlal Nehru: I think I have seen .that statement..
Shrl Sidhva: May I know’ whether there is any Observer en behalf of India 

set up when the electoral j*olls are prepared?
Shri Jawp>harlal Nehru: That is one of the matters on which there has been 

sonie difference of opinion. Observers have been chosen from a large number 
of neutral countries. It was the Government of India’s desire that the elec­
toral rolls should be prepared when Observers are ]*resent or they should revise 
them. That is not quite decided yet.

Shri A. B. Ourung: it a fact that certain developments within the French
possession where harassing restrictions on the freedom of association and ex­
pression are allep:ed to have been imposed on the pro-merger pfroup, have 

aggravated the situation and rendered a fair referendum well nigh impossible?

Shrl Jawaharlal Nehru: As I have stated, some of these matters have been 
brought to our notice and we have drawn attention to them and we are carry­
ing on conversations about them.

Shrl Gautam: Is the Government of India aware that anti-social elements 
make it impossdble for a peaceful and impartial plebiscite in those areas?

Shri Jawaharlal Nehru: Government of India are aware that there are 
certain elements of that type there.

Prof. Baaga: Is there any truth in the press statement that appeared only 
a few days ago that the preparation of electoral rolls in French India has been 
suspended?
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Bbri Jaiwaluurlsl Mehiu: 1 believe for the present it lias been suspended.

8hii Tyagl: May 1 know if the referendum was initially propoBed by us or 
it WW3 the proposal of the Government of Fruaiee?

Stall Jawaharlal Kehru: Well, 1 don’t quite know initially what look place.
1 think some vague references were made initially by us, then it became a 
mutual proposal later.

Shri Tyagi: Has the Prime Minister received any representation from the* 
Indians living in Pondicheri opposing the idea of a referendum?

Star! JawahArlal Nehru: We have received from time to time numerous re­
presentations of varying opinions. 1 don’t know what the hon. Member means 
by Indians living in Pondicheri. Every person in Pondicheri is an Indian. On 
the other hand from the strict legal point of view, they arc not Indian nationate 
till PondioheH becomes a part of India.

Saidar B. 8. Man: May I know w’hat are the reasons why in places where 
referendum has been taken and it has been in favour of India, the administra­
tion of those places has not yet been handed over to India.

Stari Jawaharial Kdhni: The hon. Member has in mind Chandernagore, I  
presume. Then I must confess that there has been great delay in this transfer. 
We are told that certain legislation by the French ParHament is ne^Jessary.

Btari BharaU: Has the attention of the Prime Minister been drawn to the 
statement issued by Cheban, who has recently returned from France, that there 
is complete agreement with the Government of India and the French Govern­
ment on the question of referendum? I saw it in the papers two days back.

Stajri Jawaliarial Nehru: I have seen that statement. I do not remember the 
wording of it, but if it says that there is complete agreement about the method 
and the procedure, then "the statement is not correct.

Shri Kamath: Does Government propose to send a small Parliajnentary 
delegation to study on the spot conditions to which my hon. friend, Mr. Gautam 
has referred ?

Shri Jawaharlal Nehru: No, Sir. The House will realize that for the 
moment we are dealin^  ̂ with what might be called internationally foreign terri­
tory. In foreign territory delegations like this would hardly be suitable. We 
have been laying stress on observers and even there difficulties have arisen 
and we are considering these difficulties and pressing hard for preparation of 
electoral rolls and everUhing to be done by competent observers.

P urchases thbough Stores Department

*165. Shri Sidhva: (a) Will the Minister of Industry and Supply be
pleased to state w^hether the purchase of all artiCies required by various Ministries

dor.e through the Stores Department?
(b) Are any purchases made direct by any Ministry and if so, in what 

cases ?
('!) What is the procedure for purchase of articles in foreign countries?
(«1) Are the Government of India’s representatives in those countries oon- 

fiuUed V ^
(e) Wha’t was the total amount of purchase of articles through the Stores  ̂

Department in India for the years 1947, 1948 and 1949?
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How iTinch of this amount related to goods manufactui*ed in India and 
tiov  ̂ much to goods of foreign manufacture purchased in India and foreign 
©C'un tries? '

(g) What is the total recuiTing expenditure of the Stores Department?
The Minister ol Industry and Supply (Dr. S. P. Mookerjee): (a) Yes, SU-. 

save, ill a few cases, where for special reasons, oxeniption from this require­
ment has been generally or specially granted. "
 ̂ (b) Yes, Sir. Direct purchases are made bv the Ministr’es in the follow­

ing cases: ’

(i) Where the denuinds for stores are of the value not exceeding Ks. 500/­
at one time; (ii) direct purchases up to a limited extent only by a few indent­
ing departments, against urgent demands, specially authorised in this behalf; 
and (iii) certain excepted stores of special nature which are purchased by 
some Ministries e.g.^ foodstuffs, locomotives, arms and ammunitioji.

(c) Demands for stores which cannot, with advimtHge, be pui*chased in 
this country either from indigenous sources or from established agents of 
foreign manufacturers, are cross^mandated to the Purchasing Organisations 
abroad. Before placing firm orders in the dollar, hard or medium currency 
countries, preference is g;iven to availability in soft currency countries, pro­
vided the suppliers can be secured at comparable prices nnd within acceptable 
<lelivery dates.

(d) The hon. Member’s attention is invited to my reply to part (c) obove.
(e) I place on the Table of the House a statement showing the lot̂ Al value 

of purchases made by the Purchase Organisations of my Monistry in India for 
^ e  financial years 1^7-48, 1^48-49 and 1949-50 (up to December 1949). [See 
Appendix / ,  annexure No. 19.]

(f) I place on the Table of the House a statement giving the necessary 
particulars. [Se^ Appendix I , annexure No. 20.]

(g) The statement laid on the Table of the House gives the required iiu- 
formation. [Sec Appendix /, annexure No. 21.]

Shrl Sldhva: In reply to part (b) the hon. Minister stated iihaifc for urgent 
demands also certain Ministries are authorized to place direct orders. May
I know what is the maximum limit in urgent demands that the Ministry is
authorised to make purchases? ^

Dr. S. P. Mookerjee: That depends, Sir, ou the urgency of the item.
Stairi Sidhva: May I know as an illustration any instance where during last 

year an Ambassador placed an order direct without the consultation of the 
Stores Department?

Dr. S. P. Mookerjee: In one case a special type of aircraft re q u i^  by flie 
D. G. Civil Aviation cost us 11*B2 lakhs. Another case of tubes cost?

•59 lakh. Another case of Calcium Carbide cost 1 j6 lakhs; Loco spares 
Es. 27,000; Hardboard hute and roofs 11*84 lakhs.

Shrl Sidhva: Rs. 11 lakhs were spent on aircraft. May I know whether 
any tenders were invited by that Ambassador or by negotiatioos?

Dr. S. P. Mookerlee: That was done by negotiation with one of the lead* 
ing firms in the U.K.
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SbH Soodhl: Are there any arraugemeuts for periodical inspection of the 
work by our Supply Officers in Londos and the U.S.A.

Dr. S. P. Mookerjee: No Sir. There are no special arrangements.

Shffi Sondlii: Is it not u fact that the Standing Committee of the Legis­
lature have persistently suggested to the hon. Minister to have such periodical 
inspection.

Dr. S. P. Mookerjee: 1 think only one suggestion was made. But that is 
under consideration. We have not been able to decide how it is to be done.

S&rdar B. S. Man: May I know to what extent India Stores Department 
personnel in "London has been Indianised?

Dr. S. P. Mookerjee: To as large an extent as possible.

Sbrl Oautam: What steps lias the Government of India takeij to stop the 
practice of ofhcere of different Departments of the (rovernment of India visit­
ing foreign countries and placing direct orders with the firms without consult­
ing the Industry and Suf^ply Department.

Dr. S. P. Mookerjee: I have indicated the circumstances imcier which 
special permission was given, hut there have not been many.

Shri B. DaB: In how many cases our Ambassadors abroad have superseded
the instructions of the Ministry of Industry and Supply in placing orders with 
other firms.

Dr. S. P. Mookerjee: The Ambassailors are in ndministrative churgG of 
these or̂ ânizat<!oiis and I do not think there will be any case of conflict as 
such. There niî ĥt have been some difference of opinion.

Shri Sidhva: The hon. Minisî ter stated thnt the purchase of locomotives 
does not eome within the category of orders to the Stores Department. May 
I know whether the relative Minintry invited tenders for the purchase of these 
locomotives or w^hether they were done by negotiation for the 300 locomotives 
that have been indented.

Dor. S. P. Mookerjee: Special officers have been sent out for purchase of
locomotives and in some cases, tenders have been obt^iined but the w^hole 
thing was sanctioned by the Oov^nment of India and nothing was loft to the 
individual discretion of officers.

Shri Sidliva: What I want to know is whether any tenders were invited.

Dr. S. P. Mookerjee: I cannot answer that question off-hand. I shall have 
to refer to the Ministry concerned.

Shri Hossain Imam: Are orders placed by the individual Departments in 
urgent cases without reference to the Ministry of Industry and Supply, or is 
it that after the purchases are fnade the Ministry is informed of the action that 
has been taken?

Dr. 8 . P. Mookerjee: I have indicated in my reply that there are two
clasBes of cases. One class is where general permission is given to seme
Department to place direct orders and another class is where special permission 
iB given after oonsultation with my Ministry.
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P(7R0HAS£ OF S pBBL FEOM F oBKIGN CoUNrBlffS

n w .  Bhri Dedibandbu OupU: (a) Will the Min ster of Indusfiy and Supply
be pleased to state what was the moduK operatidfi adopted by Govornrnent in 
making purchases of steel from foreign countries in the yearp 1948 and 1949?

(b) Did private firms offer lower rates for the same qualit,y of steeJ and if 
so, why were the purchases not made through them?

(c) How much money would have been saved if the purchases were made
through them ? "

(d) What is the present method of purchasmg steel abroad?
The.Minjflter of Industry and Supply (Dr. S. P. Mookerjee): (a) Purchases

were nia l̂e through the Goveniment Purchasing Organisations abroad after 
negotiations with foreign suppliers. .

(b) No, Sir.
(c) Does not arise.
fd) For Government ?; requirements, purchases are made through Govem- 

mt*nt Purchjising Orjraivii^ations, while all other purchases are made by private 
parties themselveg. '

Shri Defihbandhu. Gupta: May I know. Sir, whether H is a fact that the 
jjrevaUiiijjj price in Belgium in the last months of UH7 for^st^el wtts £21) per 
ton whereas the purchases w'ere made at the rate of £34 pei- ton. •

Mr. Speakeir: Is he referrinL̂  to 1947?
Shri Deshtandhu Gupta: The purduij^es were made early in 1948 and the 

p]’ices had not gone up anrl the private tirms had offered that rate.
Dr. S. P. Mooker]ee: No. Sir, that is nut tlie oase, I liave seen alleged in

the press that Governnjent had jiaid more than what the privat ê parties were 
[Mepared to pay for. Only one offer was ieceiv.-*fl by the Government of India 
M!hl w hiM ask('(l them to plMf(‘ fn in offers, thi'V i^acked out and then the 
])rices hich were (pioted w-re high. Goveriunent pnr(;liased directly from 
J-Jelgiuni at lower prices.

Shri D ŝhbandhu Gupta: How lon̂ r clid Government take to reply to the 
firm that had offtMcd a lower rate? Did it take more than two months? '

Dr. 8. P. Mookerjee: It took about two weeks.
Shri Deshbaadbu Gupta: Is it not a fact thiit the order pla(?ed was not a 

})lanned one and several ships had to be diverted from Madras to Calcutta 
and Government had to pay a good deal of wlinrfage on that account? ‘

Dr. S. P. Mookerjee: That is not so. All those points were examined when 
tlic complaint was received.

Shri Deshbai l̂iu Gupta: What was the rate paid by Government for the
purchase ?

Dr. 8. P. Mookerjee: The ?«pecified rate for the purchase in 1948 was 
I ŝ. 473 and the party  to which the hon. Member is referring offered Rs. 478. 
As regards the dat-e. the complaint reached me on 11th October, 1948 and my 
officers interviewed the persons after Iavo davs on the 13th October, 1948.

Shxi Hossaln Imam: Is it the price per t-on in rupees?

Dr. 8. P. Mookerjee: Yes.
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Shli DeBtabandhu Oupta: Wus tb- Chiof Steel Controller consulted before 
the purchases were made?

Dr. S. P. Mookerjee: I sup})0se }rC.

G r an t  of licences for  im pohting  E lectric Cables  to D.C.E.P.A.

’“167, Shri DesUbandliu Gupta: (a) Will the Minister of Oommerce
be pleased t̂ o state whether it is a fact that the. Delhi Central 
Electric Power Authority liad applied for an import licence for the import of 
electric cables which were urgently required in 1948, but it took them î êveral 
ni(.iiths to obtain the requisite licence with the result that the whole scheme of 
prov:ding new electric lines was delayed and the orders which had been placed 

, in U.K. with the manufacturers of cables were not executed?

(b) If so, when was the applieat on made, what was the date on which im­
port licence>̂  were granted and wliai are the reasons for the delay in i^raiiting 
Ucences ?

The Minister ol Ooxnmerce (Shri Neogy): (a) and (b). No, Sir. The offtce 
xDf the Chief Controller of Import-s has been unable to trace any application 
from the Delhi Central Electric Power Authority for import of electric cables 
in 1948. Ttiat oftice has, how'ever, ascertained that an application for import­
ing some cables w’as filed on behalf of the Delhi Electric Supply k Traction, 
Liinit<?d, by the Bombay office of a firm of cable manufacturers, with the 
Deputy Chief Controller of Imports in Calcutta. Tbis application for articles 
valued at Rs. 14,r>ft8/.  ̂ is perhaps the one ŵ hich the hon. Member has in mind. 
This application was received in the Calcutta office by the Deputy Chief 
Controller of Imports, ('alcutta, on the 25th August 19^. As electric cables 
of the type ment?!oned in that application were placed on the O.G.L. from the 
4th September, 1948, no further action was taken on this application.

Shri Deehbandhu Gupta: When was the last application received from the 
]>elhi C/entral Electric Power Authority?

Shri Keogy: I do not know about other applicaiiions. The hon. Member 
nmentioned one pai*ticular apphcation for a particular type of article and I have 
had searches made on tliat basis. If the hon. Member wants to know any­
thing more about some other application I am certainly prepared to make 
enquiries.

Shri Deflfabftndhu Gupta: I am not referring to other applications at all.
it not ft fact that the Delhi Central Electric Power Authority did Apply for 

a licence?

Shri Keogy: I have said that no such application has been traced. I have 
referred to one other case which arose not out of lui application from that 
Authority but from some other organisation, namely the Delhi Electric Supply 
find Tract'on Ltd. That is the only application traizeable.

Shri Deihbandhu Gupta: Will the hon. Minister make further enquiries?

Shri Veocy: If fiu’ther particulars afl^ given to me I will surely make 
enquiries. "

Shri HOgMin Imam: Is it a fact that cables remained in the O.G.L. up
to the time of devaluation?

Shri Neogy: No. The O.G.L. was cancelled sometime earlier.
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H ouses  fob  D isplaced  P eksous

^168. Sardar Hukam Singh: (a) W i!i the o f  RehabiUUtion
be pleased to state what is the number of displMcerl person!  ̂ who have
been provided I’oofed shelter during the period between the 1st April and 31st 
Decenil or, 1949?

(b) Wlmt is the number of houses or mud Juits eoMstruetod by tlie (loveni- 
meiit of India and by the Provincial Governments during this period for tho 
rehabilitation of displaced persons?

The ICinllRter of State for Rehabilitation (Shri Mohan Lai Saksena): (a)
The information for the specified period is not available.

(b) Reports received by the Ministry up to 3Ist December, 1949 show that 
the total number of units completed were 43,4 )̂7.

Exact infonnat^!on in regard to mud liuts is not available; but the l umber 
is likely to be in the neighbourhood of 10,0()0.

Sardar Hiikam Singh: How many huts collapsetl during this period?
Shri Mohan Lai SalpMna: I require notice of this. But 1 think very few 

of them collapsed here in Delhi. As a matter of fact a detailed answer was 
given earlier and I think the number did not exceed 25, out of which 10 or 15 
had to be demolished.

Sardar Hukam Singh: How many refugees are still in need of roofed 
shelter in Delhi?

Shri Mohan Lai Saksena: So far as that is concerned there are a i;umber 
of tents in Kingsway Camp, about 150 or 200 in number; and construction is 
going on arid the refugees will be shifted to these units.

Sardar Hukam Singh: Is that the only number which require shelter or 
there are others also in Humayun’s Tomb, in the streets and ba/.aurs and 
living in crevices?

Shri Mohan Lai Saksena: As soon as the construction of tenements is com­
pleted all of them will be removed to roofed shelter before the sunmier or tho 
monsoon.
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Oiani G. S. MusaAr: Is it known to the hon. Minister that a large number
of pucca houses are lying vacant in various localities?

 ̂ 13PR fjR R  q r ^  ^  i

Shri Mohan Lai Saksena: I do not know which pucca houses are lying 
vacant. If he tells me about them I would try to sepure them on rent.



Giani O. S. MuMflr: Is there any plan under consideration with yon that 
the pucca houBes buili for the displaced persons, which are lying vacant^ 
should be sold to local people?

gft ^  ^  ^  WT I  fjp 3RT

3 T >  3T*n: ^ 'fT #  eft q T  ^  a ffT

#  5P>%5T 3n#»fr I

SQiri Mohaa Lai Saksena: I have already stated that if information is given 
to me about any vacant houses efforts will be made to secure them on i*ent 
and to allot them to refugees.

Shrl Sidhva: In reply to part (a) the lion. Minister stated that no informa­
tion w:is availabit-. Do I understand frotn that that Government which is 
building these houses for the displaced perijons has no information?

Shrl Mohan Lai Sakaena: My answer was that the information for the speci­
fied period wah nui available. The period specified was from the Isfc April, 
1949 io the .‘ilst December, 1949. As a matter of fact, hon. Members know 
that they get periodical statements in which the exact number is given. But 
when th:i (juf‘.8tion was pul in regard to a particular period, it is not possible to 
give the exact ninnber.

Shri Sidhva: How mjuiy houses have Government provided during this 
period? That what I want to know. On the other hand, the hon. Minister 
is referring me to some book. He first staled that the information ^̂ as not 
available.........

Mr. Speaker: ] nm going to the next question.

IloCRS OF ŴORK IN JuTR MilLS

♦i69. Shrl B. K. Diifl: Will the Min>ter of Industry and Supply be
pleased to state :

(a) the variations in the hours of production in jute mills during the year 
1949;

(b) the causes for such variations; and
(c) the steps taken to innintain normal weekly liours of production?
The Minl»ter ol Induatary and Supply (Dr. S. P. Mookerjee): (a) (i) January 

to June, 1949-—48 hours a week.
(ii) July to November, 1949—48 hours a week with closure of the mills for 

a week every monlh.
(iii) D e ce m b e r . 1941U~42i hours a week with no closure.

(b) The main douses were:
(i) Low stocks of thw jute uuUb and trade; (ii) WffioultieB in Foci.Te. 

moiit of jcqairtd vnriety of jute by mills; and (iii) Necessity of 
diw, the prices of raw jute to economic levels to meet the mcreasm g consurn^ 

to m.m.factuie jute goods in overseas markets because of the.r hi,h
prices.

(c) All ).()sHibk' Hssistaucc is being afforded to the mills m procuring and 
effecting movement of raw jute to mills.
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Sllrt B. K. Dm : What is the present position?

Dr. 8. P. Mookerjee: I said 42J hours with no closure.

Shri Goenka: in December there was no more raw jute than in September.

Sr. 8, P. Mookerjee: I have not got the comparative figures here but I 
can say about prov'luction. In September the total production was 78,000 tons, 
in October, 60*0 thousand tons and in November 69'1 thousand tons,

Shri Ooenka: Before devaluation we had plenty of jute. Aft*er devaluation 
we stopped im))orting jute from Pakistan. How is it that the hours were 
increasad after devaluation, if there was a shortage of jute?

I>r, S. P. Mookerjee: The hours have not been increased. The jut<j mills 
are working 42J hours a, week with no closure.

Shri Go&iika; T he jute mills were working till September for three weeks 
out Of four w eeks Then it has been increased to 42i hours.

Dr. 8. P. Mookerjee: Our arithmetic is getting a little puzzling. At 42 -̂ 
hours with no closure the average will be in()re or less the same.

Mr. Speaker: Thnt is entering into arithmetical calculations. Next question.

A ll o w a n c e  or A cobptakob of  R eb atb  of  I nsxjranoe Prem ium

*170. Shri B. E. Das: Will the Minister of Oommerce be pleased to state:
. (a) the number of persoJis found guilty of offence under section 41 of the 

Itisuranoe Act, 1938 (allowing or accepting Xpbnto of commission or of insurance 
preivinuTi) since it came into force; and

(b') the sources through which such offences were detected?
The Minister ol Oommerce (Shri Neogy): (a) Nil.

(b) Does not nrise.

Shri B. K. Das: Was there any offence of that' sort?
•

Shri Neogy: Offences may have been committed. These complaints come 
to ou»; officers ruostly in the form of anonymous letters and no proof is available 
in most cases, if not all.

E xpo r t  of B onks a n d  B ox e m e a l

^171. Pandit M. B. Bhargava: Will the Minister of Industry and Supply be
pleased to lay on the table of the House a stntenient showing:

(a) the total quantity of bones available in India and exported during the 
years 1947-48, 1948-49 and 1949*50 up to the end of December, 1949;

(b) the lotd  quantity of bonemeal prepared in India during the aforesaid 
periods;

(c) the quantity of bonemeal consumed m India and the quantity exported
to foreign countries during the aforesaid periods; *

(d) the countries to which bonemeal was exported together with the quantify
and value thereof; ‘
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(e) whether the Government of India propose to consider tlie advisability o£ 
banning its export in view of India’s own requirement for fertilisers;

(f) how many factories are there in India at present and at what places ore 
they located; and

(g) whether (.lovernment have explored the possibilities of further expansion 
of this industry and if so, whnt ai’e the prospects of expansion?

The Mintoter of Industry and Siq>ply (Dr. S. P. Mooker]ee): The question 
has been traiisfei*red to the hon. Minister of Agriculture and will be rephed to 
by him.

P roduction  of P a r a -a m in o -salio ylio  A cid

^172. Pandit M. B. Bliargava: (a) Will the Min ster of Industry and
Supply be pleased to state whether it • is a fact that a foreign 
firm has been t ntrusted by the Government of India with the work of produc­
tion of para-amino-salicylic acid, which is a new curative agent for the treat­
ment of tuberculosis and if so, which firm and on what t^rms?

(b) What) are the prospects of the production of the said chemical in India?
The Minister o! Indurtry and Supply (Dr. S. P. Mookerjee): (m) No, 8ir. A 

private firm however is contemplating to start a factory in collaboration with a 
Swis'5 film.

(b) It is not considered diflSculti to produce the chemical in India.
PfOl. Banga: How much progress has been made so far in the development 

of this factory?

Dr. S. P. Mocker]ee: We have just received the offer and it is under 
exi‘mination.

Shri Kamath: Does Government propose to make earnest attempts to manu­
facture on an industrial scale indigenous drugs and medicines for the treat­
ment of tuberculosis? ♦ ^

Dr. S. P. Mooker]ee: I shall refer it to the Minister of Health for advice. 

I n d ia ’s Co m m ebcial  S hipping  T o n n ag e  *

^̂ 173. Pandit M. B. Bhargava: (a) Will the Minister of O o ^ e r c e
be pleased to state what is the present commercial sh pping tonnage of India 
and what proportions of it are private and State-owned?

(b) What commercial tonnage is required to meet the shipping requirements 
•of the country?

(o) In how many years and by what stages do Government intend to make 
India self-sufficient therein?

The Minister of Oommerce (Sliri Keogy): (a) The total gross tonnage on the 
Indian Register is approximately 4 lakhs tons of ^^hich about 14,000 tons are 

•owned by Government.

(b) No official estimate of the tonnage required has beeii made, but the 
Shipping Policy Committee recommeuded a target of two million tons.

(c) Self-sufficiencj will be an inappropriate term in this connection. The 
question of further expansion of th* Indian Mercantik Marine depends on 
several uncertain factors, such as the state of the money market and the
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preference investors show towards shipping and the level of prices of new and 
second-hand ships. Government has given and will continue to give all possible 
assistance in securing as rapid an expansion of the Indian mercantile fleet as 
circumstAiices permit.

Pandit M. B. Bhargava: May I know wliether the Government has placed 
any orders for the manufacture of big ships recently?

Shrl Keogy: The Government? No, I do not think so, unless the hon 
Member has in mind the constructions in the Scindia yard. -

Shrl Tbirumala Bao: Of tlie 4 lakh tons of shipping, besides the 14,000 tons 
owned by Government, may I know how much is owned by Indian interests 
and how much by foreign interests?

Shri Keogy: The Indian int-erests own about 3,73,000 tons. I have given 
the total including Government's.

Dr. Deahmukh: Has the hon. Minister come to know of the complamt of 
the Indian shipping interests that they are not getting sufficient encourage- 
inent from the Government of India in the matt êr of carrying Indian goods?

Shri Neogy: I do not know exactly what my hon. friend means. ^  far 
as the Government are concerned I have not had any complaint that the 
Government have not been giving sufficient encouragement or help to tliê  
Indian shipping companies in so far as it lies directly in the power of the 
Govemment of India to give such help.

Dr. Deshmukh: Is the hon. Minister aware that many countries make 
it compulsory for any goods to be carried from their countries to India in their 
own ships, and if so ha8 he taken any steps to ensure that these goods are 
carried by Indian ship^V

Shri Neogy: Yes, several of our Trade Agreements contain clauses in regard 
to this matter.

Shri Jhunjhunwrvla: What is the (percentage of Government business—  
import and exports— given to Indian shipping companies and to foreign ship­
ping companies?

Shri Neogy: I am afraid I will have to ask for notice of that question.
Shri Goenka: Is it a fact that the Government are negotiating for the pur- 

chjj?e of Victory ships from the Kuomintang Government? There are such re­
ports in the papers.

Shri Neogy: I do not think any definite negotiations are being carried oi|. 
But we have been informed that a fleet of ships i8 a^ailable from that parti­
cular quari^T.

Babll Ramnarayan Singh: May I know whether the Government them­
selves are taking any steps for the setting up of a mercantile marine, and if 
so what are they?

Shri Neogy: As the hon. Member is aware, we have a ])roposal for the 
Betting up of certain shipping corporations to carry on overseas shipping trade. 
We originally had the idea of starting three such shipping corporations. 
But priij’fî ’ily due to financirJ striagency it has been decided for the time 
being to start one shipping corporation, and immediate steps are likely to be 
taken in that behalf.

Shri Imam: Has the Government given any help by way of loan
to the existing companies for purchase of ships?
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Shrl Keogy: As far as I am aware, no such loan has been given.

8hri Hotsain Imam: Has the Government received any applications in this 
<5onneetion?

Shri Neogy: Yes, we have received from some companies.

Prol. Eanga: What is the nature of the assistance that Government gives 
to these Indian shipping companies?

Shri Heogy; There are various ways in which assistance has to be given. 
Even for the purpose of acquiring shipping from abroad, Government's support 
and help is necessary. Again, as regards the entry of Indian shipping into 
foreign shipping trade, the admission of Indian shipping depends upon the 
moral sui)port of the Government to a large extent. Then again, as regard î 
the question of the training of officers, we have got elaborate schemes for the 
purpose of giving training In<lians to fit them out as officers of the shipping 
concerns. These are some of i\vj steps which Government take in the matter 
of helping the shipping companies.

Shri Goenka: Aie Governnient contem])latinL^ to purchase the Victory 
ships from the Kuomintang Government?

Shrl NeOgy: The matter is being considered

S earch  a n d  Se rvice  O r g anisation  for  A h ducted  W om en

»174. Sardar Hukam Singh: (a) Will the Prime Minister be ]>le;isod
to state what has been the total expenditure on Search and Service
Organisation for ahducted women during the six months between 1st July 1949 
and 31st December, 1949? "

(b) What are the duties enlirusted to this organisation besides that of the 
recovery of abducted persons?

(c) What is the total number of social workers attached to this organisation?

The Minister o! Transport and Railways (Shri aopala??waml): (a) Hs.
40,158-2-0.

(b) Tracing the whereabouts of and collecting other information about
missing displaced persons.

(c)_ Nil.

Sardar Hukam Singh: Is it a fact that our Deputy High Commi>sioner at
Ijahore made a report about Junf‘ or July, 1949 that on account of the im- 
helpful attitude of Pakistan, this organisation wus not able to do much useful 
work and that it might be disbanded?

Shri Gopalaswami: I do remember that our Deputy High Commissioner 
did bring to our notice the unhelpful attitude of Pakistan and that the work 
of this organisation was suffering on that account, but I do not quite remember 
that he wanted the organisation to be taken off altogether.

Sardar Hukam Singh: Was any reduction made on account of his recom­
mendation in the personnel or expenditure?

Shri Gopalaswami: There has been some reduction in the staff, but I am 
not in fl pos tion to sny how much it is.
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Sardar B. S. Man: May 1 know if the activities of this Bearch and Service
Organisation which is functioning in India are entirely restricted to the re­
covery of Muslim abducted women or if they extend also to Hindu abducted 
women in India itself, as for example in Kashmir?

S h r i  G o p a l a s w a m i :  Yes, they inchide such women iti Kashmir also.
Sardar B. S. Man: May I know the number of Hindu abducted women 

who have been searched and recovered through this Search and Service Organi­
sation so far?

Shri Gopalaswaxni: I should like to have notice of that question.
Shri Xaanath: On a point of order, Sdr, can any hon. Member, particularly 

a Minister, read nevvspaiiers inside the House? "
Mr* SpBaker: No. No hon. Member can read newsj)aj)er.s inside the House, 

whether he is an ordinary Member or a Minister— a Minister h;is no higher 
rights than an ordinary Member.

K e h ab ilitatio n  in  M a d h y a  Prad esh

=̂176. Dr. Deshmukh: (a)*. Will the IMinister of Rehabilitation be pleased to
st»te the number ol‘ disphu'ed persons rehabilitated n Madhya Pradesh up to 
1st January, 19o0?

(b) Are any of these proposed to be pennanently rehabilitated in that State?
(c) If 80, how many liave been so far rehabilitated?
(d) What is the estimate of contribution for rehabilitation expenditure pro­

posed to be made to the Stat« of Madhya Pradesh during 1950-51 by I'he 
Goveniment of India?

The Minister ol State for Rehabilitation (Shri Mohan Lai Saksena): (a) and
(c). No economic census of displaced persons in Madhya Pradesh has bein 
tnken so far and the required information is, therefoie, not available.

(b) All the displaced persons now in Madhya Pradesh numbering over one 
lac are proposed .to be permanently rehabilitated in the Stat-e,

(d) The allotment to be made during 1950-51 1(; the St:*to ct Madhya 
Pradesli is still under eonsideration.

Shri Kishorimohan Tripathi: Is it a fact that as a result of lack of adequate 
grants from the ( 'entre. the work of building houses in Madhya Praci( sh > ii«jt 
progressing satisfactorily ?

Shri Mohan Lai Saksena: It is to some extent true that b»-*eause of the 
financial stringency we could not give as nuich money as we luul hoped to, 
but still we have given them lis. 2,70,00,0(X) by way of loan and lis. 
by way of grant.

Shri Kishorimohan Tripathi: ]>o Cxovernmeut propose to increase the grarit 
in the coming year?

Shri McitiBXi IM  Saksena: Yes. 
ehri Sidhya: Sir, the hon. Minister stated ihat there are no statistics

available. Am I to understand that even after years of the coming of 
these displaced persons no statistics have been taken so far?

Shri Mrtian Lai Saksena: Again, Mr. Sidhva has not heard me correctly 
The question was how many of them have been rehabilit/ited and in what pro­
fessions, and my reply was that no economic census has been taJcen
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SCABCITY OF Coal

*176. Dr. Dddunukh: (a) Will tlie Minister of Industry and Supply be
pleased to state whether (jovermnent are uware that tbeiie is great warcitv of 
fuel all over the country? '

(b) Have any tteps been taken or are contemplated to be taken to coal 
available more easily and at lesser cost?

(c) Are Government aware that the present high prices of fuel contribute 
materially m keeping high the prices of other conmiodities ?

The ^ ^ r  ol Industry and Supply (Dr, S, P. Mookerjee); (a) There is
no scarcity of coal. There have been occafiionai complaints about other fuels, 
e.g., firewood, charcoal, etc., which are not controlled by the Government of 
India.

(b) and (c). The price of coal is not high relative to prices of ottier com­
modities. The prices of coal had been reduced in April and November 1949.

Prof. Banga: Is it a fact that the supply position of coal has considerably 
eased? ^

Dr. 8. P. Mookeriee: Yes, that is so.

P o u o y  OF POBTUGUBSE GOVERNMENT IN GOA

*̂ 177. Shrl TJragl: (a) Will the Prime Minister be pleased to state whether 
Government have received an.y fresh info.rrnat on regarding the policy of the T*or- 
tuguese Government in regard to the Indian population of Goa?

(b) How many Indians are under imprisonment and how are they treated in 
jails?

The Prime Minister (Bhri JAwsharUl Nrtiru): (a) The hon. Member pre­
sumably has in mind not only those who are Indian nationals in law but the 
local population among whom Goans with pro-Indian sympathies are included. 
According to the Government of India’s information, persons of this category 
are not looked upon with favour. Complaints of arrest and search of political 
suspects, of ill-treatment of political prisoners are common and there is a 
severe censorship of the press.

(b) According to the information available there are 18 political prisoners 
in Goa; one of these is an Indian national and the rest are Goans. Political 
prisoners, as I have stated in reply to part (a) are harshly treated. I might add 
that a message of greeting sent by our Consul-General to the President on the 
26th January was censored in Goa and was not allowed to be published there. 
Also, an answer that I gave in this House in regard to Goa two days ago 
was censored and was not allowed to be published in Lisbon.

Shrl Tyagi: I& it a fact that several Indians sentenced to long terms of 
imprisonment have been sent to an island near Lisbon?

Shrl Jawaharlal Nehru: Yes, but always rLiiiemheraig fliat the v.ord 
“ Indians” is used in a vague sense. They are Indians, but Portuguese 
nationals.

Shri Tyagi: All those who are the real inhabitants ol: Goa, they are all 
Indians I believe?

Shrl Jawaharlil Nehru: They are Indians of course, but in law their
nationality may be different.
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Prof, Banga: Is it a fact that several of those Goans who were supposed
to be rest>0)i8ible for the last Satyagraha movement in Goa, are still in jail?

Slnrl JawaluurUl Nehru: As the hon. Member who asked m^ the other 
question stated, a immber of them were sent away to other territories outside
India altogether and they are still there,

Bliri R. Khan: The Prime Minister stated that the information was cen­
sored. Who censored it?

- Ahri Jawaliarlal Nehru: The authorities in Goa!
Shri Kamath: Is it a fact that cerisorship even with n (to.i is ho rigorous, 

may I say, vicious that the statement of the hon. the Prime Minister, nuide 
tne other day, was blacked-out in the Goan papers as well as iji Lisbon?

Shrl Jawaharlal Nehru: 1 am referring to censorship in Xioa, not to censor­
ship outside Goa.

Shri Kamath: Was the statement blacked-out in Lisbon or in Goa also?
Shri Jawaharlal Nehru: I think it was probably blacked-out in (^oa because 

nothing of this kind ever ap)>ears there, but it was rather surprising that it 
should have been blacked-out'even in Lisbon.

Dr. Parxnar: What is the number of ])risoners that have been sent out?
Shri Jawaharlal Nehru: I could not tell you immediately without reference.
Shri B. K. P. Sinha: What is the basis on w'hich prisoners are classified 

as politicals in Goa?
Shri Jawaharlal Nehru: The discretion and decision of the authorities there.
Shri Hanumanthaiya: Are the Goveniment of India contemplating any

steps against the tendencies of the Portuguese Government in this matter?
Shri Jawaharlal Nehru: I don’t know what the hon. Membcc’ means by “ ten­

dencies” . We deplore those tendencies. The only effective step is that Goa 
should join India.

Shri Hanumanthaiya: W’'ill the Government adopt the policy of “ Quit Intlui”  
avuinst the Portuguese possessions in India?

Mr. Speaker: Order, order.

Shri Tyagi: Is it the practice thut our Consul-General in Goa a’so submits 
his me^-sages to be censored by the authorities there?

Shri Jawaharlal Nehru: I am sorry if I have not been understood. His
messages reach us all right ; they come in code or en clair. But they are not 
allowed to be publisheil in the local Press there. A message of greeting to our 
President was news and ŵ as sent to the ^ocal P pbps there, but the censor in Goa 
would not allow it to be published in any of the local papers.

Shri Tyagi: May I take it that the tnessnges sent here come absolutely un­
censored ?

Shri Jawaharlal Nehru: They coir.e in eode.

CO-OPIDRATIVB H oUSINO SoOIETIES FORMED BY DlSPlJkCED P ebSONS

^178. Oiani O. S. Mu«aflr: Will the Î riniĵ ter of Eehabilitatlcm be pleased 
to state:

(a) the number of Co-operative Housing Societies formed by displaced 
persons after partition up-to-date in the State of Delhi;
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(b) the number of such Societies which received Government aid in the form 
of land, loan or grant; and

(c) the total quantity of land and/or the total amount of loan or grant given 
to such Co-operative Societies?

The Minister of State for Behabilitation (Shri Mohan Lai Saksena): (a) Fifty- 
two House Building Societies have been registered up-to-date in the State of 
Delhi.

(b) Nil. These Societies have been informed that developed plots of 15nd 
will be. allotted to their members if they fulfil the" prescribed conditions.

(c) In view of the financial stringency it is not possible to advance any loan 
to House Building Societies of displaced persons in Delhi.

Shri Oautam: Can the Government not advance any other form of credit to 
these societies?

Shri Mohan Lai Siaksena: So for as co-operative house-building s-ocieties are 
ooncerned, first of all they want developt^d plots of land and then they want ser­
vices and everything else. We are not able to meet even the demands of the in­
dividuals and as such it is not possible ior us to give plots to these co-operative 
housing societies. So, we have offered to give plots to their members provided 
they comply with the prescribed rules.

Shri Oautam: What are the prescribed rules?
Shri Mohan Lai Saksena: The rules are that they have to build within a cer­

tain period, say within six months, and then they have to deposit a certain 
amount of money for getting building material.

Shri Deshbandhu Oupta: In view of the fact that about 10,000 acres of land 
round about Delhi is practically frozen by the Delhi Improvement Trust, did 
some of these societies approach the Rehabilitation Mini^>try to intervene and 
persuade the Trust to release some of this land for their housing activities? If 
so, with what result?

Shri Mohan Lai Saksena: No such request has so far been made. But in 
the first instance, every one of them wants financia'l help. They have very 
small resources; they have subscribed only about Us. 10 each.

Shrimati Benuka Ray: Considering that the hon. Minister has more than
once made public statements to the effect that he hopes that rehabilitation will 
come through the method of co-operatives, I should like to ask him if he is 
satisfied that adequate steps are being taken either by his Ministry or by Provin­
cial Govemnients in this direction or is this merely an expression of a pious 
hope?

Mr. Speaker: Order, order. I  am afraid it is a matter of opinion.
Shri Sidhva: Arising out of (b), in reply to which the hon. Minister stated 

that all societies wanted land, may I know whether any society requested Gov­
ernment to grant land without any loan to be given by the Government and 
Government refused?

Shri Mbhan Lai Saksena: I have not been able to follow the question.
Shri Sidhva: The question is this. No loan was demanded by any society. 

Loan means cash money. But they demanded only land. Was that request 
refused or granted?

166 PABLIAMENTABY DEBATES [9TH FBB . 1950



Shri Mohia Lai Saksena: They want developed land with services, not mere­
ly land. We made an offer of certain land; but they wanted only developed land,

Shrl Bidhva: Is it not a fact that a certain society wanted even undeveloped 
land but only certain facilities were asked for, and yet their request was refused?

Shri Mohan Lai Sakseaa: Whnt are those facilities, may I know? They 
wanted water and electricity.......

Mr. Speaker: Order, order. We are now entering into a discussion.

M an xjfao tu bb  o f  E l b o t r io a l  G o o d s

^179. Dr. Deshmukh; (a) Will the Minister of Industry and Supply be
pleased to state the value of electrical goods produced in India annually?

(b) What is the value of electrical goods annually consumed in India?

(c) What steps have been taken during the last three years towards in­
creased manufacture of electrical goods in India?

(d) Are attempts being xnade to make the country self-sufficient in elec­
trical goods and if so, what is the scheme?

ThB Minister of Industry and Supply (Dr. S. P. Mookerjee); (a) About 
Rfl. 14 crores.

(b) Rs. 35 to lis. 40 crores approximately.

(c) Government have given all possible facilities to existing as well as new
undertakings. This has resulted in increasing the output of electrical goods of
the value of lls. 9 crores in 1946 to Us. 14 crores in 1949.

(d) A statement is laid on the Table of the House.
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Statement

The (Jrovernment hope to attain sell ♦sufficiency as far a$ practicable, in electrical goods 
through the implementation of the following gchemea :

(i) Dry core paper insulated telephone cables,
(ii) Heavy electrical power plant and equipment factory, and
(iii) Wireless, Radar and Radio Equipment Factory (other than domestic broadciat

receivers). *
The position in respect of each of these schemes is as follows :

(i) iJry core paper intul-ated telephone cablcs.^An agreement has been signed -by
the Government with M/s. Standard Telepliones and Cables of U.K. for oftab*
lishing in India under Qovernment ownership a factory for the manufactare of
our requirements of dry core paper insulated telephone cables.

(ii) and (iii) Heavy electrical power j)lant and equipment factory, and Wirelesi, Radar
ana Radio equipment factory (other than domestic broadcast receivers).

Foreign consultants were appointed by the Qovernment of India some time ago to go into 
the question and submit project reports after conducting the necessary technical survey. 
The projoct reports have now been received in respect of scheme (ii) and are under scmtinv.
Similar reports in regard to scheme (iii) are expected to reach us by the end of MarcK,
1950.

The above two schemes when finalised will tuecure an annual production valued at about 
Bi. 20 ororas.



Prol. Raaga: In regard to (d), may I l^now what is the scheme ? Even in re­
gard to that, are we being sui)plied with a statement? After till, we are only 
asking what is the scheme.

Dr. S. P. Mookerjee: The scheme is a fairly lengthy one. It consists of
three ])arta. One is dry core paper insulated telephone cables. One is heavy 
electrical ])ower and equipment .factory. One is wireless, radar and radio equip- 
inent factory. A!I the details are given in the statenient.

Prof. Ranga: Do Government propose to proceed with these schemes at an 
early date V

Dr. S. P. Moakerjee: We have decided to proceed with the first one, namely, 
dry core paper insulated telephone cables.

Prof. Raiiga: Will it be under Government auspices or will it be a combined
concern?

Dr. S. P. Mookerjee: It will be \mder Government auspices.

M e e t in g s  o f  C o t t a g e  I n d u s t r ie s  B o a r d

181. Shri Shiva Rao: (a) Will the Minister* of Industry and Supply be
plerised to state how njany meetings of the Cottage Industries Board have been 
held since its establishment?

(b) What are the recommendations, if any, of the Board?
(c) What action has been taken in respect of such recommendations?
The Minister of Industry and Supply (Dr, S. P. Mookeiiee): (a) The Board 

met in Cuttack in December 1948. The next meeting will be held on 25th and 
26th FebruarA  ̂ at Jai])ur.

(b) A copy of the Kesolutions passed at the first meeting of the Board held 
at Chittack on the 13th and 14th ])eceniber 1948 is laid on the Table of the House. 
{Copy placcd in the Library. Sec No. P-50/50.)

(c) A statement indicating the action taken thereon is also laid on the Table of 
the House. {Copy placed in the Library, See No. P-50/50.')

Shrimati Durgabai: May I know whether it is a fact that our Embassies
abroad have been asked to popularise cottage industry products; if po , w’hat are 
the steps taken by them and with what results?

Dr. S. P. Mookerjee: Showroom offices have been opened in New York, 
Zurich and San Francisco and the proposal for opening such offices at other cen­
tres is also now under examination. Orders under execution and executed for 
export of cottage industry products amount to Rs. 80,000 up till now and 
enquiries which are pending are to the extent of }^s. 50,OCX).

Prof. Ranga: Is it not a fact that, apart from the establishment of the Cen­
tral Emporium liere in Delhi and the appointment of the Handloom Committee, 
no other definite action has so far been taken in implementation of the recom­
mendations made by the Cottage Industries Boa.rrl?

Dr. S. P. Mooker]ee: That is not a fact.

Shri Sidhva: May I know whether it is the function of the Trade Commis­
sioners i'i foreign (?o\intrie« to po])u]arize our cottage industry products, and if 
so, what steps are taken by them to secure orders for such products?
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Or. S. P. llookerlee: We are trying to establish an organisation for that
purpo«e. Of course, we have not achieved as much success as we would like to. 
But I have indicated in the Jong statement the various steps which Government 
have taken up till now, and if, after going through that statement, hon. Mem­
bers who are interested would like to ask any further questions, I shall be very 
glad to answer them.

Shri B. K, Das: How much money has been placed at the disposal of the 
Board V

Dr. S. P. Mookerjee: I think lis. 18 lakhs.
Shri Obattopadliyay: May I know ŵ hat cottage industries have received

stimulation since the establishment of the Board?
Dr. 8. P. Mioolserjee: It is very difficult to answer that question. But in re­

gard to the handlooni industry, which is one of the biggest cottage industriei ,̂ 
the major decision we have taken is to reserve certain types of production for 
the handloom industry alone, and prohibit the mills fron\ producing those 
varieties. This is one experiment which Government have just decided lo 
adopt.

Shri BaJ Bahadur: In answer to (a), the hon. Minister has stated:

The Board met in Cuttack in December 1948. The next meeting will be held on 
25th and 26th February at Jaipur.”

He has placed a copy of the resolutions passed at the December 1048 meet­
ing. Mav I know the work turned out by this committee during the period 1948
to 1950?^

Dr. S. P. Mookerjee: Implement*ation of the recommendations made at the 
last meeting.

Shri Kishorlmohaii Tripathi: May I know the counts of yarn that have been 
exclusively reserved for the hundlooni industry? •

Dr. S. P. llodkerjee: We have not exclusively reserved, but in respect of 
counts 1 to 20, we have restricted exports so as to help the handloom industry. 
We have also decided to subsidize portion of the cotton which we will import 
from America and which will be required by the handloom industry.

Shri B. Das: Will development of cottage industries come under the purview 
of th»̂  Planning Commission when it is established?

Di. S. P. Mookerjee: I suppose the Planning Commission will deal with ali 
matters connected with industry.

Shlimati Durgabai: ]\Iay I know whether it is a fact that the Board aeked 
for a grant of Ks. 1 crore, and if so, what are the various purposes for which 
the grant was sought to be utilised?
 ̂ Dr. S. P. Mookerjee: The purposes were not definitely stated, but only the 
amount was definitely mentioned.

I n d o -P a k is t a n  T r a d e  A o r b b m b n t

^192. Master Kand Lai: (a) Will the Minister of Oommerce be pleased 
to state whether any trade agreement was entered into between 
Bharat and Pakistan to the effect that some articles including mustard oil 
and black pepper from Bharat and some articles including fish from Pakistan 
can be ex^x r̂ted to the other country without Excise Duty?
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(b) Is it a fact that in contraveution of the agreement the Government of 
India imposed a duty of annas eight per maund on mustard oil and afterwards 
on black pepper also?

(c) Is it a fact that Pakistan has now imposed a duty on fish and have 
issued a Press Note to the effect that this has been done because the Gov* 
emment of India have not complied with tlie terms of the agreement?

(d) If so, will Government explain the real position?
The Minister d  Oommerce (Shri Neogy): (a) to (d): A copy of the Indo-

Pakistan Agreement primarily relating to liebates of Central Excise concluded 
in May 1949 is laid on the Table of the House. This agreement also provides 
inter dLia that with effect from 1st June 1949 and subject to India continuing to 
supply to Pakistan mustard oil free of export duty, Pakistan would withdraw 
their export duties on bamboo and fish exported to India. It is presumably this 
provision that the hon. Member has in mind, as none of the commoditiee he has 
mentioned, i.e., mustard oil, pepper or fish, is subject to excise duty, as distinct 
from the export duty. In September 1949, however, after devaluation, the Gov­
ernment of India had to impose an export duty ot annas eight per lb. on mus­
tard oil. They had similarly to impose in November 1949 an export duty of 80 
per cent, ad valorem on black pepper also. l3ut pepper does not form part of 
the agreement. These taxes do not constitute a violation of the agreement with 
Pakistan as they we«re imposed with a view to meeting the situation ix^sulting 
from devaluation by India. At the worst these duties would only absorb for the 
Public revenues the windfall that would otherwise accrue to the sellers in India, 
consequent on Pakistan’s uttempt to maintain her original exchange rate. 
Though this is the correct position the Government of Pakistan have levied an 
export duty on fish and according to Press Keports, referring to a Press Note 
issued by Pakistan Government, regarding the imposition of export duty on fish, 
that Government have attempted to justify their action on the basis that it has 
been taken because of the Government of India having levied- export duties on 
mustard oil and pepper.
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JNIXj-PAKlSTAN AGREEMENT

UebaUs of Central Excises

The following decisions have been reached as a result of recent discussions between India 
and ii’akistan :

(1 ) With effect from 1st Juno 1949 each Dominion will grant full rebate of excise on 
excisable commodities exported to the other Dominion if such rebates are given on exports 
of the same commoditieb to any other country. Further for a period of one year from the 
s<ime date, the two Governments will give such rebates on all commodities tlmt are at 
present excisable or may during that period be made subject to excise duty irrespective 
of whether such rebates are given on exports to other countries or not.

(2) In view of Clause (I'l above the Pakistan Government will withdraw their complaint 
before the Contracting Parties to the General Agreement on Tariffs and Trade regarding 
rebates of excise duties.

(3) With effect from 1st June, 1949 and subject to India continuing to supply to Pakistan 
mustard oil free of export duty, Pakistan will withdraw their export duties on bamboo 
and fish exported to India and provided the necessary administrative arrangements can be 
made India will reduce the import duty on unmanufactured tobacco from Pakistan to rates 
corroBponding to the rates of excise duty which would be payable on similar Indian tobacco 
used for similar purposes this being the position that obtains and will continue to obtain 
in Pakistan.

(4) An Inter-Dominion Conference will be held on a suitable date before the expiry of 
the current arrangements to negotiate a fresh agreement for the supply of commodities. The 
two Dominions will exchange lists of requirements at least a week before the conference 
begins.



(5) rhe two Dominiona will also enter into negotiations at a separate conference on a 
date ooiivenient for both to consider (i) the abolition or reduction of import or export 
duties on certain items and (ii) the simplification of import and export control regulations. 
For the purpose of these nopotiations each Dominion will communicate to the other 
Dominion a listr of itons on which such fiscal relief is desired and also a minimum list of 
articles on which t̂ hey consider, ii necessary to maintain import or export control.

(6) l îther Government will give due consideration to any representation that may be 
made by the othor Government should the latter feel tliat the achievement of the full 
bonofits of this agreement is in any way hampered.

WRITTEN ANSWERS l7l

H o u se s  in  I l l e g a l  P o ssb ssio n  o f  M u sl im s

*188. Magter Nand Lai: (a) Will the Minister of Behabilitatioii be pleased
'̂ 0 state whether it is a fact that the Ministry issued orders in the 
month of October, 1949, to tho effect that no.MuBlini having illegal possession 
of a house be evicted, provided, he pays rent and no Hindu or Sikh bo allotted 
any part of a building where a Muslim is residing in any of its parts?

(b) How many houses in Delhi are in the illegal possession of Muslims and 
how many houses are there where a part of the house is in the illegal posses­
sion of Muslims?

The Minister of iSute loir Rehabilitation (Shri Mahan Lai Sakaena): (a) No.
In view of the fact that during the disturbances of 1947 vacant houses were 
occupied without prior allotment or permission, by non-Muslims as well as cer­
tain Muslims who could not continue to stay with safety in certain localities. 
So the. policy of the Government has been not to disturb possession in such oases 
provided the occupiers agreetl to pay rent and did not take more than reasonable 
space. In all other cases of illegal occupation, occupants, whether Muslim or
non-Muslim, are evicted and where necessary also prosecuted.

It has also been the policy of the Government not to allot portions of houses 
to Hindus and Sikhs which are occupied by Muslims.

(b) There may be a few cases of illegal possession; but in most casee the
possession has been either confirmed or the unauthorised occupants evicted.

Prof. Banga: Has it been brought to the notice of Government.......
Mr. SpeakerrlOrder, order. I am afraid tho Question Hour is over.

WTITTTEN ANSWERS TO QUESTIONS 
A s s ist a n c e  to  I n d ia  u n d e r  P o in t  F o u r ^ P e o o b a m m b

♦180. Shri Keaava Eao: (a) Will the Prime Miniater be pleased to state 
whether India has applied for assistance under the Point Four Programme of 
President Truman?

(b) If so, what is the nature of the assistance asked for?
(c) Are there any conditions on which a.ssistance is offered?
The PHme MJniater (Shri Jawaharlal Kehru): (a) to (c). The question of 

securing technical assistance under the Point Four Programme is under the 
consideration of the Government of India.

C a m p  Co l l e g e , N e w  D e l h i 
•184. Maater Hand Lai: (a) Will the Minister of Behabilitation bo pleased

to state whether it is a fact that the East Punjab University Camp College, 
New Delhi, is financed by the Hehabilitation Ministry? *

(b) Is it a fact that East Punjab University is removing this Collecfe after 
1950? '



(c) Is it a fact that most of the displaoed students studying in the College 
are residents of Delhi and a majority of them are Government servants or 
otherwise employed?

(d) If so, do Government propose to adopt any measures to provide the d:s- 
plaoed students with educational facilities?

The Minister ot State for RebabUltation (Shri Moban Lai Sakaena): (a) to
(d). The question should have been addressed to the hon. Minister of Educa­
tion. it  has accordingly been triinsfen*ed to the list of questions for 17th 
i^ebruary, 1950, when the hon. Minister of Education will answer it.

Q u a r t e r s  f o r  C o l l ie r y  L a b o u r  in  B h u t i  B ih a r

♦185. Bhrl L. MalViya; Will the Minister of Labour be pleased to state:

(a) whether the quarters constructed in the township of Bhuti in Bihar 
have been occupied by the colliery workers;

(b) if so, how many such quarters have been occupied and by which col­
lieries ?

The Minister of Labour (Shri Ja^ivan Bam): (a) and (b). Twenty-eight 
quarters at Bhuti have been occupied by workers employed in the Central 
Godhur, North Godhur and East K'endwadih collieries. It is expected that 
170 more quarters will be occupied shortly. The maximum number of quar­
ters for allotment at present is only 200 as sanitary and water supply arrange­
ments have so far been completed for this number only.

I n d t j s t e u l  H o u s in o

♦186. Shri D. S. Seth: Will the Minister of L&bour be pleased to state:

(a) whether it is a fact that the Honourable the Prime Minister in his very 
first broadcast to the nation, after taking office, had assured the people that 
industrial housing would receive the top priority in Government’s programme;

(b) if the answer to part (a) above be in the affirmative, how many tene­
ments in all for industrial workers have been built till the end of 1949, with 
separate figures for each State; ^

(c) the ta.^get set by the Bombay Housing Board in January, 1947, for con­
structing industrial workers’ houses in their five-year programme;

(d) the total amount spent by the Government of Bombay in building houses 
till the end of 1949 with the number of houses built; and

(e) whether the programme set out by the Bombay Housing Board is ex­
pected to be completed, and if not, the reasons therefor?

The Minjflter of Labour (Shri Jagjivan Ram): (a) The hon. the Prime 
Minister did not make any specific reference to Industrial Housing, but men. 
tioned the serious liousing shortage and expressed the hope that every pos­
sible effort would be made to tackle the situation.

(b) Information is not avtailable about the number of houses built by State 
Governments or private persons, 1,500 houses have been built by the Coal 
M’nes Welfare Fund as part of a Scheme of 60,000 houses for coalfields.
Emnlovhig Departments of the Union Government have a ŝo been executing
housinc schemes for their employees. A general mdustnal housmg schenie 
whicV the Union Government wanted to sponsor could not hitherto make any 
progrUs for want of funds. The Scheme has. however, not been abandoned.

^c) to (e). The Government of India have no detailed information. This 
matter falls more appropriately within the State sphere.
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DBMOLmoN OF G u r d w a b a  B a w l i  Sa h ib , L ah o b e

•187- Glul O. 8. Mosaflr: Will the Minister of BehaUUtation be pl^nsed 
to refer to his replyj^to my starred question No. 47 asked on the 28th November, 
1949, regarding demolition of Gurdwara of BawJi Sahib at Lahore and state 
whether the report called for from the Deputy High Commissioner for India 
in Pakistan at Lahore has been received, and if fo, what is the information 
given therein?

The UMnt&r of Statf for Behabilitation (Shrl Moliaii Lai Saksena): A state­
ment containing the required information has already been laid on the Table.

E x c h a n g e  o f  E v a o u b e  P b o f b b t y

*188. Olani O. S. Musaflr: Will the Minister of RehabUitatioii be pleased
to state the stage where the problem of exchange of evacuees' property stands
at present and when Go\»enmient expect to get the exchange started?

The Minister of State lor RehabiUtation (Shrl Mohan Lai Saksena): Ex­
change/sale of evacuee property at private level had been agreed upon be­
tween the two Dominions in January 1949. It was agreed that both Dominions 
would afford full facilities to the evacuees to exchange/sale of urban immove­
able property left in either Dominion. Soon after the Agreement was peached, 
many impediments were placed by Pakistan in the way of its working. As a 
result of the working of the agreement for 6 months, the Goveniment of India 
feel convinced that solution does not lie by way oi permitting individual sales 
and exchanges. In JiheT opinion a Gov«ernment to Government settlement 
the only satisfactory solution to this vexed question, and Government will 
continue to njake e\ery endeavour to secure such a settlement.

E m p l o y m b n t ^o f  C h il d  L a b o u b  in  B o m b a y  D oc k s

8. Shrl Sidhva: (a) Will the Minister of Labour be pleased to estate whether
it is a fact that in Bombay Docks child labour is employed?

(b) What is the total number of children employed in these docks?
(c) How many hours of work have they to put in and what kind of work 

are they required to do?
The Kinilater of Labour <Shri jag]ivan Bam): (a) As far as information is 

available no child labour is employed in the Bombay Docks either by the 
Bombay Port Trust or by other employers in the Docks. Children have, how* 
ever, occasionally been noticed in the vicinity of the Bombay Docks doing 
minor work unconnected with the handling of goods.

-(b) and (c). Does not arise.

T b a d e  w it h  P a k is t a n

9. Pandit M. B. Bhargava: (a) Will the Minister of Oommerce be pleased
to state what is the extent of imports and ex^jorts of various comuiodities, 
from India to Pakistan and vice versa^ from the date of devaluation of the 
currency to the present day? '

(b) What was the estimated quantity and value of different commodities, 
which under the Indo-Pakistan Trade Agreement should have been exchanged 
between the two countries in the normal course of business?

(c) What are the steps so far taken to resolve this stalemate and with what 
results?
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The Minifiter ot Oommerce (8hri NeOgy): (a) Two statements showiug
imports and exports during the months of October and November, 1949 are 
placed on the Table of the House. (Copy placed in the Library See No, P- 
51/50.) .

As the statistics are compiled on inontlily basis, separate figures for the 
]KTiod 19th to 80th September, 1949, are not available. Figures relating to 
months after November, 1949, are also not yet available,

(b) Even apart from devaluation, the condit’ons of tiade are so fluid that 
it would be difficult to estimate w'hat the quantum of trade ought to be in the 
various commodities concerned in the normal course of business during any 
j)f.rticula.r period. But in terms of the Trade Agreement, dated 24th June 
1949, it was expected that the trade during the year 1949-50 would cover at 
least the following:
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Commodity

1

Quantity

2

Approximate Value in 
Lakhs (rupees)

3

(1) Aflbestoe C«ment ahoet
A—EXPORTS FROM INDIA 

2,600 tons 8
(2) Oanvos 160,000 yds 2

(3) Ohemioals 6,670 tons 20

(4) Coal 2,^40,000 tons . 400

(5) Cotton Cloth 160,000 bales 1,500

(6) Handloom cloth 20,000 bales 200

(7) Cotton Yarn 100,000 bales 600

(8) Hard wqod 10,000 tons 20

(9) Jute Maoftifaotures 60,000 tons 760

(10) Myrabolams 2,000 tons * 3
(11) Mustard oil 35.000 tons 700
( 12) Groundnut oil 16,000 tons 240

(13) Copra ofl 6,000 tons 120

(14) Vanaepati 16,000 tons 300

(16) Railway Stores - 3

(16) Paints and varnishes 2,600 tons 48

(17) Linseed oil 6,000 tons 85

(18) Bauxite 2,600 tons 1

(19) Eleotrioal stool sheets 600 tons 3
(20) Sea Salt 2,000,000 mds 35

(21) Steel 64,000 tons 875

<22) Pig iron
plus 40,000 tons 

16,000 tpns 20

(28) Tobaooo 2.000,000 lbs 40

(24) Ferro silioon 100 tons 1
(52) Ferro Manganese 100 tons 1



WRITTEN ANSWERS 176

I 2 3

(26) Pitohing stone «||d Ballast 7,500,000 c. ft -
(27) Washing soap 5,000 tons 70
(28) Miscellaneous^ 8,460

B.—IMPORTS INTO INDIA

(1) Raw jute 40 lakhs bales 7.200
(2) Raw cotton 4 .5  lakhs bales 2,250
(3) Rock salt 2 million mds iO
(4) Rape and Mxistard seed 15,000 tons 125
(5) MisoeUaneous commodities 1,805

(a) Raw wool (b) raw hides and skins (o) cotton seeds and, (d) others

(c) Both formal and informal correspondence is going on between the two 
Governments. So far as the Government of India are concerned they have 
expressed their readiness to enter into discussion with a view to securing the 
resumption of trade between the two countries, if Pakistan was likewise pre­
pared and satisfied the conditions indici^ted in my statement in the Constitu­
ent Assembly (Legislative) on the 24th December, 1949, as i?preliminary step 
to ^lake any such discussions useful. No indication has yet been received as 
to ihat Government’s present attitude.

D e velopm ei t̂  of I n du stbies

10* Pandit M. B. Bhargava: (a) Will the Minister of Indus^ and Supply
b'3 pleased to lay a statement on the Table of the House showing the steps 
Government have taken so far or intend to take to develop the production o f ' 
the following articles:

(i) Industrial explosives, (ii) Synthetic oil from coal, (iii) Dye stuffs, 
(iv) Phenol, (v) Plywood, (vi) Baw film, (vii) Ammonium sul­
phate, (viii) Oemejit, (ix) Paper, (x) Jjeather, and (xi) Bubber?

(b) What is the number of foreign technicians imported into India, and
in which of the above industries are they absorbed and on what terms?

(c) How many more foreign technicians are proposed to be imported in
1949-50 and from which countries and in respect of which industries?

(d) What steps, if any, have been taken by Government so far or do they 
contemplate to take to make arrangements for the training of Indians as 
technicians in various industries?

The MinMer of Indufttry and Supply (Dr. S. P. Mookerjea): A statement 
giving the information required is laid on the Table of the House. (Copy
placed in the Library, See No. P-52/50.)



I n d ia n  M i u t a e y  M ission  in  G sr b ia n y

11. Shri Sidhva: (a) Will the Prime Minister be pleased to state, whether 
it is a fact that a Military Mission of about 10 men heade#by Mr. Khubchand, 
I .e .S . is working on behalf of India in Germany?

(b) If eo> what is the object of this Mission?
(c) When was this Mission sent and what is the expenditure involved and 

how long is it to remain in Germany?

ine Prime Minister (Shni Jawsbarlal Kehru): (a) Yes.

(b) The Indian Military Mission fulfils the normal functions of any of our 
diplomatic missions abroad. It is styled a Military Mission as no peace treaty 
has yet been signed with Germany, which is still under military occupation.

(c) The Mission was first sent out in 1946 and it will tsontinue as a Military 
Mission until such time as the military occupation of Germany ends. The 
expenditure on the Mission for the current year is estimated at R b. 3,20,000.
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CORRIGENDA

to

the Parliamentary Debates (Part II—Odier than Questions and Answers), ist Sesskjo, 1950;—*
In Volume I,— .

1. No. I, dated the 28th January, 1950,—
(i) Page (i) Col. i , after line 4 insert "Ahammedunni, Shri V.C. (Travancore-Codiin” .

(ii) Page (ii), Col. 2, line 27 for “ Rafi Ahmed, Shri **read “ Shri Rafi Ahmed” .
(iii) Page (iv). Col. 2 , delete line 20,

2. No. 2, dated the 31st January, 1950,—
% an f?^ % ?«iw <K '‘srt” t? i

3. No. 3, dated the ist February, 1950,—
(i) Page 32, line 13 for *‘ule”  read “rule” .

(ii) qr TO I
4. No. 4, dated the 2nd February, 1950,—

(i) Page 103, line 3 add “ it”  bef<m

(ii)  <{<!5 % p f t  "3ft" % wpr "sfhjr” is' (

(iii) i<s5 ? c vs, % 3P3 4  "arnr % ann ^ s n  ^  ft; sft ^

anpT ^  ^  i 3RT

i  Pf aw vRRT 5RW W  t ” 3ft? I
(iv) Page n o , line 5 from bottom for “humiled”  read "bundled” .

5. No. 5> dated the 3rd February, 1950,—
( i)  fss ^  “ 5 1 ^ ” %WR'tT "fSJRff” «!? I
(ii) Page 186, line 17 from bottom for “ debator”  read “debtor” .

(iii) Page 188, line 18 for “unformity”  read “uniformity” ,
6. No. 6 dated the 6th February, 1950,—

(i) Page 204, line 20 from bottom/or. “ were”  read “ are” .
(ii) Page 212, line 12 from bottom for “ of** read “ the” .

(iii) Page 224, line 13 for “ from”  read “ form” . #
(iv) Page 232, line 20 from bottom for “happens to be the Chairman and whether he could 

be expected”  read “  will act as its President; he is an I. C. S. man and is, admittedly,” .
7. No. 8, dated the 8th February, 1950,—

Page 315, line 19 for “ refugee”  read “  refuge” .
8. No. 9, dated the 9th February, 1950,—

(i) Page 369, line 24 for “are”  read “ am” .
(11) Page yjiy for  line 18 read “ giving me credit for having done something which should 

really go to the” .
(iii) Page 389, line 2 from bottom for “ khakad”  read “khahad” .

9. No. 10, dated the loth February, 1950,—
(i) Page 415, line 2 from bottom for “detrimetal”  read “detrimentar’.
(ii) Page 420̂  line 10 from bottom for “ is”  read “ In” .

(iii) Page 431, line 3 from bottom for “L”  read “ 5**.
(iv) Page 435, line 16 for “ Trat”  read “ that” , 

to. No. t i, dated the 13th February, 1950,—
(i) Page 454, line 25 from bottom after “was”  insert **as” .

(U) Page 463* line 21 from bottom fo t  <*re-M8embled'  ̂read ''then adjourned for**.
!T73PSD. ,



11. No. 12, dated the 14th February, 1950,—
Page 498, line 8 from bottom for “ strach” read “ starch**.

12. No. 14, dated the 17th February, 1950,—
(i) Page 591, line 6 /or “ atmosphede”  read ‘ ‘atmosphere” .

(ii) Page 604, line 4 /fw “ inperils”  “ imperils”  and in line 6/or “cajus** rearf “ Sahis” .
(iii) TO “sfBlT" % fsTR qT “3TT«?T'’ «?t' I
(iv)  ̂ TT "aft fRTfk” ’I? 1
( v )  'j « s  % \o, !f)% %  ^  ‘ -5 ^ ’ ’ %

( v i )  5 «® % p r f t  > ip R r f  " f P ? ”  %
■ sntre”  % 1 ST ?  I

(vii) Page 6i6, line 12 from bottom for “ then”  r^a/“ thcir**.
(v iii)  -T<!5 <rF?r ^  ^  V% snf^ #

% ?«n5T IT  TS' I
(ix) Page 637, omit “ last line**.

13. No. 15, dated the 20th February, 1950,—
(i) Page 659, line 12 for “ acpital”  read “Capital” .

(ii) Page 662, line 21 from bottom/or “of the** read “ in the” .
14. No. 17, dated ilxe^znd February, 1950,—

(i) Page 708, line 15 from bottom for “ States”  read “ State” .
(ii) Page 723; line 21 omit “ It >k”  before *̂ Joû an'\

15. No. t8, dated tiiei 23rd February, 1950,—
(i) Page 751, line 13 from bottom for “Begal“ read “ Bengal**.

TCromt” .’  ^  ° o  acoiont ”  read “ tribuhtion on

(iu) TO ŝ̂ o, ^  % <jfw K % 3T?fr  ̂''?ft I n" % "14'aY’ <ra i
( i t ) TO iffiCT a ^  III I '

(v) Page 7«33 line 2 for “ a”  read “as” .
(vi) Page 798, line 2 for  “ coutry”  read “ country” ,

(w )  Page 800, line 9 from bottom for “ 33 ptrcen f *read “ 33  ̂ percent” .
I viii) Page 801, Hne 6 for “ ward** read “ award” .

(ii)
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PARLIAMENTARY DEBATES 
(I^ART I I  —P roceedings other than  Q u estio n s  and  A n sw e r s),

Thursday, 9th February, 1960

The House met at a Quarter to Elevsn of the Clock

[Mb. Spbaseb in the Chair]

QUESTIONS AND ANSWEES 
(See PaH I)

U-45-A. M.
MOTION FOB ADJOURNMENT -

I m p o s it io n  o f  C u r f e w  a n d  C o n t e o l  o f  B a r e il l y  b y  M il it a r y  ,
Mr. Sp6ftk&r: I have received notioe of an Adjoumment Mption reading

as foUows:
“ That this House do adjourn todajr to discuss a matter of urgent public important, 

namely, the imposition of curfew in, and control by military of, the city of Bareilly ia 
U.P. since 7-2-1950 consequent on the firing by police on students.”  *

The matter would appear prima facie to be a provincial subject, but the 
refereno© to control by military raises some doubt in my m ^  ae to whether 
the military authorities are acting under the euperintendenoe"' and direction of 
the Government of India or under the direction of the Provincial ^vem m ent.
A clarification of this will enable me to give a decision on the motion.

Tiie Prime Minister (Sliii Jawaharial Netaiu): There is no doubt thê t the 
deve'opments during the last three daye or so at Bareilly have been such as 
to cause great concern to Government. All the steps taken there have been 
taken by the Provincial Government— t̂he Government of India have not teea  
concerned at all. I imderstand that it was at the request of the Provinoia V 
Government that the military stationed there came to help in the preservaiao|v 
of law and order. I may, for the information of the House, say that thi 
Provincial Government is fully cognizant of what is happening and they have 
in fact promised an enquir\' into the whole event and some ofi&cers of the police 
were suspended pending that enquiry. ,

ShXi Tyagl (Uttar Pradesh): Sir, I seek a clarification from you. I take it 
that perhaps you are of the opinion that the military has been lent to the 
Provincial Government. Then of course the matter goes out of the hands of 
the Central Goverr^ment and consequently we cannot discuss an adjournment 
motion in this House. But I beg to differ from you. The actions of the* 
mUitarv, wherever thev may be and under whosoever e directions they may 
be acting, is a matter which this Parliament may take cognizance of and 
discuss.

- Hr. Bpe^er; The hon. Member is perhaps confounding two issues. W heaer 
the services of the military were properly or improperly lent to ,,
G o v e rn m e n t  is an entirely different question, That is not a matter whjc*^
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[Mr- Speaker.]

ia sought to be raised by this particular adjoumment motion. This adjourn­
ment motion raises the question of law and order in U.P., and, as the hon. 
iiie  Prime Minister has stated this is the concern of the U.P. Government,
The Government of India, though they feel concerned about it, have nothing to
do, so far as the actual direction of affairs is concerned. It is olear that this 
Jnotion will not be admissible merely because the military is employed there.

Dr. De^ m nkh (Madhya Pradesh): Can the military be used by the Provin­
cial Government? * ‘

Mr. Speaker: The hon. Member can put a question, or raise a debat-3 by 
bringing in a reso;Ution. That is not the subject matter of this motion.

Shli TyagL: Does not your ruling amoimt to this: that if there is a
disturbance of law and order anywhere in the country it can never be discus-
Ĵ ed in this House because it is always a provincial affair?

JCr. Speaker; The hon. Member is presuming too much. I am not prepared
to answer a.hypothetical question.

Stoi R. KL CfaaadlLiiii (Assam): May I point out, Sir, that it is generally 
the policy of the Government of India not to allow the Military to be used for
quelling internal disturbances? ‘

:Mr. Speaker: That is why I say that he was confounding the two issues. 
"Whether on this particular occasion the services of the military should have 
)been lent or not is entirely a different question which is not being sought to be 
.raised by this motion. This motion refers to the actual maintenance of law
,;and order. Tiiat is the distinction.

Pandit Tbakur Bliaigava (Punjab): May I submit that under the new 
Constitution, the Central Government is responsible for the peace and the in­
fernal management of the States also? It is specifically mentioned in the 
-Constitution in article 355 that it is a responsibility of the Government of India.

Sltfi Sidhva (Madhya Pradesh); But not directly.
Mr. Speaker: I would not like to express any opinion on that. At any 

Trate, I do not feel inclined to agree with the view that the responsibility of the 
Government of India is so large that if there is any disturbance in any part 
o f India, the Government of India is responsible for it.

Sbii Tyagi: You will, however, permit me to have an assurance from tlie 
/lion, the Prime Minister............ ........ . '

TMTr ^>et^er: So far as the admissibility of the motion is concerned, I
Jjhave giwn my ruling. The House will now proceed with other business.

‘3 5 2 PAHLlAMENTASy DEBATES [9ffH  F eB. 1 9 5 0

JIESOLUTION RE ABOLITION OF NIGHT AIR MAIL AND PASSENGli^B
SERVICE

Mr. Speaker: We shall now take up the Resolutions. As hon. Members
may know, there is a time-limit of thirty minutes tor the Mover and fifteen
jminutes for other hon. Members. Government will get thirty mfcutes. .

Shn E. K* Chaudliuri (Assam): I had not finished my speech on the resolu­
tion which I had mo\ed in the last session of the Constituent Assembly regard­
ing the abolition of the night air mail. Of course, I know that under article 889 
-of the Constitution, Bills have been kept pending, by virtue of which they hsm
been discussed in this House. But there is no mention of resolutions in that 
Article. The fact that article 389 is an enabling article does not mean that



pending resolutions automatically lapse. Besses, Sir, this House is a conr 
tinuation of the former House. There has been no dissolution of the former
House; there has been no general election; only bye-elections been held
in the meantime and new Members have come to this House. Therefore, in 
the absence of any specific provision in, the Constitution whereby pending 
resolutions are to be taken as lapsed, I respectfully submit that I  may be
permitted to continue my speech on the resolution which I had moved in the 
last session of the Constituent Assembly and to which I had not the opportunity

replying.
Mr. SpeaJcer: To my mind, the position is very clear. I need not go into 

the question as to whether this House is a successor, or merely a continuation
of the previous House or not. I do not think that question really arises for
decision now. The point is covered amply by wticle 389. In fact, I  had con­
sidered this position myseif before. I do not know what the hon. Member
means by saying that this is an “ enabling article” . This provisic«i ia in the
Chapter headed “ Temporary and Transitional Provisions” and by a specifio
prowsion this House has been created as a Provisional Parliament till a new
Parliament is constituted and it begins to function. Therefore, it became
necessary to have a provision as to what part of the business in the House
which is now defunct should survive for the purpose of continuation in this
House. It was for ihi?? reason that article 389 was enacted and as it specihcaUy
refers only to Bills, it follows by implication that all other pending busmess
automatically drops out. . That is how the hon. Member’s resolution should be
considered to have lapsed.

RESOLUTION RE COMPENSA.TION TO REFUGEES FOR LOSSES.

Sardar Eukam Singh (Punjab): I  beg to move:
“ This House is of opinion that imiTiediate steps be taken by Governmenti to get the loases 

of the refugees accurately verified, and that measures be adopted to raise funds, W  imposi­
tion of a spccial tax or by sale of Gcremment waste lands and vacant sites, ■ufficient to
-compensate every refugee to the extent of at least eight annas in the rupee.”

I wish to refer in brief to certain preliminary matters before I  take up the 
actual question of compensation. There is no doubt that the Indian National 
Congress......

Sllli Onutam (Uttar Pradesh): Wiil the hon. Member please come to the 
mike? It is difficult for us to follow him otherwise.

Saidar Huksm Siik| :̂ Sir. I was submitting that there is no doubt that the 
Indian National Congress had always stood for the unity of India and for the 
liberation of that India which we had during British rule. The first official 
indication that was given to the people that there was a possibility that the
country might be divided was on 8th March 1947, when the Working Committee
of the‘ Congress passed  ̂ resolution in these words: . .

“ These tragic events have demonstrated that there can be no settlement of the problem 
in the Punjab by violence and coercion..........“

“ Therefore it is necessary to find a way out which involves the least amount of compul- 
sioTi. This would necessitate a division of the Punjab into two provinc^, so th«,t Uie 
predominantly Muslim part may be separated from the predommantly non-Mushm part.

After this indication, certainly when the Congress found no other course but 
to accept this partition, we were given the British Government Plan of 3rd June
1947 I might say here that the tragic events referred to in that resolution were 
'happening during those days in the Punjab and in the Frontier. As to who was
responsifele for these happenings will be clear from the followmg extract from a 
Brochure that has beeri given to us:
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“ When the 
Tnon-Mudims

j Muslims, (backed by a Muslim lieague Government) fell upon the unsuspe^ing 
of Calcutta one morning in August 1946, they stiarted a chain of biAer



[Sardar Hukam Singh]
couununal riet^ wbich had repercussions all over northern India. The diaturbanceB started

1  ia March 1947 with the overwhelming Muslim majoritv in the Rawalpindi
and Multan Diviaions indulging in an orgy of violence, loot, murder and rape. The Punjab 
remained distorBed thenceforward till the country was partitioned.”

At that time, when such was the condition and the Congress Committee- 
agreed to thejpossihilitj of partition of India, this British Government Plfwi of 
3rd June 1947 wag announced. After that, our leaders the hon. and worthy 
Prime Minister and the hon. Sardar Baldev Singh recommended to the country 
that this was the only solution we could get and therefore we should accept it. 
They regretted this decision very much. They thought that it was not in the in­
terests of the country, but even then they recommended that because there vas 
no other course this should be accepted. The All-India Congress Committee offi- - 
cially gave its consent on 15th June 1947. When I say that this ŵ as accepted 
by our leaders at a meeting of the All-India Congress Committee, I do not mean 
to imply that this was a wrong step, nor do I suggest that they should hjave
12 Koon something else. I am only stating a fact that whether will­

, iogly or forced by circumstances we had to accept this proposal to par­
tition th© country. Therefore we have to accept all the consequences thereof.

After the partition of the country, migration on a large scale began from 
Pakistan to India. I might here again refer to this annual report of the Beha- 
bilitation Ministry wJiich says:

“ The Great Killing of Calcutta of August 16, 1046, followed by communal flare up in 
Noakh-ili Blatrlct (Bengal) and Bihar, with their repercuwions in the N.W.F.P, and certain 
districts of Wert Punjab, long before the partition of the country paved the way for the 
jnaae migration of population ttet was to follow. The minorities in these areas were threat­
ened with iotal annildlation and nearly 5 lakh« of non-Muslims crossed over to the Indian 
Union even before th« 15th of Augu«t, 1947.”

My submiision is that migration was the result of that partition which we 
had accepted. And there was a difference of ideology because, as we have known, 
Pakistan was for Muslims only, and India for all. The Prime Ministers of the 
two Dominions met at Ambala on 17th August 1947, only two days after this 
p^urtition, and agreed there to exchange the population. As soon as that was 
done and both the Dominion Governments promised to help and assist tbe 
refugees to come over to the other side, there was mass migr^ion. Of course 
I may submit here that the refugees could not carry lands and houses with them 
when tliey thus crossed over. Kemovel of their machinery, buses, motor cars 
and plants was prohibited and could not be brought because it was considered 
that they were useful for the economic well-being of the Dominion ooncemed. 
Not only that, even the jewellery and cash that they possessed and which they 
could easily bring with them to the other side were snatched away from them. 
Therefore the refugees were not able to bring anything with them when they 
came over to this side. ^

Here I must remark that we are grateful for the evacuation that was 
arranged. Of course it w'as a miracle that about sii millions of people were 
brought over to this side within a short period and they were saved out of that 
devastating fire that was raging there in Pakistan. But in that evacuation, I 
have to submit, that there were many forces working which compelled them to 
leave everything there. The evacuation was done either by motor transport 
oy by rail or by air and if 1 were to read to you the instructions that were given 
to the M.E.O* then you will find that they were not allowed to bring in 
anything very material. It says:  ̂ ^

“ To ensure that the evacuation of refugees received proper priority over the evacuation 
of movable property, sti;ict instructions were given to Convoy Commanders rot to permit 
u.we lliftn ft trnpV; of ref»sion»ble size and a bedding for oach refiifffce.”
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This was the fate of the refugees. About foot convoys I might read:
“ The biggest foot convoy, 4,00,000 strong, of the uprooted uon-Muslim population started 

from the Canal Colonies of Lyallpur on September 11, 1947. As the convoy took the 150 
tnile road to East Punjab it was swelled by tributary refugee streams from Gojra, Samandri 
and Janinwala. Leaving their ancestral holdings, the rich canal irrigated fields, the
colonists tanie with what they could carry. With them came petty shopkeepers, artisans,
village menials, landlords, businessmen, doctors and lawyers, .....................  Many died on
the >vay out of fear, woriy, anguish and exhaustion. Thoj^ who died were left as they fell 
on the wayside as no one had the inclination to look back or weep. Several times the 
OolumnB were attacked on the way by hostile Muslim mobs, women and children were 
abducted and unauthoriacid searches deprived them of the few raluables they had managed 
ao carry."

I  W"ill then read two or three lines about evacuation by train.
“ The refugee trains were generally overcrowded, men and women were huddled together
only inside the comp«rtments but sat over the roofs of the carriages as well. Ifike the

foot convoys, the refi^ee trains were ako attacked by armed mobs. Railway lines were
sabotaged acd the trains were unnecessarily delayed on the wayside *tations till the Muslim 

.laobs gatkin^d in safiicient number* to commit bratalities on the defenceless pas^ngers. 
■Women and children wer« »bduei«d.”

My (ubmiBsion tbertfore here was 6faey ooaW not briag aoyUiiag
snaterial k) thi« side.

I com» ib- mM^next tiiH  JiftTe *o oftea prMe m tEis
we ha\v.-wpn tlxisr f b l o o d s f e e d .  y. We mean hy 
the exac-xetl *#ay ôIJ of «iurd*

- to the of
aijd gdve ws. tc> segiiPft i6t l&fe reat * «tie

ihen c^rt^^nly 'th k  up o f PaM stan k  aiso Ih-e price- w e
h#? to p&v f(5f  thi> S3̂  1  say Pakiiitan been
buij^ om lx>̂ s o^f11fe-ol ^evmA lakh s of geopie from am oiiggi the laaijt^rities, 
sacrijftet* o f ih  ̂ hQiwr of abiont <50,000 women and gurrefider ^ ro p erir of 
about S.fXK) eroreg. Tf we agrn êd tx' tfhe creation.of Paki«i<an, then certainly w e 
agreed to t,his huge sacrifice aS w ell and w e Gsmiiot escape the responsibility.
Jt has been said that if v?'e had not agreed to this then ther^ would have been 
civil war, anarchy, chaos iill over the oounti^ .̂ This is quite right. Further 
the agony of our slavery mm% have been prolonged rather. There too I aff€-e 
but that is ail the greater reason therefore that if we have saved the whole 
-country from prolonged sgcny, from civil war and anarchv, then the sufferings, 
the price of the freedom, should bo shared by all and not bv one seetioii of the 
community. Of couree this cour-trj- cannot bring back the hves that have been 
lost nor can we bring back the honour lost to our dear kith and kin. But surely 
this country and tliis nation can share the financial losses that they have 
suffered. Whoever else may be, at least these .refugees are not to blame so far 
as this Partition is concerned. Bome people get over-just and say the distur­
bances in Western Pakistan weie due to certain happenings in East Punjab. I 
deny that allegation. They forget that it wae only a link among the chain of 
events that were happening there and if that were the ca«e that it was seme 
provocation in East Punjab, then that would have stopped soon after that but 
•even now we find similar happenings in East Bengal. That policy, consistent 
and calculated, is being followed there even now. Bo it cannot be said that 
because something happened in East Punjab and therefore, that was the rssuit of 
happenings in East Punjab— it is absolutely wrong. If even for the sake of 
argument it may be so, then the residents of W est Punjab now in the Indian 
Dominion, are not responsible for that. They were never consulted as to this 
Partition and they never agreed to the creation of Pakistan which would mean 
ihe digging of their own grave.

Further they had no desire to migrate. Of CQurse, option was given to civil, 
military' and police officers to opt whether they would remain in their dominion .
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or whether thev would like to inigiate. The servants had that opportunity but 
the masters had none. They never had the choice and if they had got it, they 
would have liked to remain there and remain faithful. They would not have 
liked to become a burden on their brethren here, but it is known to everybody“ 
that the conditions created were such that it was quite impossible for them to 
stay on and they ŵ ere advised to come over. Though earlier when these un­
fortunate incidents started in Rawalpindi and in N .W .F.P., certainly there 
was a desire on the part of the minorities to cross over to this side, but tiien 
the responsible leaders, hon. Ministers ŵ ho are in charge of the Government 
and are running this administration. all of them, and even eminent leaders out­
side advised them to stick to their places, to stay on and not to come over and 
they offered them full protection if they did that. If these poor refugees placed 
full confidence in their leaders, in their trusted champions and stayed on and 
then they have suffered, then certainly they are not to blame and it is tlie 
country which should “suffer along with them. When migration t<X)k place and 
people came to this side, certainly- relief was offered. I appreciate that. 
Refugees are not ungrateful for having got sufficient relief. About.20 ('.r.ores of 
rupees have been spent and this ir itself is a huge amount'but spread .oyer, six 
rnillions of- people^that mi ĝht come to Rs. 30 per head and I beg to submit that it 

'jnfght -not be' sufficient to, give- eveA a guitable cremation to#tl^ re^ugees. The 
hon» ^Minister for Rehabnitathtn .had'certainly a soft* corBer fo» these T^fugees 

. but. he: related ceHaiA' difScQlties that he 'had arid ih his speech- dliring- the- last 
Bcidget-Kessiorflhe aai-;l ■ h g ’was .Sorry" "tjiat h e ’ coilld not - -these

. &c*he,me.s. . l ie  said; ‘  ’ ' ;  , ' ; • ^ : ..
• ‘Il'm ay not l>e but . of'place k) ra«ntio^ _h«,Be thal -while this i^inistry. est^lished to 

plan for tfie relief rehabilitation of«the diaplaced j)6T8pns, inDflt.of its Vorfe hafl had to 
li:' done- by and through different M inistries 'it. the Centre or the'Provincilrt an(J iSUii-e 

. Government^’ and in certain cJiŝ s even the Munifcijjal and loCal -Boards. -Consequently 
in ppiie cf the besi efforts of the Ministry, the impiementation of the schoines was often 
held up-by one or more of these agencies.”  - . .

Further on he says:'*
■'My prmdpal conceiyi has been to speed up the pace of rehabilitation* and to effect aŝ  

rrjuch economy a.s possible; but I must admit that things have not mov'̂ ed according to my 
expectations. I have been told repeatedly that rehabilitation is a slow process; and instances 
of the slow pace of rehabilitation of European refugees, in spite of heavy expenditure, have 
been cited in support. Citations of the 'sad plight of Jewish and Arab refugees in Palestine,, 
where lavish expenditure M'as incurred, have also failed to convince me.”

“ Maybe. I have been in>patient; but one cannot help being impatient when one sees 
misery and distress writ large on the sunken cheeks and lustreless eyes of the young and 
the old, both in and outside the camps.”

Certainly he was not right, but I must assure him that that misery i, writ 
deeper now. Tlie only change is that those camps have been liquidated and he 
has not the opportunity of seei’ ig those faces even occasionally now. Then he 
said;

“ I have decided that cach and every head of the family must know almost immediately 
as to where he or she is going to be settled; and each and every head of family must have 
either a house or a plot of his own on which he may build.”

The uncertainty which he realized then has not been removed. Further on, 
he dealt with other problems

“ It is our intention to find a house for every displaced family and also the means and 
opportunities for keeping them gainfully employed.”

“ Government intend to provide every family with necwsary assistance to have or to build 
a house. Thus a family may have a houae in evacuee property or a house constructed or 
rented out by Governn^ent, or a plot supported by a loan, if necessary, and the requisite 
building materials,”
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That thing has not been doKc. There are other promises that have" heen 
held ont occasionally,, but 1 must submit that promises and hopes were held out 
only to cause frustration when thej' were not fulfilled: Schemes were made butr 
never carried out. The policy of lehabilitation has been tardy and ^̂ low and 
always changing. .

My submission is that the refugees feel very much frustrated. They do nc# 
believe now that they would be rehabilitated in the near future at the pace 
which we are going on. When these hopes were dying and the Dominion Con- 
fereuce failed in July 1949 then h conference of refugee leaders was convened 
in Delhi and in that we weie promised by Shri Gropalaswami Ayyangar tliat 
compensation would be paid. It may be in bonds or cash or in land or in any 
other form. That was very good. Another hope was given but nothing has 
been done so that the refugees have certainly lost all hopes in that as welL 
That was only a diplomatic declaration, because it was not said clearly whe^j 
the refugees will get that compensation, whether the Government of Indis 
would pay it or how much'would it be. Nothing was said on those points. Such' 
a statement could not sustain the refugees‘for more than fonaf or five months- 
and those months have passed. • ‘

Such being the case during this period, with all thp -handicaps whatever the' 
refiigeas coruld . bring secretly ox s<ealtlyly ‘fro?n pAliifiti^n they hayg 
them-. Now their,condition h  very miserable.. Would.this .rjGk^^ernm^t l i ^  
them to.g^ about as beggars in the streets?. X^^puldrthey be ’ allowed :.tb ^eU^^hm 
honour-r-I shall :»ot p-’ess tlijj? ppint fi»ther. \Vh^ woul^ our. countrymeB 
us to be? Should we be wiped but absolutely or 4q.they wanf to help ^s> /When- 
we were crossing'the bordeiT’ we were lookii^ forward. >to a new.-.hjeaven o f 
freedom and prosperity. Certainly the hon. Miniit-er was hon^t.and he’ -was’ 
spealdng on behalf of the (itivernment.- But they have to see how our refugees 
are to be indemnified. If reaUy they are entitled to compensation should not 
Pakistan ba compelled to pay it? We have tried our best and our negotiations 
have failed. I might read here from the (royemment publication ooncerning^ 
Evacuee Property. '

“ It is clear that a fundamental divergence of'opinion exists between the two GoveriF 
nients. While the Government of India feel that the property left behind by evacuees fnffli' 
either Dominion cannot be used by the Governments concerned without paying fair compen* 
sation to the owners, the Pakista^ Government wish to use such property for the benefit 
of their Muslim nationals without any compensation, and without the payment of 
current normal rent. It is no use maintaining theoretical ownership rights, if the owner 
can neither receive current income nor be allowed to dispose of his property. The action 
of the Pakistan Government amounts to a virtual confiscation of all non-Muslim evacuee  ̂
property.”

That is the position that the Government now takes after so many confer­
ences and so much negotiation. I  am certainly glad that they have come to  
the conclusion that the Pakistan Government have confiscated the property of 
the refugees. The refugees were of that opinion from t^e very beginning tmd i f  
this revelation has come upon the Government of India now, even then it is 
welcome.

Even in the White Paper on Ij»do-Pakistan Trade Belations they hare said r
"Meanwhile yet another development came to the notice of the Government o f Inditr - 

which made it difficult to resist the conclusion that the hold-up was part o f a deliberate 
policy to make tfie position of the Indian Jute Mills diflicult and to compel them to buv jut^ 
ai the rates of fixed by the Jute Board. The policy of detention was applied not morelv ^  
Pakistan jute purchased by the Indian mills but ^so to Assam jute which was in tranwt 
through Pakistan to India.”

'Thus a state was reached when it became clear that apart from obtaining supplies o f  
coal from India, Pakistut had no intention of allowing any other trade to take place 
tietwech the two countries and even goods from one part of India to another were subjectd^

all kinds of restrictions.”
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Tbete. tw o conclui&ions the Gc»veniiiient of India have reached now and th ey 
are sufficient to give them  an indication th at P akistan does not m ean business. 
I t  would not pay any rent o-it of the refu gees’ property. g

Then the second question is, if by negotiation we cannot get anything cu t of 
P a fe t a n  can we get it by inefjns of w ar? T h at is also ruled ou t by our 
unilateral declaration that India would not go to w ar w ith Pakistan on this 
question. It has been clearly announced that we would not fight unless w e are 
attacked. I f  ŵ e fight, we fight in defence and not for the sake of the refugees. 
Therefore that is also out of the question. Y ou w^ould not go to w ar on this 
issue and you cannot g et anything b y  negotiation.

Then there is the other question, -can w e get anything out of the evacuee 
property? T h at too has been m ade clear b y  our hon. P rim e M inister, that he 
has certain international obligations, and th at w'e are wedded to certain 
'principles. T h e refugees have never said that w e should give up either these 
issfcerna^onal obligations or those great ideals of ours. W h at w e w'ant is strict 
enforcem ent of the law in the same w ay as had been done to our nationals by  
P akistan  Governm ent. W e paid Ks. fe,.00(> to th e  first citizen Pakistan.
Ptini& ^Ik>i«te.r l ia q iia t  .\Ii X h an , as rent of his property, while he w as forcing

and -all the pfOkf)erfcy tj^at had there. B y  makiag-
evacuee j^ r o p e v t y - m o r e ' libetfti w e ^'nowjtbftt in Luckriijw  aiona about 

sortK?. six have been x|Jea3ed by rea^ n  of the ch.^i|ie iu our
dvao^ee orpdinance. This is in pnYsuanoe of a  definite plan^ betiause we
are w**dded ta  eert-ain principles md certain internjitional obljgat-ioHs whereas 
ih e  Pakistan  Governm ent' have none. So the refugees cannot hope \o frat 

more from  these properties of evacuees and th ey are also 4ikely to 
diraitii&h beciiuse of certain definite principles of our Governm ent. So that 
hope is also wiped owt.

W e cannot go to ŵ ar, we cannot get anything by negotiations, the 
evacuee p ro p m y  cannot be exchanged and the only thin^ is
th at the -Government should pay out of its own finances. B u t  it is said that 
our finances are very lim ited. I know that; Bom^ people have sent am end­
m ents to m y resolution, thnt this should be taken out of P akistan. I f  th ev  stiH 
believe th at they can get a iy th in g  out of them  th ev  are w^elcome. M y position 
IS th at the G overnm ent should take over all the property of the refugees. They 
m ay go on negotiating w ith Paki.stan ad infinitum until such tim e «hev can 
recover anything from  Pakistur,. B u t so far as the refugees are catio.eriied 
to eir patience is exhausted. T h e j m ust have som ething definite and certain 
T h e y  cannot go on for ever like this. Therefore there need be no fear th at bv 
^ i n g  any com pensation to the refugees now the refugees w ill be lo-sinir their 
right to their properties w hich thev have left in Pakistan. H v  resolution sava  
definitely th at either it should be b y  means of a tax or sale of waste lanJn or 
other vacant lands. That can easily be done.

Som e refugees have raised objection and ask “ w hy should I  ask for ei^'ht 
M iias m the ru p ee?’ ’ I f corupensation could be got from Pakistan cevcf.iolv 
we would accept nothing less tnan a rupee. B u t now in spite of the fa ct th at 
we have suffered so m any losses, despite all our sacrifices, we poor destitute 
refugees are prepared to go so far as to forego eight annas n T h e^ rree  a» 1 we

n 'n r C t o T d s  t^ * " '^  eight annas, if it is promised, ev lr in  in s t "
n ien t^  by bonds or by raism g loans or by any other m ethod M v anne-il in
te ’̂  seriously consider that it is tim e," after three

’*® undertaking so that this uncertainty m ight be removed 
so th at the refugee,s n,ight hope to become peaceful c itize/s oi Ftee l n Z
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Mr. Speaker: Kesoiution moved;
“ This Hougie is of opinion that iruraediate steps be taken by Gov«>rnment to get the iossoa 

of the refugees a^.carately verified, and that measures l>e adopted to raise funds, by iniposi- 
tioii of a spooial tax or’ by sale of Government waste lands and vacant sites, sufficient, to 
«ouipeii:iat>e every refugee to the extent of at least eight annas in the rupee.”

Mastp.r Hand Lai (Pubjab): I beg to move:
' ‘That for the original Resolution the following be substituted »
'This House is of opinion that immediate steps be taken by Government to get the losses 

o f the refugees atxurately verified and that meâ ûres be adopted to get them compensatad 
by Pakistan Government as soon as i»ssib]e or that the Government of India herself do the 
Tioedful tu compensate them as promised by Government.’ ”

Fandit Thakur Das Bhargava (Punjab): I beg to move:
•‘That for the original Resolution the following be suBstitut^d :
This House is of opinion that the Govemm«it of India should take all poaaibie steps to 

expedite the settlement wfth Pakistan ■>f the issue of compe îaatiQii for prop^ies left behind 
by refujce«58 on a (.^vemment to Government basis and in the meanwhile it ntges,—

(a) the iirf.6n»ific»tlQa and expansion of in^aaure. of r^ftabililatioa so that the refugees
rn*y get- absorbed in the g n o m ic  life o£ India.-, aad

(b) consideratfon of the of giviug soaie iniierjm ciimpexi^tion to thpse r^ragpe^
who h»v« ti(aen jiSepnyed <if *^«ir in i  »Qt a4.»ie to obtifcin

*‘Tha^ in tfie for a ?l« ‘ the ’ losses ot tfeet
Tefugeê ’ f̂ iiowirijt etiĥ i*Q4ed : ‘

rerifited* iw s^arat«*iy as possioje asyji 4^ i^cuje icom tii« GpverjJjneftt ol ^̂ akisfean by 
podlit)!© rma^m afiti measntes the fell of *0ese losses of priperty so ae

to ive able ftilly to compeasiate the rsiu^ees who to l4»vei Pakistan for no 
fault of ow n/ *

Shri Meeran I be»?'to nit)ve: ^
“ That in the Resolution, the words 'by inipositfon of a special tax or t>y sale of Govern- 

ffwent wast<e landg and vacant sî tes’ , be omitted. ’

Mr. Speaker: Aniendments moved:
(i) "That for the original Resolution the following be substituted :
'This House is of opinion that immediate steps be taken by Government to get the losses 

of the refugtes accurately verified and that measures be adopted to get them compensa^ted 
by Pakistan Gov»?rnment as soon as r̂ossible or that the Government of lodia herself do the 
iioedful t« eompensati? them as promised by Government.’ ,

(ji) “ That for the original Resolution the following l)e substituted :
This House is of opinion that the Government of India should take all possible step# to 

expedite the settlement with Pakistan of the issue of compensation for properties left behind 
by refugees on a Government to Government basis and ir the meanwhile it urges,—

(a) the intensification and exi>ansion of measures of rehabilitation so that the refugees
may get absorbed in the economic life of India ; and

(b) consideration of the question of giving some interim compensation to those refugees
who have l>een deprived of their resources and have not been able to obtain 
gainful employment.’ ”

(iti) “ That in the Resolution, for all the words occurring after the words 'losse.s of the 
refugees’ the following be substituted :

‘verified as accurately as possible and to secure from the Government of Pakistan by 
ail possible means and measures the full value of these losses of property so as 
to 1)6 able fully to comj.>€nsate the refugees who had to leave Pakistan for no 
fault of their own. ’ ”

(iv) “ That in the Keaolution, the words ‘by imposition of a special tax or by sale of 
Government waste lauds and vacant sites’ , be omitted.”
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Shri R. K. Chaudhuri (Assam): On a jxiint of informafion, Sir, may I knpw 
from the hon. mover of the Resolution whether the scope <5f his Resolution i& 
confined only to the refugees from Western Pakistan?

Sardar Hiikam Singb: No, Sir.
Dr. M. M. Das (West Bengal): May I know whether the refugees who com.3 

in the future will also fall within ite scope?
Mr. Speaker It applies to all refugees now.

(Resolution) ^  | sft ^ (House) w ^
(move) %JT t. ^ ^  ^  ^  ^  t  < ^

(refugees) f  ftr f  ^
€lr^ grV  i jtt̂ ^  t

(funds) ^  (raise) srfJT, f ^ f  ^  ^̂ n̂ TTcT

^  f ^  ^  f e r r  'fr a  j  ^  ^
■^rTT I • W  I . ■ . ,  i .  . . ‘ ,

V r I  I t -

f  f t ;  ^  t# 5 f5 F T , % '•  ̂ ^  ■’ TTfT̂  ^  ^

? ?  ^  #  JT|f t  '

[S h rim ati D ukgabai in th e  C h a ir]

5fft t  HiRTm f  %
^ îrr f Pf sfr  ̂ ?t »̂rr,

^  Ilf ^  % f t  ITSP fT<̂ !T5ft r̂ ’-̂ WI!T %
srrar |, (rehabilitate) % jtt STr̂ I, srk ^

5T*r%7 ft, ^  3̂=T% sj,fr̂ TFTî  f  ^  ^  fi#  I
zrr <smx ^  H 3 n ^  ^  ^  ^  ^

^  % fk # ^  (resources) % ^ t> ^  ^  ^
rft fnr % ̂  ftRRT m rf^ ^  arsr strir i

?5T ^  ^  t  JTf ‘*rrf^TI ft> srTJfT Jif
(proposition) 3ft |f*rf%f T̂Tp' # % T̂m# T #

f ^ ^  I ftra 'TT .3nT5T »T*?fsF:T f *IT ^  I ^  ^
jftfer (meeting) % (agitation) ^



t' ^  I W  fTJff 5Rf 3fr cT5r#?r 'TRT ^
^  <ra5f#f? (Government) TT q i ^  I aPTT 5̂T

^  f  eft ^ 0  'TT 3T*I^ [

w f e q  #■ ^ < f r  i  ft? ^  JT5 ?<TSFK #  t  Pp ^

3T̂ T̂  ^  3TT 1̂% I -  r '

^?r 5ft a  3T? ^ f  f% JT| 1TIT%5T ^  ^
t  fti fkv^sr % !pr?rT?rRr (accurately) qrhilf (verify)
%«n 5TI I ar̂  »T?: 11 sft 3r<;r«̂  # ^rfira f  ^
5  ^  SR' f% f<,4^4t ^  fJTT >19)̂  nr J3TT

f  ^  ^  Tf?ft 5 ^  <;«ilq'»il3' 'T^ 5 I
^  5TT 1 1 ??r ^  srRfipff ^ t  ir?"
?rrt%w ?r?rft, wffPT sTsf 3TR# 13ft^ JT̂  I  ft? ^

3t^ -̂THT 5 J !P ^  ^^THT | ^  aTTfTT
^ ^JT' ^OTcTT I #  iT̂ fr (D epart-

'ment) Jftwr «TT, fsRT ^  srpffiTTfWiT (R ehabili­
tation Organisation'Committee) g;ft f w

t  ?TFft amrr, ^  cr^ #' >ft n̂; q^.?5iiT
■f% ^  atT  ̂ 5Tg;m^cT f  f^  3f?r f  ^
jfrfrrf^^ 11 ?|? t% ? s t  ^  ^  srr f% sft rrrer? 
?rfSTf »rf I  ^  5>?T I  SRTf S?f55 ?Tfr ftrm 3fT I
^  5nj% 3ft I  ftp fTRjpftsr ?yi%  ̂ (losses) f ^
7̂T̂ %5rJI (compensation) f ^  sn̂ r, ^  ^  ^T# % ^3f

51^ f^ ^731  ̂ 3ft ctKT? ^  f^ s ftq r  3?ra# ,
I  ^  :?JTKT f  I 3TT̂  % f?q- fH (claims) 5pi ^  ^
>ft 5t̂ > 3t7?T̂ r 55>1RT HmfaH t  I ^  ^
R̂T5y t, ĵfhT % gfT5!% aft ftJTT s?T, ^  »̂ftfr ^  5n?K 

^ ^T?T «ft 3ft CRT  ̂#' «ft I 5|f T ^  T̂ft?r ^
1 ' T m  fT̂ nt̂ T (records) (West Punjab) % arr

>1̂  f , sftT ^  3TI I  f% f%3?ft qpft̂  ^  r<’?<j5t̂  #
^  ’T f I si^r ?r^ sR^HTe ^  f  'n^r

!T  ̂ I  3ftT >T3ni? ?^5ntr ^
^?IT 3TT ^W5IT I, ^  5r̂ KcT ^  ?R;5ft «jt f3r.T % STT̂  cfk "TT qcTf 55>r 
snwT f¥ %rj# arafR % ^  ^  »ht | ^ sftr
3ftr ^ I 3jT̂  % 3HR ^ f  an ^
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T7 ?ft ^  arreftjflr jpt Tr^r

<T^R ^  ^  t  ^  5j5^nTT?r ^  T r̂r 5!n €%

m  unwiR- ^  ?i% ft> f t r g ^  mf?5JT5r;-% ^  i ^  ^  >t%1 ^  s f ^
<movable property) ^  ggM | arR % fSH 51̂ 551 % tft

fn W s F T  1 1  t  5TTqm ?n:5 % Ji?

’ W % r  f  f% ^ t 2 r 5 5 t  ^ W S ?T ^ fW  3tTU

■*^ni ^ %  fsRT r̂ ’ ift *T«»<1 ♦!••<: ^TI  ̂ ^  %

Ŝ̂TRRT fft, qrfâ H % TO55 JH ŜT .̂ I
+<-̂ '̂ T4H k, ^  ?rft^ T9> ^  ^  *r«r5 (Rough and ready method) 
% ^  ^  ? i ^  I ĵ fff ?rd#’ /R|.?n5 55rer arKf ĵft ^  w r k  % ^ -

?rtT T t r̂>??T ?f̂ RT ^  5 I

arsr ^  4 31# *ptfjT̂ di?rT f. ark ^  ^ sik €r tmrai? 
t  ftw  % 3 P ^ T ^ ^  ^ 155: # ^ t  

^ fip rr ^  afrc <155 ^  aft 50 ^  sfr̂ :
fS  ?IT5W  (vacant sites) %, ?ifl% ^ ^  % Til
a i 5  s n #  % f e n  t  a #  ^  ^  ^  ^

■cftr qr aViw^« (preposterous) | ft? î <Tt|5R ans an# %
% % ferr 3TT¥ I f% ^

«̂T ^  <̂<K 5, aftr 5TPR *ThI+'I ^  ^  ^  9<4K ^  VN
t f% TT̂  an̂ ift ¥t sns art# M  snJi ark 

ftiT  ^ 'w r  ^  ^  cTr w n  fr*ft ^  ^rr^ir ^  

t  ferr ?̂T 14 ^  ?t6% ^  5ii|f  ̂aftr ^ ^prsj^
I I SX3RM 5FT t  ^  (exasperation) # aftT

(despair) T̂ '.̂ Tl'f̂  airif trn^ t;5r ^cT #
f  fti aft <tqM ^  3TT 3(^ 5® ^
f̂ «<ii rft 3TO 3TR  ̂ i ^ ^ 5 ^  ^

^  9rc5wiol  ̂ ^  5 aft̂
I ^  I  f¥ ^3r^ ?̂TT SPTt  ̂ ;ft w  fen I  Vi m w

i  fe  % »lM<M HTTO  ̂ ^  I ^%5T *1? ft^
spl# #  TO? Hff t  afk 1 >ft ^  ^  ^srr 

'  ^IfT T  r<'w4V'?r ■ sT^nT’ T ^  ^  ajT ^

ftr ^  Ji? ?rqfr  ̂ m  i iW e  at̂  sfft f®  ^
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^  ft; arr# j 3r?cBig- # ^
'ST*TFIT I ,  m  ftr »T^4^i TTj ^  Pcy^^vjT.

5|ft %»ft sftr ^  q- ^  I

^  ^  f r s f t w ^  ̂  fejTT f  fi^3^r ^
qr jftr  ^  aftr m  i W?r %,
^  f̂ iTT 5, finw'̂ i'n d l'l f^%  f  I cft^ff, (^fylf

T̂T 3ra T̂7!«TT ^T^ r̂r ^ I
5f  ̂ f ^ r  I  ^  f ^ f 5 5  I  3^  I  f t ;  ^

f®  ^w H id  f(T I  ^  trJT 5iiT3r % m x  ^  ?i%, qrft>idi?
^ 5 5  ^  =^T%; I 5rra^ u ?  ^ r  srr |  ft? ^ jff%

mr<t>wi»i % ¥ t f  4i^rti 51^  <4t'*i 5  artr ^ft> ' t t w

(pious wish) t, felT 55T% fqr f ?  f  I ^  f®
5*TTTT fan  t  ^  'nftJ^ri’T ^  ^  % fa ir t „
<Trft>^3K '^H'l ^  *T3l̂  % |3IT I  sftr âW% ^  >ft 3ft ^

3im T̂ ^ ^3^ 5fte# ^  % |3lT t  I
^  ^  «f1< f'c<.<i((i«i« 5JT (international Law)'

^  % iTt ^  ftrw m ft ■TTf r ^ ? ^  f ,  arh: ^  ^  ; I^  
I  ftr 3ig m  % ^ ? y  ^

^  5T I 5W %  tr^ 3Rtf ?TT? ^  JPTT i ' l r f
*1% t> fxqvrhr r̂ <r«iJi sftr ii<4<̂ ijr<i ^  ^rnr

^  |C ,̂ sftT 3T̂  fW 5»T ;T#T TT ^  qg^ "11̂  |  aflr
R'tM'fll'a ^T *Wt»r <(i<H| ji;<,(il ^  g^ijf

^  f  I fJTT *IH*< ^  5 % qrft;̂ rrT«T
afh: 3T^ % t v z fv T f  ^  ^  JJ5

f3TT «r ftr # f f  T3JT̂  ^  (evaluation)
^  ftr»Jr gft ^  ^  ^  (State) ¥t 31̂  I-

spnnmr ^  f  l aftr îsr (Secretaries) #
W5TT f t j^  *TT 5Tt ftrf%fST ?TT  ̂ jftqrrt ^ | if |  arPHR; #
:37I^ I ^  srsr ^  T T ftr?^ 1f% eft sft
5^  ̂ ft# t ^ ^  t ^  ’Tf »n»T55T ?np- % «TRT
nJTT 5ft ^  sp^ ?5̂  ftr fJiT 3jTq 55t»i qrPfiWH ̂  ar̂ r ^r^r % fetr 
T^’TT f  I ^  ^  ITT » I^  %fti;T WMT
^)n>cMd (Secretariat level) 'JX q j^  «rr ?f> >R¥f#e
ffW (accept) ft >̂T?IT «TT srk PST q i^ ^ J T  # ^  ^  #'■
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fe r r  i% ^  ^  I ^^1^ ^  ^

sprfft) qpft ^  5nr¥T f  ^  ^  ^ n w r  #  ^  ^

m x  ^  ^  ’m t  ^  ^ r f t  ^

^  'JiiM̂ n. f% ^  'WIT
sfJTT F 3n ^  I I  I ^̂ RTT

^  37̂  t  f% ^  ^  ^  5T3rmT ^
3tV̂  '5̂ET% ^5" T̂F̂ t 3̂TT I 1̂̂ *1 «l let T̂?T

t  ^  ^  ^  t  f e  ^TTT

?̂rr t  ^  ̂ I ^  ^  ^  ^  ^  t  w  ^
%% sfr ^  t  3rnTK ^ t  ? ^ ^ n d  ^

f̂ RPTr (pressure) ^  T̂C 3ftT sftr ^
STiT ^  ^iTRiT % f^rA  f % W ^

I  ^  feym I ^  ^  I (property)
^T%^^TR ^  ^  t  ^  Trf^T^^TR ^ ^

^  ^  t» STTOf (evacuee propeity) ^
ftHJ ^  ^ ;F ^  'TTf+Td’T̂  ^  ^  t  I ?TTR

ipfr^T sftT ^T^rnm 3̂ T5t % ^  ^ 5  sift # ‘, ^

^International Law) ^  f*T̂TT̂ ^   ̂ ^  ^3^^
flfftf ’T  ̂ 5 I «ir<?i\ n 1%
iT^^cr^ ̂  (Evacuation Law) sftT ^  R f̂qf«d9M (Rehabilitation) 
^  ^TFpT TRT p5Rn?t ^  ^T^"T ^  ^  ft> JTT’̂ ^f

^  ?ft f < 4 r « i f e i ^  ^  | w  % ^̂ rfrq- % stI t:
^  3TFT ^  ftvTTT sftr

(Rehabilitation) % f^ T  3ft? i  T̂
qff f^ ^  ^̂TTT H‘T»IH ^  ^ H*f % ’T̂  ^ t̂*ff %
fm , ^  STT̂ T ^  ^  I ^

I Pf ^  1 ^  qr ^  ^  1% ft?T# 3?̂  n ft̂ rr
^ | t ^T ^sp^r, ^  m m  ^tcrr ^  ^  ^

. ^rn% ^  ff̂ T̂T ^4^. ifHT I  j%
5̂f̂  r̂ 5̂T̂  ^  q-f t̂tht »nTf3F̂  f̂t qr?r



^  f f f t r  f ^ r  srrar | ^  qrft^^fw

!̂Tqr%5rH ^ ^  ?5RT ^  (interim
oompensation) ^  ®hft  ̂ fir P'l'i ^   ̂ ft>

I  3ft?: 3̂ - ^3^  ^
^  cm ŷr ^  |  i Jif ^  a m  ?rrsr ^  ^

flV ?sciT ^  ^  1 3fk  ar̂  ^  H I  arTfrr ^
5̂̂ 1 I ^»T ^ 3f(7: ^3^!̂  ^fr»T ^ I ^

3T?̂  % g’Tn 3tI' T̂fcTT f  1% »TaR% ?r jft' 1̂̂ 5̂  ^
^  *r̂  t  fti wtwt srrref ^  ^  ^  (Law) ^*rr sdf̂ wi
3TTf§?^ 5pt I 3r<T'̂  iR ’iTHJ 75 % f f  ^  ^

wr (Evacuee Law) ^
^  ^ » T  ^ 5 T ^  sft #  ^SPTT ^  ^ a ' I  fti ^

2pf JTfT % 3THT Ĵ-ii>%itIJT Î'RTT ^  spfhr sftr

3ft fti TiPp^R ^ t  T̂T?r |̂t ?ftr ^
aftr Jfft f  ^  M lf+«l^ ^  f  I ^ -

^jjT f»T w s r r ^  ^  ^  ^R'TJira’ s ^
ftr^T^ Jift "TT # t f  ’ i t  1 1  ?ft f  a rt f

f ^  3pn: 5 »rm  ^^rr ^ r  f̂t sflftr arc^fr ^q-«iT

3f^ ?5r(t 5PI^ % 5T R̂5T ’T̂TT t̂̂ TT I ^ ftpp ftiJ?T

ft> feilT^ 3T# ?5rTT \ z  (rent) ^  ^ f  t
w  I 4 ' 3T?  ̂ 3f# ^T^rr f  ftr Jif fTPrsr

^  3TRT «TT I 3iT5r ^  f|!^??rnT #' | %  31^  t

ip ftan iT  5rr% f ,  ^r^t t t  ^ t5ct ^  |, ^i^f t t  5jt»r # f t  |

aftt sp̂  T̂JiT *Rt3ntr % ^  f' 1 4' Pra#
spt >PTT «IT ^  ^TT  ̂ % ^  'S'̂ rft-

*Nt2 (Furniture Merchant) ^  ̂ ^̂TTT
^  (pack) ^  ‘flPflfSW #3TT

»rqT I t  art W T f f t r 5p*I % ir?=#?  fe^it (Evacuee
property) (evacuee) ) t  ^  ^  aTOTOT

f3RT% 3 f^  ^ ^  ^T^, 5ft Jr̂ T̂ T̂ ft ^r%
•ĝ RTt W?T*r ^  ^  (Evacuee Law)

5tsf> f ^ #  ^  3 1 ^  ^  %'^>N<  ̂ ^  ^  I
[English translation of the above speech)

Fandlt Th»ltnr Das Bhargava: So far as the resolution moved by Sar^r
Hukam Singh is oonoemed it mentions only two points in particular. The
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first is th^t proper and thorough enquiry be made about the Josses suffered h j 
all of the refugees. The second is that funds be raised and money obtained bo 
that at least 50 per -cent, compensation may be given of those losses suffeied 
by the refugees that might prove correct after thorough enquiry. Witii regards 
to both thesl‘ points I beg to submit that I  strongly oppose them.

As far as the diilieulties and plight of the refugees are concerned 1 do not 
in any way hold any opinions contrary to his. I wish to make it quite el ear 
that in spite of differing on both these points in this resolution I have not less 
sympathy for them for their plight and misery.

[ S h r im a t i  D l'RGABa i  in the CJuiir]
As far as the question of the refugees is concerned I  think that there is not 

a single hon. Member in this House who would not sympathize with them in 
their distress and plight. 1 think there is none who may not be wishing that, 
every refugee who has migrated to India may not be properly rehabilitated and 
as far as possible the losses suffered by them may not be compensated and if 
full or at least proper compensation be beycmd the resources of the country, or 
if the Government may not be able to pay so much even then at least they may 
be given as much compensation as possible. '

After mentioning these principles I wish to discuss whether the proposition 
that has been put by Sardar Hukam Singh before this House is at all pnvcti- 
cable or not. Any resolution passed in this House can never be similar to those 
Gonamon agitation-making resolutions that are passed in ordinary meetings. 
Any resolution passed on the floor of this House will become obligatory on the 
Government. I f  tb^ Government accept this resolution then the Government 
wiU have to act upon it. Therefore I wish to find out if it is possible for the 
Government to give it a practical shape?

The first thing that I wish to submit is that it is not physically possible for 
the Government to verify the extent of losses sustained by the refugees 
accurately. /Such a verification is quite impossible. Those who are acquainted 
with the procedure in law courts know it perfectly well that in cases when* it 
has got to be proved as to how much loss the refugee has suffered then in the 
absence of documentcu*y proofs one has to pile up a lot of evidence to. prove 
his claim. Can such an evidence be now procured? Simple oral evidence o f 
some 10 or 20 people cannot prove a claim and especially when everybody 
knows it full well, and it is correct to some extent, that whenever any rcfiigee 
makes a mention of the loss suffered by him he never puts it for anything short 
of lakhs of rupees. In the beginning the Government had opened a department 
and the work done by this department was placed before the Rehabilitatimi 
Re-organisation Committee when it came into being. I also was a member of 
the said Committee. Then it came to light that the amoimts of losses mention­
ed by the people were so high that the figures wwe perfectly unbelievable. The 
people who registered these claims alleged that the amounts of losses were so 
enormous that they could not be entertained. No person who wishes to make 
up the losses suffered by the refugees or pay compensation in lieu thereof can­
not but admit that the extent of losses that the refugees allege is boo much. 
To-day it is nearly impossible to have any proper verification of these claims. 
As far as the land is concerned the claims that were filed in respect thereof far 
exceeded the total area of land in the whole of undivided Punjab. As far as 
the question of landed property is concerned we have received records from 
West Punjab and it can be checked how much land belonging to the refugees 
has been left there. As regards the residential houses we have no documentary, 
pxoofs and no documentary proofs can be had from West Punjab, but only such 
evidence can be available that might approximately show bow many liprsons
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have lost their belongings or who owned houses there and so forth. But even 
if today we were to get the necessaiy documentary proofs also, still, so far al 
the qiiestion of the property owned by poor people is concerned, we have na 
-documentary proofs even in West -Punjab also, whereby we may be able ta 
ascertain the extent of their losses or to have a correct valuation of their 
property. So far as the question, of movable property is concerned it is 
impossible to cwicept any claims simply on the basis of the oral evidence only. 
Therefore I  cannot think of any method whereby the losses suffered by the 
refugees could be accurately ascertained. Therefore I  beg to submit that if 
Government may decide to make up their losses by any means either by paying 
compensation or by claiming damages from Pakistan, in every case a rough and 
ready method will have to be followed for estimating these claims. By this 
method it is not possible to have an accurate estimate of properties of six 
million people.

The second thing that I  wish to submit and which I  still more disl^e is that 
part of the resolution wherein the Sardar Sahib has proposed to raise a fund 
and has suggested that out of the fun<Jk raised throu^ collections or by selling 
vacant plots and Government lands the refugees may be paid at least 50 per 
eent. of the losses suffered by them. I  beg to submit that such a step, i.e., of 
paying out 50 per cent, of the losses, would be an extremely preposterous 
action. Has he consulted all the refugees that they are prepared to accept this 
m\ich? It is just possible that they naight even agree to this proposal but I  do 
co t see any sense in paying each and every one of them 50 per cent, compen- 
.'sation and to crown it all that if the Gk>vernment may not have money a!> her 
disposal then funds bs raised after disposing of Government lands and properly.

I  do not appreciate this method and nor do I consider it proper. In fact the 
ref«igees who are to-day placed in a very wretched condition which cannot be 
-expressed in words thought on the spur of the moment of exasperation and 
despair that in case nothing is forthcom i^, let it be eight annas. The speech 
delivered by my hon. friend is very touching and it tells us what is the condition 
of the refugees and this is the reason that he has made such a proposal which I  
think wiU not be liked by most of the members of this House. But while 
’saying so, I do not mean this and I do not want to utter any such word which 
may create any misunderstanding between the Government and the refugees 
and lead them to believe that the Government shall not now pav them anvthing 
just as my hon. friend has stated in the concluding portion of his speech <w 
that the Government shall take any responsibility for giving an assurance to 
the refugees on paper only and may not be able to implement this. 'Fherefore, 
I  would urge that the House should consider and pass the Eesolution moved 
fey me. This Eesolution which I have moved can be broadly divided into three 
parts, I  would like to th^ow some light on these three parts.

The first portion is quite clear, and that is, that all our losses should be 
made good from Pakistan with interest, if possible. Perhaps it can be said that 
•as no decision is likely to be arrived at with Pakistan and since it is merely a 
pious wish, what is the harm in saying this? All the losses wWch we have 
suffered are duo to the policy followed by Pakistan, the creation of Pakistan 
:and even afterwards due to the violation of whatever agreements were reached 
between us and Pakistan. Pakistan is legally, morally and even in accordance 
with the International Law fully responsible for this and there is no reason that 
this Government should not recover all those losses from Pakistan and 
pensat^e fte refugees. There is no doubt in it that a considerable p e n l l T ;  
•e apsed-tw o and h^f years have passed-^ince the refugees have beei" 
damoiinng and the (^vernment assumed charge, and up tiU now we have nnt 
«rnved any defcite conehision. Therefore it is but natural that tte  
refugees should believe that no justice is being done to them Are we ^
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aware that as a result of the Conference held with P ^ t ^  1  ® 
a settlement was made that the evaluation of land m both the P ^ ja b s ^ o u ld
be made and the diJference in value paid by one state to the 
supported by documentary evidence. After the Secretaries had reached thifr 
settlement, our hon. Minister Shri Gopalaswami Ayyangar congrat^ated tJiem. 
But what happened when they reached Pakistan? The information ^hich I  
have got ^  this connection is that when this matter was placed before Air. 
Jimiah, he told them whether they wanted to mortgage Pakistan for ten or 
twenty vearsV This niny be right or wrong, but when this matter had been 
decided at secretariat level, the Government bad only to accept tiiis and 
thereafter Paidstan never sent any reply whether this will at all be settled ot 
not. This issue was dodged off on the plea of water dispute and it was stated 
that on account of this reason no settlement could be reached, because in case 
the water supply was cut ofiE at any time, this would reduce the value of their 
land and they will not be able to fix the price thereof and determine the aiaoimt 
of compensation to be paid. But these are mere f limsy excuses. The solution 
of this problem is that they should treat this land as harani (irrigated by rain 
water) and pay whatever compensation which may thus become due and could 
go on paying the balance of the amoimt later on. But in fact, it so looks to me 
that the Pakistan Government are not inclined to pay us aU the compensation 
that becomes due. Does anyone who is a debtor ever show any willingness on 
his part to pay? Our Government should try to put upon them all possible- 
pressure and arrange to expedite the settlement with Pakistan of the issue of 
compensation for properties which becomes due to us as soon as possible. This 
should be settled without any delay. The property left behind by us in 
Pakistan is in their custody and the Muslim property here called, the tvacuee 
property about which I shall refer presently, is also really owned by them. 
Legally speaking, all our land and houses are o\ir property even to-day, and iu 
terms of the International Law also, all these are owned by us and they hav« 
got no right of traiisgre.-Rion. The Pakistan Government acted very subtly in 

. enacting an Evaluation Law and a Eehabilitation Law accordinir to which' 
possession was taken of all such property which was not evacuee property on 
the pretext of rehabilitation by the eviction of Hindus and Sikhs and it was 
u!?ed for rehabilitation nurposes. On the contrary, our Government preserved 
the two thousand Muslim houses which were lying vacant in Delhi so that they 
may be able to live there on return. In reality, it cannot be guessed whether 
this issue will be settled or not or how long will it take to settle, but so long as 
tile settlement is not made, it caimot be said that Pakistan shall.not pay com­
pensation for our losses. Therefore, the first pa’rt of this Resolution urgps that 
the Government should take all possible steps at its disposal to expedite the 
Battlement with Pakistan. •

The second part of this Resolution urges that so long as we do not get this 
compensation from Pakistan, the Government should give some interim com­
pensation to these persons who have spent all what they brought from there 
and the cup of their patience was now full to the brim. Tiese people have also 
disposed of all the jewellery w ĥich they had brought along with them and now 
they are placed in such a stringent position that they cannot earn then- liveli­
hood. The Government should provide them with gainful employment and pay 
them interim compensation. With all due respects. 1 would submit that the 
mistake which otir Government committed is that they made gradual chang»» 
in the Evacuee Property Law enacted by them. If our Government had 
properly framed the Evacuee Law from the very outset and if it had taken the 
steps which it took afterwards from the very beginning, then I  am sure every 
refugee would have been able to get full compensation from here, because >
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neither cau we get back the land and houses left in Pakistan nor cun the 
houses and land left here be taken to Pakistan. W e miist get compensation 
for th^t. But that compensation will first of all comprise of that property 
which the Muslims have left over here. Therefore, I  submit that if our law 
had been framed properly, then several crores of rupees would not have been 
taken out from Bombay and other places. My hon. friend stated that 
Us 8l),CK)0 were remitted irom here to Mr. Liaquat All Khan as rent of his 
property. Bespectfully. I would submit that this money should not have been 
sent to hun. Even to-day there are many places in India from where money- 
orders are sent— the people cultivate the lands here and after selling the proceeds 
thereof, remit the money to Pakistan. I  went to Bombay in November last^ 
and there some gentlemen infoimed me that a certain furniture merchant 
charged Rs. 3,000/- from a Muslim for packing his furniture which was des­
patched to Pakistan. I  would submit that at least this thing, i.e., the 
ev^uee property shall be(5ome the inheritance of the refugees and it can be 
utilized for the payment of compensation, and to preserve this, you may kindly 
enact a suitable Evacuee Law T^ich may protecf that inheritance.

Shri Tyagi (Uttar P. adesh): May I request the hon. Member to speak in 
English now because the Minister concerned about whom he is talking is an 
English-kno\^*ing Minister?

Mr. Ohaixman: May I know whether the hen. Minister is following the 
apeech? ®

The Minister of Transport and BaUways (Shri Oopalaswami): i  am afraid I  
are not.

Mr. Ohairmaii: Then niaj I request the hon. Member to speak in English?
Panoit Th«mr Das Bhaigava: A request fi-om Mr. Tyagi is like an order to 

Ihe reasons that he has given I do not accept because I understand that 
the hon. Minist-er, Shri Mohan Lai Saksena fully understands the language 
in which 1 spoke. And I realise that it is fully understandable to Shri Gopala- 
swami Ayyangar also. But, Madam, I am liot a person who would not like 
to comply with the wishes of Shi’i Mahavir Tyagi or who would not comply 
with orders from y o u  or any request from any other Member.

Therefore, with your, permission, I will speak in English. At the same 
time, I would request you to be indulgent to me so far as time is concerned, 
because I have to speak in a language which takes time and which I cannot 
speak so well as I can speak my own.

Shri T. T. KriaOmamachari (Madras): Question.
Shri R. K, Ghaudhnri: You speak better in English.
Mr. Ohairman: I would like to inform hon. Members t̂hat under the ruies

the hon. Member has ten minutes m^re.
Pandit Thakur Das Bhar;^ava: 1 was submitting that so far as the question

of coinpensation is concerned, there is absolutely no doubt that the refugees 
are entitled to some sort of compensation. This matter is beyond doubt. No 
one doubts it, M̂ ho knows the history of this dispute. At the same time, it is 
true that it may have been doubted by some whether these refugees are entitled 
to any eomjiensation or not. But in the Evacuee Conference which was held 
at the instance of the Government, their chief exponent, t̂ ŝ venerable Shri 
Gopalaswami. Ayya-ngar made a speech which gave heart to all the refugees 
in the land. What he said was this :

**AI1 that I wish to say on the qU^tien of compensation is this. I iliink nobody in the ,
davernment of India want« to deny this. Compensation will be paid. It may be ia the *
shape of cash. It may not be in the form that refugees might desire to have." It may he
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^ r t ly  in land, partly in house property and partly, perhaps, in cash also, and very probably 
partly in the shape of some kind of bonds. We have got to thin^ of all these various forma 
and see how best we can alleviate distress and how best also we could equip these diiplaced 
persons, who have been so hard hit, to settle down in life and feel that they have made a 
5>ermanent home in this country, with prospects of making the best use of their lives. I 
wish to say no more on this question of compensation.*’

Sir, I also do not want to say anything more on this question of compensa­
tion. It is a dead issue. There is absolutely no doubt in my mind that the 
Government is committed to pay some sort of compensation to the refugees. 
What form it will take is certainly a question which the Government has to 
consider. Part (b) of my resolution which seeks to substitute the original 
resolution says that “ this House urges consideration of the question of giving 
£ome interim compensation to those refugees who have been deprived of their 
resources and have not been able to obtain gainful employment.”  Whatever 
may have T>een the view or feelings of those who think of compensation in these 
terms, so far as I  am concerned, I am absolutely clear in my mind that no 
Government can pay the sort of compensation which this word denotes. ‘Full 
tiompensation’ is impossible for any Government to pay and there is no case tax 
full compensation, so much so that the Mover of the Resolution also does 
not demand full compensation. What we want is that every refugee who has 
come to this land should b e ‘rehabilitated, not fully rehabilitated in the sense 
that if he had crores there, he will be given crores here. That would be im­
possible. That is number one.

Number two is fair and equitable compensation may be given, so that 
they may not feel that they have lost everything. It is impossible to give 
them fuU compensation and I, for one, do not feel that the Government is 
justified car the people are justified in giving or demsmding full compensation 
in the sense that for every rupee that they have lost they should get one 
rupee here. I do not think that was contemplated by Shri Gopalaswami 
Ayyangar when he made this statement, and this is a statement which so far 
as I  understand is the meaning of the speech that he made. Therefore, tak 'ig 
this as the Government’s view, m the case of a considerable portion of the 
population who have come as refugees, the question is one of rehabilitation. 
There, I am extremely sorry to say that whatever the Central Government has 
done may not be satisfactory enough, but whatever the P^Dvincial Govern­
ments have done is certainly something which we must condemn. I have 
been to Assam, to Bengal and to East Punjab also, and I have looked 
this question from the point of view of the Provincial Go\emments. They 
liave not played the game. W e have seen what the Government of India has 
done. Rs, 40 -crores have been spent already. That is not enough and we 
want that there should be intensification and expansion of the measures which 
have been taken so far. It is not that I am eulogising the Government of India 
that they have done all that they could have done or i^ould have done.

Shri B. K. ChAOdliiiri: I am sorry to interrupt, but on a point of informa- 
ton, may I  know from the hon. Member how long he would wait for a settle­
ment and what measures he would suggest for acceptance if no settlement 
vjomes about?

Pandit iRiakur Daa Bhargava: So far as I am concerned, my Resolution 
says that all possible steps should be taken including economic sanctions if 
need be. I  am not one of those who have got a very weak heart. I will go 
further and say that if nothing is settled,  ̂ then the last act which every Govern­
ment has to adopt should be done in this case also.

Sbrl B. K* Chan(Uiiiri: What is that? War? Does he hope far it?
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 ̂ Thaifttr Diie Bhargayâ : There is no question of hope. After all, if a
thing has to be done, it has to be done. "

Mr. Oliairman: May I know whether the hon. Member will he able to 
conclude within five minutes, so that I  can ask the House to agree to sit for 
five minutes more?

Pandit Thaknr Das Bhaigava: I would like to speak after Lunch if hon. 
Members are anxious to leave,

Mr. Chairman: The hon. Member has only five minutes more and I w'ould 
request him to conclude withm five minutes. He has ah«ady exceeded the 
time. .

Pandit Thakur Das Bhargava: I was submitting that so far as Provinci^ 
Governments are concerned, they do not really realize what their re^onsibilitiei 
are. As a matter of fact, I have found that the word ‘ rehabilitfiUaon’ has got 
a connotation which is not properly understood. In some places, it is that if a 
house or plot or site is’ given, it is enough. This is absolutely wrong. One lakh 
rupees were sent by this Ministry to Assam and that money was noD spent at 
My fnend who praised me saying that I have done something, I am sorry, is 
given to the refugees. I asked, why not? Because they do not want to ti:eat 
Ministry. All that I did was to tell the Assam Government in their face that 
they have not done their duty. They said that there is no land which can be 
given to the refugees. I asked, Why not? Because they do not want to treat 
refugees as their own nationals? Ever\- province has to come to the conclusion 
that those who have come into their territory aie nationals of th.it piac(  ̂ and 
they should be treated on that basis. Everywhere, these people are treated as 
foreigners. In Assam, land could be given to lakhs of MusUiiis, but not to 
these Hindus. I went to Bengal.’ I found that 400 houses were built. 
Nothing else was done. In West Bengal also the Govemnient are not taking 
the interest which they should have taken. They are treating the East 
Bengalis as strangers— what to say of others. The East Punjab Goevmment 
which is a refugee Government practically, also think in some other terms. I  
can understand that they should at least think that there is no difference 
between refugee and refugee. But they think that if the land could be given 
to Bahawalpuris, who are of Punjabi extraction, it would be better. I cannot 
understand aU this. The real point is that provincialism is so rife in this country 
that nobody treats those who have become refugees as anything but strangers. 
Hon. Members are fully aware of the position in Delhi, I need not, therefore^ 
dilate upon it.
 ̂ Sir. I understand that a sum of about Ks. 60 crores is to be set apart for 

the rehabilitation of the refugees during the next three years. My huniWe sub- 
niissioii to the Government and to the hon. the Finance Minister—^who fortn  ̂
natelj is sitting in front of me—-is that what the refugees are in need of is 
immediate help. They have beer, hard hit; their financial position is so bnd 
that unless and until yon increase this amount they Mill not be satisfied, 
Even then I  would suggest that out of these Pis. 60 crores, at least Es. 35 
crores should be spent in the first year. Any further delay in rehabilitatin|r 
them would be fatal and end only in frustration on the part of the displaced 
persons.

Therefore, my humble submission is that the Government of India should 
spend as much as they can and as soon as they can for the rehabilitation of 
these refugees.

Hr. Chairman: The House now stands adjounied till half past vwo.
The House then adjourned for Lunch fill Half Past Two of the Cloch.
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The Mouse re-ctssembled after Lunch at Half Past Two of the Clock* ■

[SH R iM A fi PuRGAEAi in the Chair ]

 ̂ Dr. Deshmukh: The amendment that stands in my name is really speak­
ing included in the amendment that has just been moved by my friend Pandit 
Tlliakur Das Bhargava. Since the point I wanted to make with regard to the 
Eesolution has already been included m this amendment which, I  believe, was 
Bent in later, it may not be necessary for me, unless you, Madam, insist, to 
move my amendment. "

I must congratulate my friend Sardar Hukam Singh as well as Pandit 
Bhargava on the excellent speeches they have delivered in support of this 
Besolution. Before I deal with the merits of the Resolution, I would like to 
pay a very respectful tribute to the patriotism and the capacity t^ suffer and 
face unimaginable persecutions and hardships that have been displayed by 
many of our countrymen during the Partition and after. They have shown 
courage, patience and tolerance which should remain a landmark in the history 
of India. In spite of all these sufferings, they have not resorted to begging on 
the scale that many people expected. Most of these refugees are trying to 
stand on their own legs and bearing with absolutely commendable fortitude the 
misfortunes that have visited them. Every citizen of India feels for them. 
When we see on the one hand the way in which these people have been 
dealt with by Pakistan and on the other the insignificant help we have been 
able to render to them, we do feel, all of us, a certain amount of distress and 
•dissatisfaction.

By this Resolution, Sardar Hukam Singh has suggested that at least a part 
of the loss that has been suffered by them should be made good. I think he 
has tried to be considerate and consiliatory towards the policy of the Govern­
ment and showja. full consciousness of the difficulties of the Government; that 
is the only reason why he has put down eight annas in the rupee as com­
pensation to be given to the refugees. My friend Pandit Bhargava stressed 
the point that they are entitled not only to eight annas in the rupee, but rupee 
for . rupee. Every one would echo these sentiments and every one would like 
to sympathise 'wdth them. But what has been the main cause The India 
Government have not been slow. .Although there may have been certain 
provincial Governments which may be accused of not having done all that they 
could, there is no doubt that there has never been any goodwill wanting in any 
quarter whatsoever. The real mistake, in my opinion, lay in the generosity 
o f  our policy and the spirit of taking lying down many things against which we 
■oould have probably protested a little more and probably acted with a little 
more firmness. I  think anybody who expresses this feeling in a strong way is 
really echoing the feelings of the average man in India. It is a general view 
Bhared by most people that so far as dealing with Pakistan is concerned the 
Government of India failed to utilise properly the opportunities afforded to 
them. If they had done this much greater relief might have been available to 
these suffering people. Madam, I  am expressing nothing but this general 
opinion that if the Government had been n little more alert, if the Government 
liad been a little more careful and firm, the position could never have remained 
what it is today. What is the position today? Not only have we got these 
•evacuees and these refugees, but from day to dav, more and more of them are 
coming back to India. We have net only failed to give proper relief t-o those 
fjersons who were victims soon after Partition, but we have failed also to pre­
sent hundrejis and thousands of more people being reduced to similar condi- 
iiions more or less from day to dav and from month to month. we see
lihaf these peoWe who ha' '̂e already Ĵ uffered and are here are not beino looked 
after it must be admitted that people are sho^ng a great deal of patience if
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on  tins Account alone, they do not coiidenin ilie adnriiiufitration of India. 
Madam, every one of us, every citizen of India is conscious of the responsibili­
ties of this Government and of the difficulties that face them. They have 
shown ail admirable appreciation of the fact that ours is a new won freedoni 
and thought: “ Lest we jeopardise this freedom, let us forbear and tolerate 
all and every possible ill.*' It is only from thifi recognition of the situatic»3 that 
people have kept quiet despite the highly unsatisfactory manner in whicb 
Pakistan was dealt with by the Government of India. Otherwise it would 
have been possible that things would have beeu diiferent, especi«dly when 
thousands of people, deprived of all their belongings were driven out of their 
liomes under despicable conditions from Pakistan. Any reasonable man would 
liâ ê straightaway housed them in the places from whei*e our Muslim brethreu 
bad gone out of this country. I hfve no doubt whatever that it would have
l)een reasonable if we had counted the numbers of people who were driven from 
Pakistan and who came here and deported an equal number of people from 
here to Pakistan to go and occupy the places vacated by the former. Instead 
of doing so. we have kept quiet for years and hon. M em W s of the House have 
put a restraint upou their tongues and actions and have not said all these 
•things though their hearts and conscience have been imp'elling them to do so.

Madam, this resolution gives us an opportunity to impress upon the Govern­
ment that the steps they are taking in this direction are insufficient, not only 
from the point of view of the relief that is being given to these unfortunate 
people, but from the way in which they are dealing with Pakistan in getting 
what belongs to us. We have had a recent example of a banking conceni being 
almost forcibly thrown out of a building that belonged to it. They had decided 
to remain in Pakistan but the claims of a Pakistan Bank are so superior that 
we must niake room for it irrespective of the legality of the position. That is 
the way in which our erstwhile brothers are trying to behave with the nationals 
of this coimtry, who tried to do some sort of a business and are still sticlring 
•to their positions in thot country. My hon. friends have spoken that a good 
deal of responsibility if not whole, for this situation lies on our shoulders. It 
is certainly true. Madam, the whole responsibility for Partition is oui-s and 
what is more we were responsible for giving false hopes and asked the people 
to stick to their guns and remain there. Had not we held out those false 
hopes, probably the troubles of thousands might have been saved and there 
might not have been so many murders and rapes. But we tried to behave in 
ft certain way which was responsible for causing so much misery and privation. 
So the Indian Nation, yoimg although it is, must recognize the responsibility 
in the fullest possible measure for the sufferings of these people and the losses 
they have suffered but the first means I would like to urge is of getting proper 
redress from Pakistan. It is not necessary to quote Mr. Ayyangar's speeches 
that he accepts the. responsibility of making good the losses of these people. 
I t  is the bounden duty of this Nation and the Government of this country to 
make good the losses they have suffered to the utmost possible extent and that 
is the reason why I  have not, in my amendment, supported any particular 
measure. If it is possible to raise funds by voluntary means, that might be 
a-ttempted. If it is necessary and possible to tax the people and if it is possible 
for the people to pay the additional taxes, that also may be attempted. Whftt- 
ever means we can have recourse to. we should try to help these people to the 
largest possible extent. That is why I  do not wish to suggest any p?irticu]ar 
action. All that we suggest is that these losses ought to be made good to the 
largest possible extent by every possible means. I want only to emphasise the 
fact that the first means that should be urgently resorted to is to see that it is 
Pakistan that makes good the losses and not the people of this country, Tliat 
k  why I have suggested my amendment but in view of the fact that it would 
be included in Pandit Bhargava's amendment, I  did not wish to move it.
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[Dr. Deshmukh]
So what I  hope is that at least hereafter we will see that Pakistan doe«  ̂

not behave m a manner which is described in a Hindi proverb:

“ fiTTTr ”
(Hamara so hamara, tumhara so hamare bap ha)

We have allowed them far too much latitude to behave in this manner. 
Whatever they have, they are keeping and whatever we owe to them, we are 
good enough and generous enough to send though without even their asking. 
I  do not think this attitude of the Government of India is correct and I would 
be glad if the hon. Minister Mr. Ayyangar becomes a little sterner than he 
is—^probably inside he is sterner but some impediments there are by which he- 
cannot act more firmly. I hope he may do so at least in future.

[ (Resolution) % f, (Tax) ??nR % JTnr%
% (Wastte lands) ^  ^  3ftr
%5PT (compensation) ^ ^ I
?ft ^  ^  sftr 3Tr»T̂ w (Honourable)
3rr<»̂ ^  (argument) q?t | %

t  W  TT%?5rR’ ^  i t  g-^rfrar f  f e

sF m  TT ??3rR I  I w  f% 3ft % ipfT t  Pp

^  f o  #  %  3 1 ^  s ff ^

?rff sft I \3 ITHff %

arrf «ft I

Sardar Hiikam Singli: Nobody has said that Congress is responsible for 
the creation of Pakistan, neither I  nor Dr. Deshmukh.

: 3irT% fr^r %  ^

5'H H I fejJT  ^ itlR r ’T' ;̂ STTift' 5  I ^  3rTT% '

?iT5B 5T5T I SfSf 5 ^

Jiff sTf aftT 5T ^  TT 3(t€ ( I  I ann: ^
fTt ^  sftT JTfw*TT ^ 5 ?f ^  g-sTrm 1 ^

vfvT  ^  arr^ f  1 ^  +t«^ a sn’^ f

% srrf «ft 3ftT ^  ^  fe?rr <tt

^  H sftr J ifR n n  ^

^  ^  ŜTJIT I RTSTT ^
^  ^TOi TT im s T  ?rnT %  ^  1 ^x  ^
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^ ^  #Tf f ^ r  «tt srk  fnrr

^  ^  TT » R  f q  I ^  ?r

?rriT<+c ? r r ^  % jt?  ^srr «rr fn? Jttt arrqr am ft-

^  |, 3 in  w k 's r ^ ' t  i l?r  5n^ ^
5rm  f%| #  ?rT?TT a i ^  ^  «ft i amtnr % a i ^

’ ifr arrr 5?f»ff #  | ^ * t̂  snrrf afh: ^  srrr #  q r tw  %

T?5f q x ^ 5 T T ^ ^ r ¥ t  55TJTT 

? T T ^  # , 3i^>i5fr ^  #  ark  j r ^ m r  WTwf ^  fsr^r

^  ^  *ft ^  ?y)tr % 'TW ^ T

*piT I sr^t TT ®PT^ ^  sft ^  % q w  m n

^  ’ j f e n r  5f>^ w  % %  ^  ^  3rr# spt f | i ^  ^  f t  i a m  

'nrrar afh: % jrni% #  ^  ^  ^s r̂irft 5ft i i?  a n ^

^  w  ^  I arrr sfft jtk ^tnr f% \  ^  jm sr  mrr

flr^, f e w  a fk  JTfre>Tr ^  fs r ?^  a n t  aftr

^  fsp 5 ^ $  I '^ 3 ?^  % f ’ TTW afrc T3|-ra-% cT ^ J T

spT# TC ^ t r  felT  w  ^  ^  ’ ft  ^  feJIT'l

c  ir^  f^>?JT5inT farr f^ '€ #  rRT#*r ^  ^  f t  aflr

f e r o f  #  ftjqr I A' % '(BRT ^T pT  f  ft?

JTT# ? ^ v o  i o  ^  »r fe n t  #»T  #  ^  ts^r ^  sft

fjjT ^?r#' ‘q ifaiKTi? ’ ^T ’ fr 5T«? «iT I ^ra' ?ft 

^ co m m u n a l)  ^*TRr •h^ î Tstt a^T a r t is t  % T?T ^  I

#  f t  >TTf^clH 5Pt sffTT feTT a fk  TO?5»rFflr t  ??T ^

^ i T M  f w  I a m  ^  ^  f ^ e m r  *Pt

aftr ^ ^ 1̂  ft^TT aftr: arPT arr? |t wt^r ^  a fk

OTW  % 5<ix ?r? ^  I ^  307 5yt»ff #  f w  ^

9n- qjw f t  ^ r  i
Dr. Pattal)lii: On a point of order. I  think it is all irrelevant and it may

be stopped hereafter.
Shri Sidhva: The other Member stated how Pakistan originated. My friendi 

IB perfectly justified in replying.
frro^JT T ^ A’ ®Pt ? ’ct?!T5tt f  f% ari#

(a m e n d m e n t) % (su b s ta n c e )  t t  I

?5T5y ; #  31# i  ?TT?TT #

^  5T»R ^  ^|t I  ^  ’ ja  'T?t^ ^  t  • ^  ’ ft

f tq ffy t (r e fa g e e )  | ark  W  ^  f  I



ii ^  5T ^  ^  ?T5t 3IPTT I w art 5PTHT =?rpT i
%  ^  3 jo  q t o  (U. p .) ;pT -jft ^  f t r i n  t  ^  ^

qto (C. p .) flt w  g,  ̂ ^ >ft narr I- 5Tft q-' grr̂ rr f
^  i  f?  f c T ^  sfiT ft  »rjn t  '
arrRT #  w^^Rm; 11 % aftr tc^ ^ r  q?r
^  I smr ^  arrsr ^  qr (refugee tax)
^  5 T ^  If? >̂TT %  3TT3f ^  W  |
^I’TT I #■ rft *l̂ ?r i 1% |TT ?IR  ̂ ^  I ^
1 ^  ^  #5T t', ^  ^  ^  I  ■

?Tf ^  ’̂ rf^  f^  ^  ^  '^ . ^  3p?^ w ?:
I 3nn: arnsr ^  t w  wrr’t ^  ^

3tt̂  5>rrd ^  ^mr'it i ^  ^  ^  t,
«rt t , t s  îr I , 3T>R f*T JTf ?r^
'Tf^mrr t

f  ?r% # ft art Jif I  ftr shtt sfrsr ^
^  t  f% ar'T̂ ft ^  iTSTT r̂ ^  aftr sTf

g% iTTJr ^  ?ft ^  fr fe^TT qta^ f*n ft ^
i(̂ Z ^  7̂qr felT I I =̂T̂ t f̂  T̂’̂ R̂PT

Hĵ , Ift iJTTtr sritrrr? ^?ft Jrf t  ^  ^
^ ^ ■ T  5»T 3TT5 3TT# t2TT^ f j f f  f  I ^  ^FT^n f

nsr#^?i % f% ^  Tff+^^Tfi % »Rri?^T ^  ^
^Tm  ^  <  I 3T>TT 8f? ’Tff ?ft f̂ ^>PT ^ ^  ^*’ ''^

^  snti ft? 5*iKt »ri f  f  ^mr-iT? atr  ̂ i ^  ^  ^

#■ 3T#3'flf'S ^  7sr sTff T̂̂ rr i 4'̂  ^  ^  **̂
^  ^  ^  i ,  ?5T SF’ ^  ’T ff «TT '

(English translation of the above speech.)
Master Nand Lid: Madam, I dissent to the resolution mored by the hon. 

Sardar Hiikam Singh in the matters of imposition of a special tax, sale of the 
-Government waste lands and reduction of compensation to 50 per cent of the 
actual losses. First of all I have to refute the argument advanced by tĥ e hon. 
Sardarii and the hon. Dr. Deshmukh holding the Congress responsible for 
creation of Pakistan. I  consider this accusation to be an maccurate on^ 
Sardarii has laid the responsibility for that act on the Congress. I wish to 
remind him that the Muslim League had not captured so much power in 1942 
when the Congressmen were behind the prison bars after giving up govemmenti 
in seven of India’s provinces.
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Sardftr Hukaxa S in ^ : Ko body has said that Ccngress is responsible foe 
^he creation of Pakist-an, neither 1 nor Dr. Deshmukh.

. M ast» Naad Iial: You said it previously tliat the Congress had agreed to 
its creation cai the 8th January and, as such, it has to accept responsibility fcff 
that. You used those words in a clear sense. I want to submit that “t o  
Congress could not be held responsible for that anyway and no responsibility 
can come to it either. The Akali Dal and the Hindu Mahasabha, in fact, must 
share responsibility for its creation. I categorically deny any responsibility 
coming to the Congress on that score. The Congress had laid down the reins 
o£ administration in seven of the provinces at that time and they were sbuti 
up in the prisons. The Akali Dal and the Hindu Mahasabha collaborated \^th 
the Britishers and thereby strengthened the hands of the Muslim League 
further at that time. The hon. Sardar .Saheb may be aware of the visit of 
Master Tara Singh to Peshawar in those days. The Khan Brothers had then 
<juit the Government there and Master Tara Singh had been there to run the 
administration. Shri Savarkar had sent a message from Bombay in which he 
bad blessed those people and had asked them to run the Government in a very 
efl&cient way. Similarly Master Tani Singh had been assisted by Sardar Ajit 
Singh in this connection. You people formed the Ministry in Assam as well 
and, thus, keeping the Congress behind the prison bars, enhanced the power 
of the Muslim League. So that part of the country in which Sardar Saheb, 
the Akali Dal and the Hindu Mahasabha had helped the Muslim League, has 
gone over to them, viz., the Muslim League; the other, where the Congress 
ruled, has remained with the Congress and the Muslim League has not dared 
to  take that too away. Had the Congress not taken a firm stand on the Punjab 
and Bengal issue, the remaining half of those provinces within this country 
might well have gone away. The Sikhs and the Mahasabha people came to 
Delhi to seek the Congress aid against their inclusion in the other half. They 
pressed the Congress for partition of the Punjab and Bengal and the later 
accepted that view-point. A resolution deciding upon partition was drawn up 
and the Sikhs accepted the same. May I know it from the hon. Sardar Saheb 
if a single word like Pakistan was uttered in the meeting of the Muslim League 
held in Lahore on the 26th March 1940? That was a creation of our communal 
bodies namely the Akali Dal and the Hindu Mahasabha. Pakistan owes its 
birth to these bodies and it has been utilised afterwards by the Muslim League. 
People of your type, viz., the communalists are really responsible to ruin India 
k̂ud it is you again who stiU talk in that very tone and* hold the Congress res­

ponsible for all that. You will have to reap for your past misdeeds.

Dr. Pattabm (Mad -as): On a point of order. I think it is all irrelevant and 
it moy be stopped heresiter.

Shri Sidhva (Madhya Pradesh); The other Member stated how Pakistan 
originated. M\ friend is perfectly justified in replying.

Mr. Ohadimaii: I want to ask the hon. Member to speak on the subjeet- 
matter of his amendment.

Waster Kwid Lai: Mv submission is that I do not approve of the idea of 
imnosition of a tax as siiggested * y  the hon. Sardar Saheb. Being a refugw 
myself. I can understand the spirit behind this sug^stion. I  also h a p ^  to 
h ^ e  managed to escape to this place somehow or l i e  other. I  submit 
la v e  toured the U.P., Madhya Pradesh and Rajasthan in order to meet the 
refueees- wherever I  go, I find the existence of a question of a re fu se  
■noil refueee or the local people. They have their difierences. W e shall have_to 
? ^ e  : t r a  n S t  problem if wa proceed with the imposition of a
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[Master Nand LaM "
special tax and it may result in giving further intense form to the already exist* 
ing trouble. Considering our being in a minority of three per cent, as compared 
to the remaining 97 per cent, of the population of India, I feel the helpless state  ̂
in which we are at present. We should rather strive to mix up with them and 
pass our days in co-operation with them. The imposition of a tax will enhance- 
the trouble and make our lives more miserable. No hann will come to the people, 
living already here. They have houses of their own and are quite secure there, l i  
we do that all, we may come to grief.

As for the waste-lands, I have to submit that in the event of our Govern* 
ment agreeing and giving efEect to that proposal, it shall be we who will tom' 
tom that our Government is bankrupt; it has paid us by sale of waste lands. 
We certainly want to be compensated in toto for our properties left there but 
we will not agree to accept eight annas for a rupee. I request the Government 
to call upon the Government of Pakistan to pay full compensation. Failing 
that, the Gk)vemment should take all st^ps to help us to get our properties 
back. With these words I conclude and I do not want to put forth my amend­
ment. I  wanted time to speak and that I  have done. T had no wish to,put 
forth the amendment.

Shiimati BeniUsa Ray (West Bengal): Madam, T rise to support the amend­
ment of the hon. Member, Pandit Thakur Das Bhargava. Admittedly since 
the partition of this country and the dismemberment of our Provinces^ 
the problem of the refugees, who have been uprooted from their moorings, 
is one that must have prior consideration both at the hands of the 
Government Prid of the people of this country. Pandit Bhargava has dwelt at 
length on the first part of the resoluticMi. I intend to speak mainly about the 
intensification and expansion of measures of rehabilitation, so that the refugees- 
may get absorbed in the economic life of India. Madam, when this problem 
firkt confronted us, we seemed to be so oven\^helmed by it that our considera- 
Hon was at that time, and continued to be for a long time afterwards, merely 
to  set up relief camps where doles were given to refugees. This factor. I thinks 
has been very detrimental to the reabsorption of refugees into society in India. 
Today when we turn to rehabilitation, we cannot help realising that living on 
doles during all this time, has had a very injurious psychological effect from 
many rngles. In the Session of November 1947, some of us pointed out that 
even from that early sta^e rehabilitation measures should have been brought 
in, but it was not till a much later stage that the Gkrvemment of India realized 
the necessity of this. Anyway I will not dwell on what is past. Today we are 
faced with a situation that in spite of all the efforts that have been m ^ e — and‘ 
I  do not want to belittle them— ŵe are stiU at the very fringe of this problem.

During the last year some concrete schemes and plans emerged for rehabilita­
tion and we are now trying to implement these. I have closer knowledge my­
self of the diffictiities of administration since the hon. Minister for rehabilita­
tion asked me to assist in an honorary capacity as Regional Adviser for W est 
Bengal; I  know exactly and have a fair idea of all the difficulties involved. But 
at the same time, I  have to point out that there are many things which should 
have been done differently. First of aU, I would say that the machinery for 
administration is one with which it is difficult to go «iiead. I do not cast any 
reflections on some of the officials whc both at the Centre and in the i^rovinces 
have worked ceaselessly towards the solution of this problem. But I  do sa j 
and I  thiiik that they themselves will acknowledge that this machinery of 
administration is such that it is difficult to implement anything satisfactorily 
or quickly. I will just give one or two examples. For instance, before any
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«cbem e can be implemented even if it is in full accord with the generrii 
P(dioy and plan laid down by the Government of India, it must go th rou ^  tiie 
Administration and sklso has to go through the Finajice Departments both of 
J&ie Provinces concerned and then of the Centre, resulting in a grfeat deal of 
delay. Although we all talk of red tape and of lack of co-ordination between 
department and department and even int-er departmentally, it is only now thak 
I  have had some personal experience of it that I understand the full implications. 
I t  is incredible what a great deal of time is wasted before any small scheme, 
even the smallest, which fits into the overall plan already accepted can be 
implemenied. Some time months and montlis of delay takes place. I can 
understand that financial checks have to be kept but when we are dealing witb 
iiuman lives, our approach must be a little different. We must surely waiv^ 
e  number of technicalities. I would very much like to ask the hon. Minister 
«nd the Government of India to see to it that some of these technicaUties are 
waived in the future, because we cannot go ahead if this is not so done.

There are also many strange things that happen. There is a directive that 
housing loans should be given to refugees and at the same time M’ays and means 
found for some gainful employment. I  know of mstoy instances where these 
housing loans are given but there is no attempt to find employment of 
kind with the consequent result that the refugee often eats into the housmg 
loan and is not able to build the house. These things are constantly happen­
ing. In many places, settlements come into existence and at a later stage 
when it is found that the area is not suitable for employment purposes, we have 
to abandon such settlements. Again, there is also very little attempt to make 
rehabilitation fall mto the picture of the nation building activities tjiat we wan* 
for the future. I  asked the hon. Minister a question this mormng in regard to 
co-operatives, I  have to say with dismay that there is very little attempt on 
the part of either the Central administration or of any of the Provinces to en­
courage co-operative efforts amongst the refugees, although the hon. Minister 
does believe it is the best method through which to rehabilitate refugees.

Now in regard to the labour exchanges, the names of refugees are registered 
«t the labour exchanges and of course, quite a number of refugees have found 
employment through them, but much larger numbers have not found employ- 
n ent, I  think, that one of the reasons behind this is the fact that there is no 
proper investigation made in the camps as to what would be a suitable employ­
ment, what type of training should be given to refugees according to their 
capacity. The result is that we often have square pegs in round holes. I  d& 
not mean that no attempt is made anywhere but such attempts ^re not wide­
spread or thorough.

Madam, I would like to say a few words about the refugees from East 
Bengal. As you know this problem of the refugees from East Bengal was 
tackled at a very much later stage. It was very surprising to many of us who 
come from Bengal and who are members of this House, when we ^ e d ^ »  
question during the November Session of 1947 were told by the then Minister 
of EehabiUtation that, neither the Central Government nor the Provinoi^ 
‘Government, considered that there was any such problem. This was at a time 
when the streets of Calcutta were flooded with refugees and Sealdah station 
was crowded with them. When the Budget Session of 1948 was atoost over, 
the new Premier of Bengal approached the Centre but very little funds were 
then available as allocations had already been made. îOt till the 1949 Buaget 
•Session when more adequate finances were made available f ^  the refugees fiom 
East Bengal was this problem properly tackled at aU We are still on^the 
fringe of the problem and it is only in the last few months ^ a t  there has b e ^  
any intensified effort to deal with it. W e are now fa c ^  with a new and grave 
problem, the new influx of refugees from Eastern Pakistan. We have to coaie
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[Shrimati ]^auka Kay] '

to grips with this problem; we cannot shelve it. In answer to an ad journo 
ment moved bv Pandit Lakshmi Rantp. Maitra a few days ago, the hon, the 
Prime Minister said that this matter was being dealt with. We have heard, 
ance that at the provincial secretariat level there have been talks. I  do nofc 
think that these t^lks are going to produce much results. Many hon. Members 
Kave alread\ spoken about the record that Pakistan has of violation pf pacts and 
agreements into which India has entered with them. The hon. Minister Shri 
Ck)palaswami Ayyangar can tell us much about this. I do not think that such 
talks on a permanent secretariat level as are going on now will bear muoh 
result.......

Shri Sondhi (Punjab): What is the remedy she would suggest then?

Shrimati Benuka Ray; I will come to it. The time has come when WB 
have to think of other ways.

India is a secular state and we are going to maintain the secular character 
of our State. W e have high ideals which we shall not discard. But whilst 
we follow a policy of patience and forbearance, across the border a hymn of 
hatred is being spread and the resultant effect on the minorities in East Bengal 
is terrible. I have neither the time nor even the power to describe some of the 
^ings that are happeijing. Many of us are receiving letters day after day from 
East Bengal Hindus which give evidence of the dreadful things happening 
there. It is^easy to say why should they not have greater courage, why should
3 p.M resist this treatment? I want to t«ll this House

’ * that those who have stayed behind have shown a great deal of 
courage. They do not lack backbone but they are scattered and a few are now 
faced with an incredible and impossible position.

I  will cite one small example of a woman who is a trained nurst,, who cam& 
and helped us in the Noakhali riot days. She stayed back after the partition 
in East Bengal. She could have earned more perhaps in a city like Calcutta 
but she remained behind in the face of great odds. She felt that it was not right 
that she should go away while others could not do so. She is a widow with 
children and other women relatives. She is living in a little out-side one of the-
cities. I will not go into gi'eater details lest she should be more harassed.
The harassment to which she has been put is something terrible.............

Shri Sondhi: I want her to suggest a lemedy.

Shrimati Beitiika Eay: Yes. I will give you. In a particular case it may 
be possible for the person to come over but how are you going to deal with 
the problem that has arisen. We must remember that the spark was kindled, 
m East Bengal, w-hich set the whole country on fire for liberty. We must 
remember that when Partition came without a murmur, these people of East 
Bengal agreed to remain for ever as aliens from that India for which they had 
worked and^sacrificed. because even at their own cost, they wanted to see the 
creation of independent India. Countless homes in East Bengal have sacri­
ficed their all, generatipn after generr^'on for the freedom of India and yet 
they are outside that India. At the thne of the Partition we tissured them that 
whatever may happen we would see to it that their liv̂ es and honour would be 
protected and we have to face that issue today. Pakistan should be made to 
realise that she cannot behave in this manner with minoriti^ any longer/ 
Whatever be the means we must be prepared to takie them and see to it tha^ 
Pakistan realises that the, mindrities in East JBengal are n o t treated in the w i^  
they have started treatang tieiii today.
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Madam, I  have done., I  would only like to point out one thing more. In 
i îis coimtr^ in recent months there seems to be a feeling that we have done & 
good deal for the refugees and that they are a tremendous problem to taoMe» 
There seems to be a growing lack of syTnpathy among the local populace. I  
would point out that the refugees are not beggars. They have a right to our 
help, not only help on a governmental plane but the help of evei-y citizen of 
this laud. We might have been in their position and we should never forget 
what they have had to undergo. If at times we have to put up with incon­
veniences so that they may be absorbed in society, we must face them and see 
to it that they along with us feel that they are equally citizens of K«pubUc^ 
India. *

Shri J. E. Kapoor (Uttar Pradesh): Madam, there was an amendment im 
my name which I did not move to save the time of the House. I thought I 
would have an opportunity to speak.

Mr. Ciiainiiaa: You wUl also be called upon to speak.

Shri Ahmad M em n: The object pf my amendment is to express my* 
sympathy with the sufferers and at the same time to give enough latitude to 
the (jrovenmient to help them in whatever way possible. That is why I hav(» 
in my amendment tried to delete the words “ by imposition of a special tax ok* 
by sale of Government waste lands and vacant sites.”  There are no tw<> 
opinions on the subject that the displaced persons should be rehabilitated and 
helped in every manner possible. We need not go into the question as to who- 
is responsible for this state of affairs. I do not think any useful purpose wil< 
be served by our considering that aspect of the question, laecause it is more or 
less academic. There is a fait accompli, there is a set of facts which we have 
to take note of. It is no use blaming this or that organisation for the positioD 
which we are facing today. At the same time when the displaced persons are 
suffering for no fault of theirs, it is important that that fact also has to be 
taken note of. When once you realise that they are sufferers for no fault oJ 
theirs and we also take note of the fact that they are our nationals and have 
come to stay in our land, it can admit of no controversy that it is the bounden 
duty of ourfe to help them, to rehabilitate them and if necessary to compensate 
“ttiem. As a matter of fact this fact is recognised and is given effect to by the 
Government every day. Ever since 1947 we have been spending several croreg 
on thepi and provincial governments and other private agencies are ti*ying 
to help them. At the same time, the object of this resolution is to see that 
some concrete step, some definite measure or proposal is placed before the 
Government, so that they can canalise some of their efforts and try to show 
their sympathy in a more concrete form than merely giving out doles or trying 
to give houses and other things to the refugees. Because, the fact that thej 
are giving doles to the refugees living in camps and that they are trying to 
give shelter for others will not solve the problem. The displaced persons have 
Buffered to the extent of several crores of rupees in the way of properties which 
they, in the nature of things, could not bring here. Therefore the object of this 
resolution is to draw the attention of the Ckivernment to see that something 
more than what is being done is done. There will be difference of opinion as 
to the method in which it should be done. We must try our best, and I am 
quite sure the House will supi>ort the Government in any st«p taken to get 
the coTnpensation from the Pakistan Goverimient. I am quite sure that there 
is no difference of opinion on that. The Government will have the fullest 
MiI)port on that point. At the same time, we. know our own limitations and it 

' if? jirst possible that even if we succeed, we may not succeed fully, "We may fcie 
able to get only partial compensation from the Pakistan Government. If ulti­
mately due to the fdlure of the Pakistan Government to compensate, or . to 
compensa’te fully, we find that the displaced persons are not fully and adequately 
compensated it is oiir "bouiiden duty to cornpensate them. After all we ha've
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[Shri Meeranj
been striving for a co-operative commonwealth and we have achieved it. That 
w e have placed as our ideal in the new CJonstitution which we are working to­
day. When We are trying to have a co-operative commonwealth, it is our duty 
to ^are the losses of these unfortunate beings who are suffering for no fault of 
theirs. As a matter of fact it is not without precedent that such sufferings 
are borne by a nation. Hon. Members will know that during war houses were 
being damaged, burnt and effaced by the German blitz and bombs. What did 
the British Government do? The <^vemment passed an enactment by which 
all the immovable properties in England were to be compulsorily insured, so 
that the entire nation bore the losses and not only the actual sufferers who lost 
their houses as a result of the bombing. That was what was done in England. 
Even in India We passed an enactment called War Risks Insurance. Of course 
it was not applied to immovable property, but in respect of many of the movable 
properties in the shape of goods they were required to be compulsorily insured, 
the object being that it is not the actual sufferer who incurs the loss by an 
ticcident who should suffer but it is the duty of the entire nation to bear that 
loss. By compulsory insurance everybody had to pay his quota by way of 
premium. Some such precedent we can adopt and by that method we can 
surely try to compensate them. That is why when I wanted this particular 
clause to be removed I  wanted to give enough latitude to the Government to 
take adequate steps in whatever form they think necessary. And I am quite 
■sure that whatever measures they take will have the full support of the House. 
I t  may be by way of special taxation or by sale of vacant sites, or it may be 
in the form of compensation from the Pakistan Government, or again it may be 
by conipiilsorily asking properties to be insured' or by any other device consider­
ed  fit by Government. ^

There can be no parallel in the historj" of the world to the sufferings under- 
■gone by these people. We know that during war people in such large numbers 
might have suffered. But here there was no demaration of war between th» 
two countries. There was no war, but at the same time the suffering that these 
people have undergone and the loss of property sustained by them is perhaps 
unprecedented in the history of the world. Therefore, to show our sympathy to 
these pe<)ple, this resolution has to be accepted.

It was stated by Pandit Thakurdas Bhargava, if I remember aright, that libe 
% ures of losses cannot be accurately verified, that the reports that we get 
from some of the refugees are exaggerated and that therefore it is difficult to 
accept the resolution as it is. Though the losses cannot be accurately verified' 
înd though the figures given may be exaggerated, I am quite sure that Govern­

ment cyn adopt means to accurately verify them. Though it may present some 
difficulty I think it is not impossible to verify them. Therefore I  would only 
say that they may be verified and we must try our best to see that adequate 
compensation is given. Whether it be in the shape of eight annas in the 

. rupee or less or more is not the point. I  would only request the Government 
to take all ^eps to see that they are sufficiently and adequately compensated.

Sliri J. Kapoor: While I  extend my whole-hearted support to the amend­
ment moved by Pandit Thakurdas Bhargava I  must at the same time say that 
I  arn in full agreement and sympathy with the object of the resolution moved 
by Sardar Hukam Sine;h- The object of that resolution is to give compensation 
to the refugees who have lost heavily in Pakistan. In that resolution he 
demands that compensation iio the extent of at least eight annas in the rupee 
t>e given. That is an object which, I  suppose, has the fullest support of eve^  
Member of this House and, if I  may say so, even of the Government as is 
apparent from the statement made by the hon. Shri Gopalaswami Ayyangar 
during the course of the Befugee Conference which was held in Delhi in July 
last and to which refeifence has been made both by Pandit l^akurdas BhargaTS
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.and Sardar Hukam Singh. I would even go further and say that the demand 
rnnde ly  Sardar Hukam Singh in his resolution is a very reasonable and modest 
demand because it does not say that full compensation be given— it contents 
itself merely by demanding that only fifty per cent, compensation be given. Still 
I ihiiik ihat the methods which he has suggested in his resolution are not ade­
quate enough to achieve his object. Even if the resolution is accepted and 

.iu!j)lei)iented in full I am afraid it cannot achieve even a fraction of the object 
with which it has been moved.

The first thing that Sardai' Hukam Singh wants in his resolution is that 
‘ steps be UAieii by Government to get the losses of the refugees accurately 
verified” . This is a request to the Goveniment which at this stage appears to 
be unnecessary because the Government have already taken necessary steps 
in this nuitter. They have already issued an Ordinance appointing machineiy 
to ascertain claims and they are doing all that is necessary to achieve this 
object. The second part of" his resolution says that in order to raise fu n ^  the 
Government be asked to sell its vacant sites or in the alternative a rehabilitation 
tax be imposed. I think that none of these steps is adequate enough to raise 
sufficient funds to give compensation to the refugees even to the extent of eight 
annas i'l the rupee. Not much money can be raised either by sale of lands 
or  by the imposition of a rehabilitation tax. Therefore, this Resolution, as 
w’orded, hardly serves any useful purpose.

But then I must submit, and submit emphatically, that I am entirely in 
favour of compensation being given to the refugees. I may also say that I  am 

-entirely in favour of a rehabilitation tax being imposed though not with the 
hope of raising any substantial funds which may be sufficient to enable us to 
^ive adequate compensation but for an entirely different object which I will 
mention presently. The losses of the refugees have been tremendous, their 
sufferings have been great, their sacrifices have been beyond calculation. To 
achieve the independence of the country, we had to agree to the partition of 
the country which led to these great sufferings to ŵ hich the refugees have been 
subjected. Many a refugee have lost their dearest and nearest relatives. Many 
refugees have lost heavily in men, money and property. They have been up­
rooted from their hearth and home. Many of them are here without any shelter ‘ 
and without any adequate relief. They have to start Ufe afresh. They have

build new homes and start a new career. They have been putting up with 
all these sufferings bravely and courageously and they have rightly earned ttie 
sympathy and admiration of every one of us. And it is impossible to compensate 
them in full. We cannot give them any adequate compensation for all their 
losses in men, money and property. Those who are dead caJinot be brought 
back to life. There can be no compensation paid in that respect. We have 
not been able, we must admit to our shame and regret, to secure for them e v ^  
their abducted women and children. There is only one thing in which we can 
<jompensate them and that is that we can compensate them for their monetaafy 
losses, and to do that we must exert ourselves to the utmost.

At cnt* time it was considered to be a preposterous proposition to suggest 
that oompensation should be given to them. During the course of the last 
Budsjet debate, when I made this suggestion, I  ŵ as considered by some pei^ns 
holding very resp<msible positions tiiat I was talking like an irrespobsible 
person. But happily today that is not the position, and as I  have already 
stated, it is now admitted by the Government that oompensation is due tb the 
refugees. Similarly, I hope that though my suggestion that a rehabilitation 
tax l>e levied is not being accepted today and i6 perhaps being ridiculed by 

^ome, I  have n̂ > doubt in my mind that in due course this suggeajbion also will' 
be {jccej)ted and a rehabilitation tax will be levied.

The question, however, is that having accepted the proposition that com­
pensation should be paid to the refugees, waerefrom is it to be paid and how 
150 P. Sectt.
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[Shri J. R . Kapoor] . 
it to be paid? As has been suggested by some previous speakers, and as is 

of course 'obvious, one of the sources from which compensation can be paid 
is the evacuee property left behind by evacuees in this country, and therefore 
that will be one of the main sources from which compensation will have to be 
paid ultimately. It is therefore very necessary that our evacuee property 
leg^lation "must be properly enacted and effectively implemented. That legis­
lation is going to be placed before us shortly— ^perhaps even tomorrow— and I

■ hope and trust that the Gt>vernment will enact that legislation in such a manner 
that it may help the Government itself in solving this great problem to sub- 
stantiril extent.

The second source from which compensation is to be paid is of course the 
Pakistan Government itself from whom we must try to secure as large an 
amount of compensation as possible. There is absolutely no reason why we 
should Do.t press the Pakistan Government to the utmost possible extent and 
employ every possible means to secure adequate compensation from the Pakistan 
(roveriiment. -

An H<m. Member: " H ow” ?
Shri J. R. I am asked, “ How” ? 1 have ah-eady stated that every

possible means must be adopted and I  will leave it to every Member of the 
House to exercise his mind in that re&pect and come forward with all the 
suggestions that strike h:s mind and offer those suggestions to the Government. 
Those suggestions can be many and I do not want that any Member of this 
House sjiould ask me to categorically enumerate what those possible ways and 
methods couJd be

Sardar B, S. Man (Pimjab): Are those means to be violent means or non­
violent means?

Sliri J, E. KapoOr: Well, I have suggested all possible means. Of course, 
the means? on a particular occasion may be violent and may be undesirable but 
thei very means may be considered to be non-violent and may be considered 
to be reasonable on another occasion. Those who have rightly understood 
Mahatma Gandhi’s theory of non-violence, I think would not in season and 
OJit of season put a question like that. Mahatma Gandhi’s non-violence, as I 
understood it, did include violence when it was absolutely necessary, violence 
without malice, -vivtomw; without any feelings of hostility but violen^ com­
pelled by the necessity of the situation in order to do the righteous thing.

An Hon. Member: You are mistaken.
Shri J. B. Kapoor: I am not mistaken, my hon. friend who has misiinder- 

stood Mahatma Gandhi is certainly mistaken.
The third source from which compensation should be paid is our owir 

resources.

Now, the question arises; in what form should the compensation be ^aid? 
It will take long to get compensation from Pakistan. It will take long to raaso 
enough funds in our own country by tax or by any other means in older tO' 
compensate the refugees. The question then is: what should immediately 
be done to solve this problem even in some measure? The suggestion has been 
very rightiy made iii the amendment of Pt, Thakur Das Bhargava to the effect 
th'it some interim compensation must be paid to the refugees. What should 
be the scale of that interim compensation? This, of course, should be care­

fu lly  considered and determined by the Government. In fact, during?, the 
course of the proceedings of the July conference, Shri Gopalaswami Ayyangar 
liimself had .thrown ou t this suggestion and at that stage he said that 11 iiLoul(J
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be carefulJy considered as to in what detailed form an interim compensatiiW 
should be paid to the refugees. I very much wish that all these months between 
Juij  ̂ and now had not been simply wasted, but that the ton. Minister, 
Bhri Gopaiaswami, and his able colleague Shri Mohan Lai Saksena, should^ 
have applied their minds to this subject and should have by now come forward 
with a definite scheme of giving interim compensation to the refugees. Even 

V now it is not too late and I hope they will at once sit down to apply their mmds  ̂
to this subject. "

But paying compensation will not solve this problem as was rightly stated 
by our Prime Minister the other day. Giving monetary help may solve the' 
problem only to a certain extent. It may give some relief, but it cannot satis­
factorily rehabilitate refugees. For that, it is necessary tihat they must 
be giveji gainful occupation. We all know, of course, that the Govemmenir 
is doins a lot in all these directions and they have established a number o f  
trainin.î  centres to train refugees, so that they may earn a decent living, and 
rehabilitate themselves properly. We are receiving from the Behabilitation 
Afiristry a monthly review on the subject of rehabilitation which gives us very 
valuable information, and I would like to congratulate the Ministry for issuing 
that valuable document. As regards the various training centres, I woula 
request lion. Members to find time to visit one or the other of the training 
centres. One of them is located here in Arab ki Sarai. I am sure they would 
be very happy to see how it is functioning. My view on this question has been 
put in a few words in the amendment of which I  had given notice, but which 
I did not move. I would like only to read it out in order to save the time o f 
the HouFe.

Mr. Oiiairman.: I would like to inform the hon. Member that since the amend­
ment was not moved, he need not take the trouble to read it.

Shri J. E. Kapoor: I will not then read it. My view is that we should
appreciate the efforts of the Government so far made to solve this question^
and while we may ui^e upon it to redouble its efforts or to make its efforfcŝ ^
tenfold, we must realise that this problem is of such great magnitude that 
cannot be effectively solved without the full, effective ^ d  sympathetic co­
operation of everyone living in this country. It was for this reason that 1 
suggested that a rehabilitation tax must be imposed. The refugees must be 
mftde to feel that everyone in this country is prepared to share their troubJftff 
and opportunity must be given to everybody to do so.

SArdar B. S. Man: On a point of order. Madam. Is it open to an hon. 
Member of the House to get up and lead the House or its Chairman into a 
belief that a particular amendment is being moved and then, at the end, ea-y' 
that he will not be moving it? Is It open to an hon. Member to deceive the- 
House into a belief like that?

Shri J. B. Kapoor: I have never said that I am moving it.

Mr. Ohainnaa: He only expressed the wish to move the amendment! 
The ruling was already given. Therefore, the 1̂ ®̂ - Member need not takm 
the trouble to repeat it, but conclude his speech.

Shri J. E. Kapoor: Therefore, my object in suggesting a rehabilitation tax 
was not to secure large funds thereby, but to create a spirit of unity in the 
country end to hearten the refugees and make them believe and realize that the 
whole country is with them. It will have a great psycholOgicfd effect. It wfll 
show that sorrows and sufferings of one section are shaied by the rest of tLir 
«o«ntrv and the whole country is one family. Let every citizen m this coufiirjr 
contribute to this tax according to his mite §nd pocket Madiwn, I havo -Icme.
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Mr. Chairman: Before I call upon the other hon. Members to speak, I 
would like' to inform the House that with its approval, I propose calling upon 
the hon. Minister to reply at 4 O’clock. I would request hon. Members to take 
as little time as possible, in order to enable as many as want to have an. 
opportunit.j to speak. Hon. Members are aware that there is another Resolution 
on the Order Paper to be moved by Prof. K. T. Shah. Therefore, if the time 
pennits, the House may be given an opportunity to consider that Resolution 
also.
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(English translation of the above speech)

GiiUii G. S. Musaflr (Punjab): Madam, at this time there are two things 
before the Honse, a resolution moved by Sardar Hukam Singh and an amend- 

anent by Pandit Thakur Das Bhargava. I am in suspense whom to support 
nnd whom tf) opj>ose. While my head bOws in obedience lo our Chief whip 
jJiiy heart is inclined to revolt. Madam, you have solved my ditiic.ulty by 
remarking that there is not much time for the members to speak. I supptrt 
the amendment moved by Panditji as I think that something is better than 
n o ^ n g . The real test lies in practice not in a resolution. The amendment 
■moved by Panditji is, I know, not bis own. It has been prepared and jgiven 
its present form by general consent and consultation so that it may be accept- 
«ble to a large majority of people and iii will be very good if the Government 
too agrees to if.

There are two things under discussion, one being the question pf com- 
pensotion and the other of taxation. Sardar Hukam Singh has laid stress 
on these two matters ŵ hile Panditji’s amendment too contains a reference to 
the question of compensation. At any rate the word 'compensation’ does find 
a placc in a part of his amendment. It says Pakistan be pressed upon to 
render compensation and to do so as early as possible. I would say, however, 
that even if Panditji's amendment were to be parsed our Govemmeht will have 
to consider and take account of the fact that, as stated by ottier friends, it is 
very unlikely that Pakistan would aCTSe to anything. I  have before me a state­
ment made by the Governor of the West Punjab in the course of a speech 
made by him on the 3rd February at Mianwali. He says that until the Indian 
Government accepts the Pakistan claim with regard to canal wat«er there can 
/be no agreement with it on the question of evacuee property. Not only ^hat, 
^e has also stated that it would not be possible to assess the value of the lands 
until the canal water question is solved. Thus, if the question of compen'ction 
is £o rest on the sweet will of the Pakistan Government, it is not going to l ake
any difference to the refugees whether it is the resolution of Sardar B \ :am
Singh or the amendment of Panditji that is passed, because Pakistan ; aid 
not agree to anything. Since recently she has been proclaiming repe ! <dly
that it would be no use assessing the value of the lands until the water d
i.s settled. With regard to compensat'on, as stated already by others, it W’as 
stated at a conference held in July last that compensation would be awarded. 
Now, the question remains whether the Pakistan Government be compelled 
to do it or our own Government should also do something about it. I  think 
that the three or four days taken up by the conference of July last were the 
-only doys during the last two or two and a half years when things were said 
on behalf of our Government which caused gratification to the refugees, A 
few sub-committees were also formed at this conference. One of these com­
mittees was meant for the settlement of claims. It had just single meeting at 
which I was also present. I  do not know what happened after that ^  that 
committee and to the claims. Only recently a Punjabi Hindu Sabhaite wa» 
asserting with great authority that the claims filed by the refugees had been 
^old away as waste paper. This was contradicted by the bon. Minister several 
tiroes. T too agreed with the hon. Minister but the other man was asserting 
very , forcefully that a. man discovered his claim being used as waste paper. 
He had gene to purchase something and the article was given to him wrapped 
in his claim paper. He is prepared to furnish proof to the effect that the very 
papers bearing those claims have been sold away. If this is correct then one 
is inclined to agree with the poet in saying—

Gar hamin maktah asî  o hamin mvlla— Kar-i~tiflan tamam Ickakad shud.

(If this is the school and this the teacher, surely the boys are doomed.)

COMPENSATION TO REFUGEES FOR LOSSES 589



[Giani G. S. MusafirJ

What bope could then be there that the refugees would be rehabilitated?
1 have already stated that the mere passing of a measure on paper will not do. 
W'e have to see how the sub-committees do their job. In the third part of 
the amendment which I am supporting Panditji has mentioned that very soon 
those people who have no resources should be compensated. At the same time 
he has expressed his fear that a correct estimate is not possible. I fail ta 
uud'^rstand how will it then be possible to make an early estimate. If a oom- 
mittee were to be constituted to decide as to what persons are to be awarded 
oompeiisation its constitution would take time and even if it is constituted it 
would not be able to arrive at a decision, as has been the case with other 
eomtnittees. Thus, the result would be the same in eitiier case—

A7»al 86 zindgi banti hai jannat bhi jahannam hhi,

Yeh khaki apni fitrat %e na nuri hai na nari had.

(Actions mould life,— turn it into a paradise or an inferno, for, essentially, 
man is composed of neither Hght nor fire.) “

The task would be accomplished by action alone. Until we act the objective 
will not be attained. Hence, now that I have got the opportunity of speaking
on this resolution on this non-of&cial day, I would like to say ̂ a t  I do not
regard this task as too big for the Government. The resettlement of sixtv or 
seventy lakhs of people is nothing very difficult for the big Government of "this 
big country. Appeals for help have been made ad nauseam but to no effect.
I feel that it must not be said that the imposit'on of a tax would be taken ill 

. by our other brethren. I am not inclined to . agree with the contention that 
when the tax is imposed people would say, ‘ Oh, these refugees are a burden to 
us’ and that they would abuse them. You may levy such a tax or you may 
not, I  am imconcerned, but 1 am not prepared to concede that argument. On 
the other hand, I think tha  ̂ the man who pays towards that tax would have 
the feeling that by contributing towards the relief of h’« afflicted brethren he 
is doing a pious act. There are a number of other taxes levied by the Govern­
ment which people are inclined to evade and those taxes are not even paid fully. 
But, in the case of this tax payable in a:d of your own brother there is
no cause for ill-will. I think the giver would thersby come closer to the
receiver and feel he is doing a good act in paying a tax for the sake of his 
brother. I would also suggest that if this tax were not to be levied but the

' ce; i aiists of this country were to be made to part with five per cent, of their
pE. I rfv, as hinted to nae by my friend, Mr. Goenka, crores of rupees could be 
ooleited that way and the refugees’ problem splved. I say it is high time we 

out with some plan of action and did something of that kind. As time 
passes the plight of the refugees is becoming dreadful. They have exhausted 
whatever little resources they possessed. If the Government does not help 
thefri they have none- els© to look up to. I would not take any more time o f  
the HouE-e and with these words support ̂ Panditji’s amendment. But, as I 
have already stated, I feel that even Panditji himself is not fully satisfied with 
the phraseology of his amendment. His heart is full of anguish. He wanted 
much more than that but he has come forward with this amendment as a 
measure of comprornise. Let the Government accept it and act on it. I would 
request Sardar Hukam Singh to withdraw his resolution so that this amend- 
ipeat inighl be passed unanimously and the House might then proct^d to other 
business.

Shri B. K. Das (West Bengal); Madam, I am grateful to you for giving me 
an opportunity to speak on this occasion. My hon. friend Mi%. Bay has already  ̂
4nw n ttie attention of this House to the problem i^at is facing us in Uw
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eastern part of the oouDtry. The situation in East Bengal is j^ery serious and 
people are daily flocking from that part of the country. In a sense, the whole 
situation is in a boiling pot.

The question of compensation and rehabilitation is also serious in that part. 
To my mind, the question of compensation can only be settled when the ques­
tion of evacuee property vs settled on a governmental basis. Unless and until 
that is done, I am afraid, no adequate compensation can be paid to the 
refugees.

During the Second Inter-Dominion Conference this question  ̂ of evacuee 
property was discussed at Calcutta and it was settled that “ the Governments: 
of East Bengal and West Bengal will promulgate legislation for the setting up 
of evacuee property management boards in districts or areas from where  ̂ a 
6ubstanti^Al exodus has taken place. These boards will be set up only when it 
is established that there is a demand for their establishment. These boards 
will assume management of properties only at the definite request of their own 
owners. Their functions will be of a managerial character and they will not 
have the power to alienate the property entrusted to them for management. 
These boards shall ha composed of members of the minority community.”

This decision of the Conference holds good and in East Bengal the question 
of compensation cannot be settled now. We will have occasion to discuss the 
Bill— t̂h?it will be coming before the House in a few days, the Bill r îgarding 
evacuee property. For that reason it will not be possible to settie the quostion 
of compensation in East Bengal and West Bengal. The only thing that we can 
do with regard to that part of the country is to rehabilitate the refugees. So 
far as interim compeneation is concerned, tbis is a matter w’hich must be 
tackled with gi’eater care and attention. Mrs. Bay has already drawn the 
attention of this House as to how this matter stands at present. Tfnl^s and 
until we go on with the work at greater speed and unless and uniil much more 
money and attention are given to that part of the country^ the problem will 
remain all the more difficult. As the situation remains as it is, it will be a 
source of greater trouble to us.

In this connection I may make a humble suggestion. We are not going io  
have any tax; we are not going to have any legislation in order that we may 
give fair compensation to our suffering brethren; but we may make a voluntary 
contribution. A fund m ay be opened by the President in his name to which 
every citizen of the countty may contribute His mite in order that some com­
pensation may bê  paid to our suffering brethren. We have got a President who- 
tackled a very serious catastrophe that befell this country in recent times. I  
venture to suggest that if he opens a fund it would not be difficult to colleet 
crores of rupees. This mar be supplemented by Government and some com­
pensation paid to our suffering brethren. I  heartily support the amendraeat 
that has been moved by Pandit Tbakur Das Bhargava and appeal to the Grovem- 
ment that everything possible should be done in the matter.

Dr. Tek Chuid (Punjab): Madam, at this late hour I do not propose fa  
address the House at any great length, nor do I  wish to analyse the merits and - 
demerits of the Eesolution and the various amendments which have been 
moved. I have only a. few w'ordb to say to the Ministers who are present. I  
hope they will convey it to the Piime Minister and to the Inner Cabinet.

Madam, we have beeit faccd with the problem of refugee rehabilitation for 
nearly thirty months. The nionnei in which the problem has been approached 
by the Government, 'with all the sincerity and goodwill of ttie Ministers, has 
been slip-shod half henrted and plt»nless.‘ That is the reason why the problem 
has remained unsolved. The rumber of displaced persons from the provinces
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on T^ich the first on-slaught of Muslim fury feU namely, the Punjab and 
N .W ,F ,P ., was about 40-45 lakhs. The percentage of these ^splaced poreons 
In a populatioTi of 80 crores in India was only Is it or is it not a sad com­
mentary on our statesmanship and upon our patriotism that one nundred 
persons in India, have not been able to absorb one person each m th^ty months ? 
In  November 1947 it was pressed upon the Ministry and upon the Cabmet that 
steps should be taken to rehabilitate refugees from these provinces immediately. 
It was urged that the problem of the people coming from the Punjab, the 
N .W .F.P. and Bahawalpur should be solved before other similar problems 
arise from other provinces. It wa* definitely pointed out that very soon a 
-situation was likely to arise when the Sindhi non-Moslems might be turned cut 
and another twelve to fourteen lakhs'of persons would be on your hands. It 
was therefore proper to solve the earlier problem forthwith. We were told on 
the highest authority in rep ly : ‘Oh, Sindhi Hindus are living in Sindh peace*
iuUy. The Muslim League Government and the Muslim population of Sindh 
are co-operating with the Sindhi Hindus and they are living like brothers’. 
This wrt3 what we were told. Tliey said from the Advisory Committees and 
other bodies, the Sindhis were to be excluded, as there was no refugee problem 
In that province 1 But what happened in less than six months? Trouble 
began in Sindh; the situation det-eriorated, and now we find that no self- 
respecting Hindu can live theria? They have been harassed, persecuted and 
turned out. Similar questions were raised about East Bengal also. But here 
again, as our respected sister Shrimati Benuks^ Bay has said, the answer v/hioh 
‘Shri Neogy—a gentleman from Bengal who was expected to know more about 
the situatiot) in B engal — gave in this H ou sp  was that there was no m igration 
of refugees from  E a s t B en gal and th at there w as no Ap[)rehrM-ision 
of an East Bengal problim arising. But, what is happening in East Bengal 
'now? More than 1  ̂ million persona have already migrated to India and there 
are over 10 ndUion Hindus still there who are being harassed and persecuted. 
How will you deal with tliese enormous numbers? The Punjabees are'sti]) on 
your hands, the N.W .F.P. people are on your hands, the people from BahawaL 
pur are on your hands and the Sindhis are roving about, unsettled. The total 
number of these people is about sixty lakhs.

Now I ask you what have you done to rehabilitate them? The stories that 
iiave been circulated say that most of these people have been settled in life
and the problein has nearly been solved. , H ave they really been nettled? How 
many are still without shelter? Of the urban population not even 5 per cei^t. 
have actually been rehabilitated. I suggest that the only way to deal with this 

' tiuestion is to give it top priority and treat it as an emergency measure. Thus 
only can you solve the problem. There is no use passing this or that resolution. 
W e have been getting sympathies and hearing the Governor-General Shri 
R ajagopaiachari going fco people and saying “ Oh, T admire the spirit in which 
thfi evacuees are facing the situation. They are men of great se f-respsct. They 
have not b egged .”  W e have heard Sardar Patel Sf^ying that thefte people had 
been sacrificed for the sake of the freedom  and liberty of the country. B u t w hat 
has been the result? W e have our Prim e M inister who, addressing refugee 
young boys some tim e ago said: ‘You refugee hoys are the wealth of the
nation ’ . B u t go find see whal is the condition of the refugees in different parts 
of the country. Thousands are still squatting on the road without am  ii'ciins of 
sustenance. T say. treai this as an em ergency m easure just as you treated the 
evacuation problem. There was Shri Gopalaswami Ayyangar who was the 
Chairman of a Com m ittee, consisting of accredited representatives of vftrious 
Minis^es. Th ey passed orders that so many motor lorries and cars and so 
much food shoidd be mads available, and in a week everything was ready. An 
^fficiei\t machinery was set up, which with the assistance of th« Army worked
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A-oiiderf?. But here we are proceeding in a slipshod manner at a snails pace. 
W e have Rome townships imrtor contemplation. But how are we proceeamg 
with them? We have no plans. We heard stories about one of the townships 
where houses tumbled down when there was rain in July last. The explanation 
was that rain came suddenly and with greater severity than was anticipated. 
Is that a proper explanationV 1 will next give the instance of Bahawalpur 
Tefugees.

Mr. Chairman: I w o u ’ d  re q u e s t  th e  h o n . 'M e m b e r  to  fin ish  his s p e e c h  w itM n  
fiv e  m in u te s  as I h a v e  tilrf-ao'y a n n o u n ce d  th a t  th e  h on . M in is te r  will reply a t  
4 O’clock. ■

Dr. Tek Ohand: They were a ll refugees and they were brought fij^ t t-o 
Tatiala and then taken to Xurukshetra. After several months it was decided to 
remove them from Kurukshetra and settle them in a township. Rajpura m 
Patiala State was selected. But these people did not like to go there. Several 
o f  theia had alreadv been bent to  P a tia la , as the idea w a s that refugees from  
Bahawalpur should be settled- in another State. But they said that they had 
found the whole atmosphere veiy hostile and they had to leave that place. . They 
were, however, told that the arrangements would n o w  be in the hands o f  the 
Government of India and that there would now be no opposition froiri the local 
peopl'^. C'ontrary to their wishes and after a great deal of propaganda they were 
ta k en  to Rajpura in May or Jui»e 1949. Then came the rains and the whole 
place w«s flooded; the tents fell down. They were therefore taken to Patiala 
tmd one or two other outlying places. The military was called and the £>tate 
authorities lent their lorries etc. There they were kept for 2 or 3 months, after 
which they were brought back again to Rajpura and plans for building the new 
-township re-started. But now it has been discovered that there is not sufficient 
water there and the place is othei’wise unsuitable. It is not certain whether 
the persons responsible for the scheme are still satisfied whether Rajpura is a 
suitable place to rehabilitate displaced persons. But Rajpura had been thought 
of more than a year ago and this is the position after a year. I ask you, is that 
the way to tackle this problem? And yet Rajpura was to absorb 25,000 persons 
only. Does this not show th;»t the whole thing is planless? I may be pardored 
■for saying that the urgency of the problem has not been realized yet.

Take another case. We are talking of compensation. In this the first step 
is to verify the claims of persons and then evaluate the properties left there, 
^ • er ailj whether you make a claiuv against Pakistan or whether you pay out of

4 r  M funds of the (rovemment of India or from a tax collected from
■ the people; whether it is full compensation or 50 or 40 per cent., the 

first thing would be'to ascertain the value of the property left in Pakistan'. This • 
was pointed out to the Ministry as far back as November 1947. But iio t liin g  
h a s  been done so far. We have just̂  been told by Giani Gurmukh Singh that all 
those claim applications arc not traceable.

The Minister of State for itehabilitation (Shri M(Aan Lai S»ksena): l  must 
^ay that it is a malicious lie.

Dr. Tek Ghand: W h e th e r  tra ce a b le  o r  n o t , th o se  c la im s  h a v e  n o t  b e e ’ » 
classified yet. Then in the July Conference, we were told that steps vould be 
taken forthwith to have the claims registered once again, and verified and for 
this purpose an Ordinance would issue. But it has taken 6 months for fhat 
'Ordinance to be piomulgated. It was only 10 days ago that Ordinance V of 
1950 came out and it is a bare skeleton. It contains no details for which 1 
asked some responsibla person “ when are you going to set up the machioery” .
He told me that they haVvs asked for the views of the local Governments, but 
they have not replied yet. Then we have to take the sanction of the Tinance
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Department to saQction the expenditure, and then we have to do certain other 
things and all this would take six months. Now if you are going to deal with 
this matter in this way, this problem is not going to be solved. It ean only be 
solved if you treat it as a war measure and give it top priority. I  repeat that 
passing this or that E(jsolution will not do. The presence of all these refugees 
on the footpaths is a challenge to the statesmanship oî  Pandit Nehru, is a 
challenge to the statesmanship of Sardar Pat^l and of the whole Cabinet ard I  
do hope that they wiU see to this matter soon. They have done great things in 
this country, they have solved many problems. They are facing still more 
difficult problems which, w’e ah hope, they will overcome, but this is a pi’oblem 
which should receive the earnest attention of our Minister for Rehabilitaticm, 
the earnest attention of our Super-Minister for Eehabilitation Mr. Gopalasw^oiii 
A;^angar and the earnest attention of the Prime Minister and the Deputy 
Prime Minister.

Shri R. K. Chaudhuii: M îdam . . .
Mr. Chairman: I have already announced that 1 would ca’l upon the lion. 

Minister at 4 O ’clock.
Sh:i E. K. Chaiidhuri: Ivly hon. friend Pandit Bhargava in his speech made 

reference to Assam and made some allegations against Assam Government. K  
you would give me two and a half minutes, I  will reply to him.

Mr* Chairman: T think the MiniPter is ako in charge of Assam mattei*s and her 
would suitably reply making a reference to it.

Sbri Mchan Lai Saksena: Before I speak which will be the last speech, on 
behalf of Government, 1 should like my colleague Mr. Gopajaswami Ayyangar 
to speak for a f«w minutes.

Mr. Chairman: Since that is an arrangement between t^o hon. Ministers 
the hon. Mr. Ayyangar may speak.

SliTi Kamath (Madhya Pradesh): On a point of Order. From the list of 
subjects allotted Ministers, which I have with me, I find that the hon. 
Minister for Railways has got only one extra subject apart from Railways and 
Transport, and that is, matters relating to abducted women. I do not know 
whether be is merely assisting Mr. Saksena but if it is some other arrangement, 
I should lik% to Iciiow.

Mr. Chairman: 1 am sure the hon. Member is aware that the C'.abinet hi« 
collective responsibility and therefore any hon. Minister can reply for any 

> other hon. Minister.
The Mmister <rf tra n ^ rt and Railways (Shri Oopalaswami): I am sp̂ âkinfj 

not only on my own behalf but on behalf of the Government of this country. I  
should not have intervened ia this debate "except for the fact that sever»l 
members made references to me in the course of the remarks that they .iddressed 
to the House. The subject is undoubtedly in the charge of my colleague Shri 
Mohanlal Saksena and he will deal elaborately with the Members who have 
spoken or taken part* in this debate. I rise merely for the purpose of stressing 
one or two points. Tlie first of these points that I should like to lay stress on iB 

/  the question of compensatio^i raii?ed in the original Resolution, So far as that 
matter is concerned, I took upon myself the responsibility of stating the policy 
of this Government at a govemraentai conference convened by my lion. coPeagne 
to which a large number of leading displaced persons were invited. That policy 
was not one which was sprung upon the public on that occasion. It had been 
%be policy of the Govcrnjuen; previously; it continues to be the policy of the
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Oovermnent even today. T wish to stress this fact because :it the back of the 
miods of many of those who have spoken Huring this debate, there seeiaed to 
lurk a suspicion that Governmerit were trying to wriggle out of this particular 
statement of policy. That is not so, and I say it authoritatively an behalf of  ̂
the GovernmeDt.

Wlit-i; von come to tackle the question of compensation, yc. > not tackFing 
the whole of the problem relating to displaced persons. Compei>sation m the 
restricted interpretation of that word could have .reference on • ;
recompense for what you had lost particularly in the shape of pro}»erty. I hat, 
of course, is a ver̂  ̂ iniportant part of the problem, but a miN : '■ important 
part of the problem with which we as a Government, and we as citizens o ' the 
Eepublic have got to be ccnceined, is the problem of rehabilitating millions of 
people who have come over from the other side and have to find, not merely a 
bouse to live in but also an occupation from which they could earn their Hving 
■'mmediately as well as p(*.niianently. Now' Government have tried to ndclvess 
themselves"to both these problercs. On the question of property, as everybody 
has recognised in the course of the debate, they have taken the view that the 
first thing to do is to come to some satisfactory arrangement with the other 
country. They held a series of oonferences. How sincere they were in their 
efforts, everybody knows. We have taken tiie initiative in suggesting proposals 
for the successful tackling bf this problem and if we have not reached results 
which could have satisfied everybody, it is because of the intransigence of the * 
other country which we have got first to remove before we can arrive at a 
satisfactory conclusion.^ We are pressing this matter over and over Stgaiu with 
the other Government. We have even given indications to them that if they 
are unable to accept all the proposals we make, the main issues relating to that 
problem might be referred to some impartial third party for the purpose of giving 
a decision which botli countries will accept. I see no particular danger in agree­
ing to that position. Even 0:1 that matter the other country has got to make up 
its mind and agree to have some sort of reference to a third party. It is not 
impossible, in my opinion, and if the other country will sit down across j  table 
and deal with this problem without any bias a^inst us or any undue bias in 
theii' own favour, 1 do i.ot despair of reaching a solution which ŵ ill satisfy^ 
everybody. That is for the purpose of a permanent settlement of the question 
of compensation. Inhere is an aspect of compensation which is }>erhaps of a more 
limited character. While we go on negotiating with the other countrj^, th^se 
tiis-])laced persons who have come ^ver to our country, many of thenr ure con­
tinuing to sutter hardships, which it is the duty of eveo-y civilized (.Tovernment 
to remove to the maximiun possible extent, and in this particular matter, 1 
ihink, the Ministry of Rehabilitation have a record which even.though it'm ay 
Jiot be of a perfect character is fv record of which they need not be ashamed. I  
will ask the House to look at this problem, to «ift the facts and to come to their 
own independent conclusions as to whether they have not made sufficient 
effort in the circumstances in which they were placed to tackle this nroblem ô  
giving immediate reUef and of trying to rehabilitate the persons. I  do agree 
iiiat with better support, in better conditions it should have been possible to 
Jiave proceeded at a much great̂ r̂ pace than perhaps it has been possible I .0 do 
oil now.

I want the House to realise that Goveriiment have spent nearlv Rg 45 
isrores on this probtem since they began to tackle it. They have a pWramme 
<rf wntmuous ex^nditure on tackling this problem for the next few years As 

^ o w , 1 ™  m om ^ t happen to be presiding over a Com njjtW  of whieh
hon. friend Pandit Thakurdas Bhargava and Mrs. Rav are Members a 

<3ommittee whose object it is to find with the slender resources of the GaverT, 
ment as much money as possible for financing expenditure on the tackling of

COMPENSATION TO REFUGEES FOR LOSSES 3 9 5



[Shd Gopalaswanii] .
tliis problem. 1 wutit you to realize that Government are trying to do their 
best. They wiU try to cio better and looking back over what has been said 
during this debate what struck me most is how small is the difference between 
the policy that, for instance, Pandit Thakurdas Bliargava's amendment recom- 
mentls and the |>oiicy v\hich Government have been lollowing and intend to 
follow in thft future. The. first part of Panditjee’s amendment asks us to in­
tensify the efforts we have been making. The second part asks us to «.onsider 
the question of giving some interim compensation to refugees who have been 
deprived of their resources and have not been able to obtain gainful employ­
ment. Well, those two aspects of it are aspects of the policy that is now in 
vogue and I take it that the object of hon. Pandit Thakurdas Bhargava’fr 
amendment, is simply to see, that we should be more energetic, that we should 
put more effort into this work of rehabilitation than we have been doing hitherto. 
Well, we take the House's recommendation in that regard in all sinceiity. We 
wiU try to implement their wishes and I  have no doubt that in the future thia 
good work will go on with much g} eater vigour and perhaps to the greater satis­
faction of those whom it i> intended to he)p.

I  wish to say nothing more except that we are not yet at the stage when Ic is 
at a^ necessary for us to consider the question of raising any special tax for fa 
purpose of this kind; We have tried to make availaKle monies which nre much. 
larg-iT in volume than any monies that you could raise by a bpecial tax. A.isume 
for a moment that you re-introduce the 3alt Tax which was abolished s«imetime 
^ o .  The salt tax is a thing to ^hich everybody m the country could eontri- 
buto, but I  believe that tax brought us in the best years not more than nine or 
ten crores.

Siiri Sidhva: Twelve crores

Sim Cropalaswami: I speak from my lecollection. But we have been 
finding much more money than that out of our existing resources. We propose 
to continue to find even more than twice that amount in future years also. I 
ask you to appreciate what has been done hitherto. So far as giving interim 
assitrtance to people is concerned we are doing it already. We will intensify it 
as you wish us to do which certainly, I  hope, wiU give much greater satisfaction 
to people who are affected by it than perhaps they are inclined to acknowlfidge 
at the present moment. 1 do net think I wHl deal with the details which my 
hon, colleague who is in charge of the resolution will deal with.

Slui Mofaan Lai Sa3^n&: With the limited time at my disposal T will try 
to confine myself to the snbiect of the Resolution. The speeches delivered in 
the House have dealt with the question of evacniee yjroperty, whioh is coniinv 
before the House again in connection with the Bill that is before it and, 
therefore, I phali deal with the points made today on that occasion. I can 
oniv say that this is the most outstanding guestion between Pakistan nn<i 
India and it is responsible for the bitterness on both sides of the frontier. 
The Goveniment is doing a’ll that it can to Impress upon Pakistan to resolve 
this qu.^stioii as early as possible. It was for this reason that I asked my 
friend Shri Oonalaswami Ayyangar who has been in chfirge of the negc*tiations 

'̂ witli Pakistan to take part m this debate before I replied to it. •

Shri Tyagi: But he has said nothing about Pakistan’s attitude.

Shri Hohas Lai Saksena: Anyway he is in charge and he chose to say what 
he con’ d.
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As regards the question of rehabilitalaon, I can only say that there Is much 
■which hufl not been done' and there is also much which has been done. If you 
were to me to compile a list of the things that have not been done 1 could 
perhaps compile a big<?er list. But to say that the Government has had no plan 
is I  think not quite fair. The Government have had their plans but they 
depend on certain factors for their execution and the biggest factor is the 
refugees themselves. If India were to be taken as a whole and we w ep  io  
rehabilitate all the displaced persons who have come in five or six lakh \illRge& 
I  am sure the problem would have been solved in no time. To each village ten 
famihes could liave gone and we could have settled them there. They would 
have been tiie responsibility of the local authorities or the local government.- 
But the difficulty is that these people want to stay in big cities.

W e have n plan for Delhi. First of all we decided to settle one lakh o f  
people, then two and later three lakh people. StilJ there are five lakhs or more
people lo be settled. Whatever we may have they can only be executed
v̂ith tlie co-operation of the displaced persons themselves,

lij tii'i case of Rajpura we wanted to have some place ŵ here we could settle 
the Bahawalpar refugees. But the Bahawalpur refugees wanted that all 60,(XK> 
of then should b e  settled at one place. We had negotiations with the P u J ija b  
.Government but they would not have any displaced persons except those from 
West Punjab or N.W .F.P. and refugees from Bahawalpur of Punjabee extrac­
tion. We had, therefore, to go to PEPfiU. They offered us three sites. Our 
engineers selected a site and it ultimately turned out that there was no water 
available. If these people did not want to settle in one town I  am sure they 
could have been spread over in smaller towns. When we foimd ^ a t it was not 
possible to settle all the 60,000 in one place we decided that‘we would settle- 
20,000. Ultimately we found that even for this 20,000 no water was available.
I  would ask my friend Bakshi Ttk Chand to tell me what are we to do with 
that plan. The people whom we consulted are our experts. We cannot eo by 
the opinion of laymen. We consulted the best engineers. We have now oecided 
to have a township in Patiala, instead of Rajpura. Similarly we have other 
plans but their implementation depends on certain factors. Ajiother factor iŝ  
money. We had a number of plans and schemes but ultimately because of 
finjinci.i' stringency we had to hold back our hand. The.se are the difficulties 
which I hope my friend Bakshi Tek Chand wiQ appreciate.

As regwds the setting up of a machinery for verifying the claims, first of all 
I want to repudiate emphatically the malicious and lying propaganda of the 

.Hindu Sabha leader. 1 am son-y that my friends have fallen into the trap and 
repeated it in the Honse. It was emphatically stated in the confereace that 
those papers are intact and if they wanted to see them, they were +jhere. As 
was pointed by my friend Pandit Thakur Das Bhargava, after my appointment 
as A^nister I appointed a Keorganisation Conunittee consisting ^  Membei*s of 
this House. They went into the question and came to the conclusion that this 
claims organisation was serving no useful purpose. And so we had to wind it 
up. We found that tliose papers were not worth the paper on which the claims 
were written. Those papers are there and when these claims officers are
appointed they will discover that then* value is not much. Therefore, we had
to pass an Ordinance in which we have provided that any displaced person who 
makes an exaggerated claim of hie belongingt in Pakistan will be punished and 
will forfeit his right to rehsbilitallon benefits.

My hon. friend Sardar Hukam Sin^h said that the displaced persons are 
down and out and their misery is writ large on their faces. I thought I was more 
aware of that than anybody else. I  may point out to him that this Refeolutiou
does not offer a remedy. If you hold out hopes it is jio* iioing to solve thc'
problem. I may give an iUustiatioi.».



[Shri Mohan Lai Saksena]
Ajfter the conference of displacod persons in Delhi we prepared a scheme io i 

giving maintenance allowance to widows, old* men and students who had urban 
property in Pakistan. W e wanted to give the maintenance allowance out of 
the rents coUected in India. We prepared a scheme; it was ready and instruc* 
tions were issued that at least before Dussera or Diwali these allowances should 
be given. We had notified all the Governments including the Delhi Adxninia' 
tration. Twelve thousand applications were received in Delhi alone; and the 
representatives of displaced persoiiB were themselves appointed on the com­
mittee to sort out the applications. The House will be surprised to learn that 
till January, notwithstanding the fact that there was so much time, they were 
not able- to scrutinise more than 800 applications out of the 12,(XK). It is 'not an 
official maehinerj- but it is a body composed of representatives of displaced 
•persons thenisolvos. I make an offer to my friend. Let him with other friends 
' ŝort out the applications I hope he does not mean to suggest that we should 
give the maintenance nllowanoe withdut verifying the claims of the applicants. 
Let him suggest any other machinery by w*hich we can expedite the work ard 
issue orders; for the payment of the allowance. Afte^ all the whole thing 
requires a certain amount of time. Before all that is done we will not be able 
to give that allowance.

I  may also inform ray friend about Jullunder. We got the records of sgri- 
rcultural property from i?akistan. Before that we had received claims, as has 
been pointed out. by Pandit Bhargava, relating to lands which were much 
more in area than the two Punjabs combined. With great effort we were able 
to persuade the Pakistan Grovemment to give us the records. Even with these 
records, though it is two and a half years, these claims have not been finally 
settled. livery time a dale was fixed it had to be postponed. It is not that 
people were not working. There are 3,000 patwaries working there, besides 
other higher officers. Bo these things take time.

Even if the suggestion is accepted as it is it will require a number of years 
before we shall be in a position to give any compensation. So this resolution 
does not remove the misery or the hardship of the displaced persons. (Jn the 
other hand it moy raise n false hope in their mind. The Government l.'.as 
decided to set up an oiganisaticn for the verification of claims. We have been 
consulting the Provincial Governments to make their oflBcers available tc us, 
because we have had the experience that if we appointed persons w-ho are not 
in service, they have no stake and there were so many allegations about c*orrui>̂   ̂
tion and of prolonging the work itself as it is to their interest, and the Provin­
cial Governments were, therefore, of the view that this work should be 
entrusted only to those who are in government service. That being the view 
of the Provincial Governments we must get those officers. We require about 
200 to 30T) officers and even on the basis that an officer can dispose of ten 
claims per dny—which is doubtful, I am sure— they will take a year or two. I 
would Welcome any suggestion from my friend Bakshi Tek Chand by which this 
work could be e^editfd . Thore is common ground between us that Ihis work 
will have to be done. Before this work is done we cannot give any compensa­
tion even if we had the means Bnd wherewithal to pay the compensation.

As regards rehabilitation work, as I have said, I fully reaUze our short­
comings and difficulties. 1 can only repeat what has been said more tl?9.n oiice 
that it is the responsibility of the Government of India to rehabilitate evtry 
displaced person, whether from West PaJristan or from East Pakistan. Tliai 
is all that we can say. As has already been pointed out by the Prime Minister 
we have to have priorities in this matter. The first priority is the care of un­
attached women and children. The second is their edneation. The next is
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feeding, housing and emplojuierit of the displaced persans. But this question 
of compensation, however much 1 may sympathise with the demand, will 
have to come lower down iu the order of priority. I hope my frier.d Sardar 
Hukam Singh will realize in regard to his suggestion to levy this tax or that 
tax,. ~ that the yield from one tax as has been pointed out by my hon. 
friend Shri Gopalaswami Ayyangar, will not be enough to meet our require­
ments. And once we depend for meeting the cost of the rehabilitation on the 
yield from a particular tax, the chances are that we are not likely to get more 
funds from other sources. Therefcwe, it will not serve much useful purpose 
•to impose one particular tax for meeting the cost of rehabilitation.

My friends from West Bengal have raised the question of displaced persons 
who aro coming from Hast Bengal. Well, as the Prime Minister has already 
painted out, we will do all in our power to stop this influx. I  also hope that 
better sense will prevail and conditions will improve in Eastern Pakistan, for if 
things continue in this manner we cannot go on like this for ev«*.

Dr. K. V. Das: May I know whether something is being done by the 
Government to check this exodus?

Shxi MiohBii Irfd SakBena: Yes, at the present moment our Deputy TTigh 
Commis,-;ic*ner has taken up the matter with the Government there and a meet­
ing of the Chief Secretaries is being held. They are going to these places and 
seeing things for themsehes. On behalf of the East Bengal Government iĵ  
is said that there is a lot of exaggeration, and on this side it is said that this 
is all true. So the only thing possible is that the Chief Secretaries should 
meet ar d go to the spot and see for themselves as to what is the truth.

Dr. ]£. M. Das: There have been several such meetings in the past.

Shri Mohaa Lai Saksena: Anyhow this is what we are doing at present. 
I do not know what will be the out-come of it. There are only certain lines 
on which we can work and we still hope and trust that better sense will pre­
vail with the Pakistan Government and that conditions will improve.

Shrimati B^nuka Bay; Does the hon. Minister feel that a meeting between 
the Provincial Chief Secretar ts is going to bring much results when the problem 
is of sucli magnitude?

Sliri iCohan Lai Saksena: At least it will briug o u t-^ e  truth about this 
matter as to what is happening in Khulna and other districts. If these two 
Secretaries meet, they can go into the reports from those di>tricts and see thmgs 
on the spot. At least it will bring out whether the .report appearing in the 
Calcutta ]>ress are exaggerated or they represent the true pic'ture.

Shrimati Renuka Bay: Even a meeting of the Premiers of West and East 
Bengal could be understandable as a preliminary step. i

Shri Mohaa Lai Anyway this is the first step. The Premiers
also ca*» meet latter on. This is all that has been done so far. I do not know 
if there any other suggestion made iu the House as to what has to be done 
by (iovemment.

Dr. M. M. Das: May I know whether anything is going to be taken up 
between the Goveniment of India and tlie Pakistan Government— and not 
between the Provincial (Governments of East and West Bengal?

Sliri trfit Siikseiift: Why not? It will be taken. In fact it has been
taken...

Dr. IL  IL  Das: But when?
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SM Mohan Lai SaJssena: It has alreadj  ̂ been taken. Ab I said, this is th© 
first step, because we have aheadv provided a machinery to watch the progress 
of these Agreements. And as reference was made, in "regard to the Minority 
Property Boards and their w’orking w'e have provided for a meeting of the Chief 
Secretaries every month and also for a meeting of the Premiers. This matter 
has been taken up by the Government of India as well. But, as has been report­
ed in the press, to begin with, the Chief Secretaries are meeting.

Paodit Thaknr Daa Bbai:giaYa: The suggestion was made by the Deputy 
IVime Minister that Pakistan will have to give some of its lands for tho 
rehabilitation of these people if they were driven to India, and that suggestion 
should now be carried out by the Government of India...

Slizi Mobaa lial Sakaena: I am not yielding.
y  As regards the question of paying interim compensation, there again I 

would submit tibat the question will depend not only on the settlement with 
Pakistan but also upon the progress made in the verification of claims. So far 
as agricultural lands are concerned, we have just allotted lands in East Punjab 
to tho5e owners of land who have come from West Punjab. Of course there 
is the question of the land-owners who have come from Sind, North West 
Frontier l ‘rovince and Bahawalpur who are not Punjabi extraction. We are 
trying to give them land wherever it is possible. We are trying to settle twenty 
thousand families in Matsya, now in Rajasthan,— and more families have been 
settled in Bhopal and other places.

As I have said, this scheme, for giving maintenance allowance to widows, 
old m.m and students who own urban property on the other side, is only the 
first step ir giving some sort of compensation to the ownei s of urban properties. 
The allotment of lands to the owners of land is also a step in that direction. 
There are two categories of displaced persons. There are those who have already 
got something and either by (rovernment hel]) or by their own resources and 
have been able to start in Lft*. They may not be as well off as they were ia 
Pakistan; but still they do not require immediate help. But there are others 
who are either old or w'ho have not been able to make a start in life afresh and 
they will certainly have prior consideration on the part of the Governnient than 
othevs. In addition, as hon. Members are aware, the Rehabilitation Finance 
Admiinstration has been advancing loan^ for hus'ness and industry. We have 
again a difficulty. There are about seven or eight thousand applications. W e 
had placed at the disposal of the Administration about lls. 7 crores this year, 
but they were not able to disburse it. Some hon. Members are on the Advisory 
body of that Administration, some of them, are even on the Managing Board, 
and they know' the difficulties and the reasons why these applications have not 
been expedited. After all, it is not only the money and the machinery that 
are the factors, it also takes time to verify the applications of these displac^ 
persons who are spread all over the country. As for the machinery, there is 
a big staff which has been working in the Rehabilitation Finance Afhninistration.
. In the end, I may say that as has been explained by Pandit Bliargavn and 
as I also have pointed out, the Resohition as moved by my friend Sardar 
Hukam Singh is not at all workable and is imnract'caWo. Therefore, I would 
request my fnend the Mover that he may withdraw it. The Government is 
however prepared to accept the amendment moved by Pandit Thakur Da« 
Bhar^ava.

Mr. OhaiinM: I  wish to ask the hon. the Mover of the Resolution whether 
he would like to press the Resolution after the assurances given by the-I 
Minister, If the Resolution is not pressed, I  think the amendments 
automatically lapse.

Some Hon. Meaibers: No nc
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Mr. CKuirman: Then I will put the amendment first.
Master Hand Lai: I beg leave to withdraw my amendment.
The amendment was, by leave, withdrawn.

Mr. Chairman: Then Pandit Thakur Das Bhargava s amendment suggesting 
a substitute Besoluiion. "

An Hon. Member: But there are other amendments to the main Eesolutio*.
Mr. Obaimum: But if Pandit Bhargava'b amendment is carried then the 

original Resolution will be substituted.

Sliri Meeran: Madam, since this amendment suggests a substitute £es«- 
lutiun, may I request that the other amendments be taken first?

Tbe Minister of State for l^anqKtft and Bailways (Shri Santhanam): But
if the substitute Resolution is passed, then the other amendments are not 
necessary.

Mr. Cliairman: That is the correct procedure, that if tlie substitute Reso­
lution is passed then the other amendments will fall. Therefore, the substitute 
ameiidnieni will come first.

Shri Tyagi: On a point of order, as far as my impression goes, the amend­
ments which amend in the least must be put first.

Mr. Ghairman: Then 1 will put Dr. Deshmukh’s amendment. Does the 
hon. Member press it?

Ite. Deshmnkli: No, Madam. I beg leave to ^ '̂ithdraw it.
The amendYnent ivas, by leave, withdrawn.

Shri Meeran: 1 beg leave to withdraw my amendment.
The ameiidment was, by leave, withdrawn,

Mr- Chainnan: Now I shall ))ut Pandit Bhargava's amendiuent. The 
question is :

“ That for the original Kesotation the following be substituted:
‘This House is of opinion that the Government of India should take all possible steps to 

expedite the settlement with Pakistan of the issue of compensation for prop^ies left behiad 
by refugees on a Government to Government basis and in the meanwhile it urges,—

(a) the intensification and expansion of measures of rehabilitation so that the refugee! 
may get absoi^d in the economic life of India; and

(I.) consideration of the question of giving some interim compensation to those refugees 
who have been deprived of their resources and have not been able to obtaia 
gainful employment.’ *’

The motion was adopted.

RESOl.UTION RE QUALIFICATIONS YOB ET.KrTION TO I'AllLIA- 
MENT AND LEGTSLATURES OF STATES.

PrOl. K. T, Shall (Bihar): I move:
•This House is of opinion that qualifications be laid down for ciitWrship of Parlament 

and Lcgislatupes of States in Union of India and that necessaiy st«ps be takivn forth­
with to give effect to them before Uie m x̂t election.”



Ife. Deghmnkh (Madhya Pradesh): Madam, on a poin.t of order. This
Beaolutiou, I claim, is absolutely out of order. The Constitution has been 
passed and not only does the Constitution not refer to any additional qualifiioa- 
tions, but amendments to this effect moved at t te ' -time of passing the
Constitution have been rejected. There were amendments which were intended 
to put some restriction on adult franchise by way of predicating some sort of an 
additional qualification. In view of that and in view of the fact that all these 
umendments have been rejected, I claim that the Resolution is absolutely out 
of order.

Shii ^ a g i (Uttar Pradesh): I think• my hon. friend is wTong. In the 
Constitution it is laid down in so many words that the qualifications for candi­
dates will be such as will be prescribed by Parliament. The Constitution 
demands of us to prescribe qualifications for candidates.

Sim Samath (Miadhya Pradesh): May I point out articles 84(c) and. 17^b) 
in .l-his connection ? The two clauses are identical in language and construction. 
Arucle 84(c) says that a person shall not be qualified to be chosen to fill a seat 
in Parliament unless he possesses such other qualifications as may be prescribed
in rhat behalf by or under any law made by Parliament.

This Besolution has relation to that clause, and I  think it is in order.
Dr. Dedunukh: Madam, I request you to kindly permit me to answer this 

objection which has been raised.

Mr. Chairman: No, I will answer it. I  think the point of order raised by 
the hon .‘Member is an&wered by Mr. K c^ath ’s statement. The hon. Member 
who raised the point of order may as well look to article 84(c) of the Consti­
tution as read out by Mr. Kamath. I think there is no point of order and the 
Resolution is perfectly in order. The Mover may go on.

Dr. Deshmukh: May I suggest that although the section has been read out...
Some Hon. Members: The ruling has been given.
Dr. Deflftmnkh: I am in possession of the House.

Ifr. Ohsuiman.: The ruling has been given. The hon. Mover may be per­
mitted to go on with Kis speech.

Prof* K. T. Shah: In commending this motion to the House, I was myself 
going to quo.te as my authority the section just now read out by Mr. Kamath, 
namely, section 84(c). It specifically authorises Parliament to enact further 
legislation oi make provision for laying down such qualifications as it may deem 
fit. That being the position, the argument urged that while the Constitution 
was ^oing through the C. A. certain amendments to this effect had oeen moved 
and were reje'^ted has no place, for the simple reason that even at thit time I 
wiis convinced that Parliament should not be tied down in advance by the 
letter of the Constitution, and provision should not be inserted in the Consti­
tution Isiving down specific qualifications or disqualifications which may im- 
necessariiy come in the way of Parliament hereafter. It was for that reason 
that provision was made in the Constitution itself as now read out, which 
exclusively authorises that such qualifications may be laid down.

B j  this resolution, I am not proposing to lay down here and now definite 
qualifications. I am only ipdicating the opinion of this House that it is time 
these qualifications were laid down. And if the powers that be smile upon 
ttiis motion, I have every hope that some definite steps will be taken and 
effectiv4» machinery framed which will carefully consider qualifications that
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may be proper for this House. These, in their turn wiU be brought before this 
House in the form of either a proposal for legislation or otherwise, as it may 
be found suitable, and then enacted with the fu.l eoncurreuce of this House.

2)r. Beshmtddi: Madam, 1 think you will pardon me for raising another 
pomt of order. My point of orde! is this, that this resolution ^does not propose 
to lay down any qualifications. If it ig claimed, and if it is the ruling that the 
section which has been referred to in the Constitution permits the Parliament
to have additional qualifications, then this resolution is absolutely redundant.
It merely repeats what is provided in the Constitution, that there shall be 
certain more qualifications laid down. So, what is the use of a resolution if 
there is i)ro\itij(jn in the Constitution? This is merely a repetition, absolutely 
useless and a waste of time.

Shri M. Tiruxnala Sao (Madras): How is it a point- of order? It may be a 
repetition. "

Dr. Deshmukh: It contravenes the section.
Shri Bharati (Madru.s); It does not contravene.
Shri Kamatli: May I answer my friend, I)r. Deshmukh?
Mr. Ohainnan; Yes.
Shri Kamath: May I submit that it is perfectly in consonance with the 

particular Articles quoted, namely c)4(c) and 173(c) of the Constitution, for thisf 
Houfte to discuss this matter of additional qualifications. After discus&ion of 
this matter, the House may bring in a piece of legislation to give effect ts 
Articles 84(c) or 173(c). Previous discussion is not barred. ^

Dr. Deshmukh: I  claim that there should be the legislation itself on which 
we should have discussion and not merely a duplication of something that is 
laid down in the Constitution, if that is claimed by the hon. Member.

Mr. Ohainnan: The Constiaition Ihvs down the qualifications of the voters, 
but what this resolution seeks to do is to lay down the qualification of candidates 
for members of the Parliament. So it is perfectly in order and sub-section (c) 
of sectioji 84 applies. Tberetore, tlie point of order has absolutely no force.

Prof. K. T. Shah: This resolution only gives a sort of an impetus to the 
powers that be U act in the matter and fulfil the promise that is implicit in 
this clause of t̂ he Constitution. The attempts made in the past to bring forward 
amendments may hnvt? been rejected and were, I believe, rejected, on the 
ground that it would make the Constitution to go too much into detail to 
provide such minute characteristies there.

Besides, qualifications of this kind or disqualifications may, from time ta 
time, change then- aspect and what was once regarded as suitable qunlification 
or disqnalification may, at a lat^r time, not be so considered. Por instance, 
when the theory of representation required the representative to be conversant 
with his locality, the qualification of residence was insisted upon very strongly. 
The time has come when the feeling of national soUdarity in most parts of the 
world has r̂rown to such an extent that residence in a particular locality is 
not now deemed so essential as was once upon a time the case.

Similarly, qualifications relating to property or ability to pay certain tuxes, 
or fulfilling certain tests by way of religion etc. are not also any longer 
necessary. A Constitution, especially a written Constitution, if it is burdened 
W'ith all those details may fail in its very objective. It may become much t<x> 
rigid to be satisfactorily w^orkable. and, therefore, I myself recognised at the 
tiine-^and I recognise “ n ow — that it was perhaps for the best that those 
qualifications and disqualifications which I had the honour then to propose 
were not yicluded in the Constitution.
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Today, however, none of those reasons exist, nor do I propose this 
motkH) to indicate, here and now. or to lay down here aftd now, any spocifid 
qualifications or otherwise ŵ hich will bind the House. Instead I  propone to 
leave the House .free to consider in a proper manner at a jjroper time when 
full investigation nas been made into the problem and iihe matter is brcaight 
before the House in an appi;opriate form whether in the form of any pro]>oRt-d 
legislation or otherwise ‘ to be given effect to. 1 consider th is' to be a soit of 
a preliminary enquiry, necessary to test not only public opinion, but -aluo the 
appropriato, requisite qualifications that, under ti.e present circiiiiist.ui(jos, 
may be deemed to be desirable to lay dowm.

Dr. DeshmuldL: Let it go for public opinion and you will know’ .

Fraf. K. T. Shab: For instance, there is in the Constitution itself a clause 
which requires citizenship as a condition precedent for anybody to be a candi­
date, and that is further qualified by saying tha{t if anybody has given up his 
citizenship, and acquired the citizenship of another country, that qualification 
would become inoperative or a disqualification. That is to a person who 
has gone, let us say. to the neighbouring countr\% and acquired, of his own 
choice, citizenship there, then he ceases to be a citizen of this counti'V, and 
would therefore not be qualified to be a voter or a candidate.

On that basis, then, the need for laying down qualifications according to the 
circumstances and conditions of the time being is ever so much more important 
today than in the past at any time or perhaps in any other country. I would 
like to disabuse those critics of this motion at this stage by pointing out that 
this is not a motion in any way to restrict the franchise of the people as a 
whole, that is to say, the assumption underlying this Constitution, with which 
T wholeheartedly agree— that democracy in this countr%̂  is based on adult 
franchise irrespective of sex, irrespective of property or other qualifications. 
The voters, the sovereign people, remain \uiaffected except by such conditions 
regarding maturii/y of age as have been provided for in the Constitution. But 
for other things, parliamentary legislation is necessary, and that is only in regard 
to candidates for Members.

At this point, I would like to invite the attention of this House io the very 
basis of the representative capacity of a legislative body like this. We are 
flfisembled in this House as representatives of the people. The representatives 
of the people are not merely mandatories or delegates, but are representing in 
a way so as to reflect generily, for the good of the country, the current public 
opinion and the sentiment of the people on important matters of policy and 
legislation.

If we are charged, as in this House we are charged, with the task of 
controlling, of checking, of supervising, the country’s administration of hplding 
the Ministers responsible and answerab’e for their acts in this House, then I 

 ̂ submit the function cannot be fully and satisfactorily discharged. 
6 p . M* Our trust, or th« trust laid in us by the electors cannot be projwrly 

discharged unless there is a certain degree of competence, of ability 
and of understanding in the members of Parliament to discharge their duty.

official day.
Mr. (Sltirman: The hon. Member may continue his speech on the next non-
The Hoyse stands adjourned till quarter to •leven of the clock tomorrow.
The House then adjourned till a Quarter to Eleven of the Clock on Friday, 

the 10th FebTuary, 1950,




